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PARLIAMENT OF INDIA 
Tuesday. 12th FebT1J.ll7'II. 1952 

The House met at Qua7'te7' to Elevp.n 
of VIe Clock. 

[MR. SPRAKER in the Chai7'j 

ORAL ANSWERS. TO QUESTIONS 

Aa<TIFICIAL RAIN 

·53. Sbl'l Raj KaDwal': Will the 
Minister of CommunleaUoH be pleas-
ed to state: 

(a> whether it is a fact that in some 
countries - experiments have been 
carried out for bringing artificial rain 
with the aid of science; and 

(b) if so. whether Government pro-
pose to engage some officers to study 
tne problem of artificial rain-making? 

The Deputy MIDlster of Communi-
catioH (Shl'i Raj Rabadur): (a) Yes; 
experIments are beini conducted in 
some l'ountries to induce rain froOl 
cloudlS by providing an artificial 
stimulus. 

(b) The' Indian' Mett'orological De-
partment has be~1l studylng the 
problem for some time. 

Shrl Raj Kaawar: At the present 
pace of scientific development in the 
country, within what period is arti-
ficial rain likely to become a practical 
. proposition? 

Sbrl Raj Babadul': In view of the 
fact that any significant results hl.'ve 
not been achieved, it is impossible to 
forecast for the present. 

Sbrl Raj Kaawal': Have any funds 
oeen set apart for the specific purpose 
i80 P.S.D. 

of scientific study and experimentation 
of artificial rain? 

Shrl Raj Bahadur: As I said just 
now, the point is under examination 
by our Meteorological department, and 
we are studyini the results obtained 
in other countries from scientific 
research in this behalf. 

The Prime Mlaister (Shrl Jawual'-
Ia1 Nehru): Apart from the Meteoro-
logical . Departme~t, the National 
Chemical Laboratory at Pooha has 
been specially asked to look into this 
motter, experiment and report.. and 
in fact,-I have not read it-a fairly 
substantial pamphlet on the subjeC1 

. has. also come for our stud)'. So the 
matter is under full enquiry. • 

Shr! Barrow: May 1 know whether 
the experts are studying the possible 
effects of artificial rain on snow 
formation on the Himalayas and the 
consequent effect on the volume of 
river water? 

Shl'i Raj Bahadul': 1. am not aware 
of it. 

Shrl M. Nalk: May I know whether 
there is any truth in the Press reports 
appearing in some quarters that in 
view of the fact that the seedin, of 
clouds did not yield any cI.esired 
result!'!, the Government have .riven \4p 
the experiment? 

Shr! Raj Bahadur: There is no 
question of giving up the experiment. 
Scientific research and experiment" 
will go on . 

CORNEAL TRANSPLANTATION 
(OPERATIONS) 

·54. Sbrl 'Raj Kalawar: Wlll the 
Minister of Health be pleased to state: 

(a) the number of operations of 
r.orneal transplantation performed In 
Jndla during the last three years; 
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(b) the steps taken by Government 
to obtain healthy hUllIan cornea for 
Jurposes of eraft from dead bodies; 
and 

(c) whether Government have drawn 
up any scheme of opening "eye banks" 
on the lines of "blood banks" in major 
hospitals? 

The Minister or Health and Com-
munications (Rajkumari Amrl& &aur): 
(a) 149. 

(b) Steps taken by some of the State 
Governments to obtain cornea from 
dead bodies ha'Ve not been successful 
owing to the public prejudice against 
such interference with the dead. 
bodies. 

\ (c) The Government of India have 
no scheme at the moment for the 
opening of "eye banks". There al·e 
however, "eye banks" at Madrns and 
at the Gandhi Eye Hospital, Aligarh 
and some of the State GovernmcntH 
have under consideration schemes for 
opening such banks in major 110spitals. 

Shrl Raj KaDwar: In view of the 
large number of cases necessitating 
corneal operations, do Government 
propose to open an Eye Hospital at a 
central. or other suitable place where 
facilities may be provided' for corneal 
operations? 

Rajkamari Amrit Kaur: The Gov-
ernments of Hyderabad, ~est Bengal, 
~!ladras, Mysore, Madhya Bharat, Pun-
Jab. Uttar Pradesh, Delhi and Bombay 
have arrangements for corneal 
transplantation operation. But, the 
difficulties that I have already referred 
to in my answer as already given 
obtain in all these States. But, we arc 
trying to persuade the people. 

eon ~nlv unaran La1: May I know 
wbat IS the number of corneal 
transplantatiOlJ'l operations in the 
llandhi Eye Hospital, Aligarh? 

Kajkumari Amrit Kaur: I am 
afraid I could not gi vo the n°.Jmber 
without notice of the q'lestion. 

Shri Kamath~ l\risinf( out of the 
answer to part (a) of the que~tion, out 
of the 149 corneal transplantation 
operations mentioned by the hon. 
Minister, how many, as borne (·ut by 
the reports availll'ble with th'.! novern-
ment.: have been suC~e!;Sfll]. In so far 
II~ si,ht has been re!':tored? 

Raikumari Amri& Kaur: Sp far as 
I remember having read the r(!ports 
they have been largely successfui. 

Shri Kamath: No exact figures? 
Dr. M. M. Das: May I know the 

sources from which the cornea were 
obtained for transplantation in these 
149 cases? 

Rajkumari Amri& Kaur: From 
willing dOllors. For example, a donor 
came to me the other day from 
Kurnal and offered his eye. But, it 
is difficult to get them, from dead 
bodies. Some are obtained from dead 
bodies and some from willing donors. 

Shri B. K. Das: Is any Hospital 
receiving Government aid for this 
purpose. 

Rajkumari Amrit Kaur: I have 
already mentioned the names of the 
Governments that have got Ilrrange-
ments for this particular operation. 

Dr. M. M. Das: May I know 
whether the donation of :.~ornca by a 
donor injures his eye Jight in any 
respect? 

Raikumarl Amrit Kaur: A willing 
donor can only be one wilo has 
completely lost his eye sight. 

Am ACCIDENTS 

*56. Shrl. lyyun81: Will the Minister 
of Com~unicatloDs be pleased to state: 

(a) how many accidents have occur-
red in India in respect of air transport 
since last October; 

(b) how many persons have died and 
how many injured; and 

(c) wOhat is the extent of the loss sus-
tained as a result of such accidents? 

Tile Deputy Minister or CommllDi-
('aUons (Shrl Rai Bahadur): (a) Four 
upto 31st January, 1952. . 

(b) Twenty-one died and one waf! 
injured. 

(c) About Rs. 4,43,270 being the 
value of the ;rlrcraft involved. 

Shri Iyyunni: . May I know whether 
any enquiry has been conducted into 
the various accidents that have taker. 
place during this period? 
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ibn Raj Bahadar: An enquiry is 
normally held. Enquiries have been 
conducted in these C8'Ses. In some 
cases it has been cO)llpleted; in some 
other cases, it is still under progress. 

Shrl IYyUnnl: What t!xacUy are 
the causes for the accidents that have 
taken place? 

Slari Raj Bahadur: Of the four 
cases I have just now mentioned, one 
pertained to Airways India. VT CKU 
Dakota and the reason for the accident 
was poor technique of pilot. In the 
second case perbrining -to the Deccan 
Airways. vt AUC Dakot.a. the plane 
hit a tree near the air D:Jrt during 
poor visibility. The third case was 
of a Kalinga Air Line Dakota and 
it is still under investigation. The 
fourth case pertains to the accident 
whi.ch the H.H. the late Raja of 
.Todhour met In his privat.e DIane due 
to pilot error during low flight. 

Shri Shiva Rao: May I ask the hon. 
Minister whether these enquiries are 
thrown. open to the public at all 
stages? i ilq 

Shrl Raj Bahadur: It is not 
normally so. 

Shl'i Sh1vlto Rao: May I also ask the 
hon. Minister whether he has consi-
dered the desrra'bility of following the 
normal British oractice of throwhHt 
onen to the public such enquiries at 
all stages? 

Slarl Raj Bahadur; That, I think 
is a mattp.f that can be taken into 
considera'tion. 

Shri Joachim Alva: Is it true that 
a pood number of service planes are 
beyond the second ha~d stllge? What 
directives have been Issued hy the 
Director General of Civil Aviatio" 
that new planes mily be taken over 
by the companies? 

Shrl Raj Rahadur: The~e ~s no 
question of the planes nemg m -the 
second hand stage. Periodically. t?ey 
ore overhaulAd and after I)verhlluhng, 
they are as ,ood as new. 

Shrl Rathnaswamy: May I draw 
the attention of the han. Minister to 
some devices like radio control 
a'pparatus Installed in America, and 
may I Rsk the hon. Minister whether 
there is any proposal undet: the 
consideration of Government to lr.stal 
such deviC'es? 

Shrl ltai Bahador: Within ~ur 
financial limitations, we try to pt'Ovlde 
as many of the la~t uevices for 
checking aDd preventing accidents os 
possible. 

Shrl ItyunDl: What are the steps 
that Government have taken to pre-
vent or minimise the number of 
accidents that take place year after 
year? 

Shrl Raj Bahadur: It is a conti. 
nuous process, and steps are tein, 
taken. As scientific research helps us, 
we take more and more steps to avoid 
these aCCidents. 

Shrl A. C. Guha: The hOIl. Minister 
has stated that the reasun foJr the 
second accident near Dum Dum air 
port was poor visibility. May I know 
whether the Government have (tevised 
any improvement to the conditions 
of the Dum Dum air port so thaot ft.g 
may not cause any such accident in 
the future? 

Shrl Uaj Bahadur: The report in 
this case has been submitted and it 
is under consideration. It is being 
examined and what steps we have to 
take in this behalf shall be devised 
later on. 

Shrl A. C. Guha: Sir, is it true 
that the aeroPUlne, when direl'ted to 
divert itself to another aerodrome, 
could not do so beca'Use the petrol at 
its command was not sufficIent for the 
journey? 

Shri Raj Bahadur: I 'have just 
now submitted that the whnle report 
is under examination and we r.hall try 
to look into the recommendation. 
when they are finalised. 

JUTE (DUTIES) 

*57. Maulvl Wajed AU: Will tJle 
Minister of Food and Aniculture be 
pleased to lay on the Table a statement 
showing t~e total quantity of Jute pro-
duced during 1950-51 and 1951-52 (first 
half), by the different Jute growing 
Indian States separately and the 
amounts of Jute Export and Excise 
Duties. realized from each of sueh 
States? 

The Minister of Food and Alri-
culture (Shrl K.. M. MaRshl): A state-
ment giving the available information 
is placed on the Table of the HoWJe. 
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STATEMENT 

Production of and amounts of export duty colLected on. raw jute during 
1950-51 and 1951-52. 

States 

AlII!am 

Bihar . 

Ori_ . 

U.P .. 

Weijt Bengal 

Tripur80 

TOTAL 

Prodllotiofl (Iakh baks 
of 400 Ib~. each) 

8'09 8'-i(l 

6'li8 9'56 

2'42 3'87 

0'49 l' 03 

14'96 23'30 

o',n 0·61 

a3'Ol 46'77 

.Revised final estimate . 

Export duty (b) oollected 
(Rs. '000) 

1950-51 J9,jl.52 
(First ha.lf i. fl. April 111 to Sep. 51) 

. 
26 :l 

. "Final estimate and therefore subject to revision. 
(a) Production figures relate to the entire year since figures for any hall-

y~'lr are not collet;ted. 
(b) Export duty is collected through the ports which handle the export 

trade .and not State-wise. Export trade of Jute is mainl~ handled by 
the port ot Calcutta. 

Maulvi Wajed Ali: Mav I know 
when India is expected to be self-
sufficient in respect of the growth of 
jute? 

Shrl K. M. Munshl~ Well, in 1950-
51 the production was 33 lakh bales; 
and this year it will be 46·77 lakh 
bales. That is the increase in one year. 
We will have to increase it by at h~ast 
15 lakh bales more before we become 
self-sufficient. 

Sbri D. R. Dba,at: May I know 
hy how much thc production· this 
year ha~ fallen short of the tarltet 
fixed? 

Shri K. M. Munshi: As a matter 
of· fact, it is a little over the tar2et. 

Sbrt M. Naik: May I know to what 
extent this increased production of 
\ut" has hroueht about a reduction in 
the import of jute from outside? 

Sbri K. M. MUlUlhi: I would "i-equire 
notice of this Question. I have not 
Rot the figures here. 

Shrl B. K. Das: In vIew of the fact 
that rCl'~J1tly the workln, hQ\l~s in th~ 

jute mills have been increased, do 
Government think tha't the production 
this year will be sufficient for ~he 
needs of the mills? 

Shrl K. M. Munsbl: It is not yet 
sutftdent for the country. As I ha'le 
already stated, 62 lakh ·bales would 
he reQuired, and we are also importing 
some jute from Pakistan. So at the 
moment we are not self-sufficient and 
thort ill what I oointed out. 

Shri D. K. Das: Will that quantity 
which we have be sufficient now 
in view of the fact that the working-, 
hours in the mills have. heen 
increased? 

Shrl K. M. MUDShl: If the working 
hours are increased, our production, 
plus the imports from Pakistan would 
be sufficient to meet the demands. 

Shri Kamath: Has this Increased 
iute oroduc-tion been brou/tht about 
by the diversion of the acreale 
norma.lly under food crops, and If so, 
to what extent the production of food 
Ilra!ins would be adversely B1!ected 
thereby?' 
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Shrt K. M. MUDBhI: As a matter 
of fact. the diversion from food crOD 
is comoaratively very little, and also 
comparatively of much smaller value. 
The 'diversion at the highest. if the 
estimates are correct. is about 4 lakh 
acres. that is to say, an additional 
4 lakh ·acres. And the diversion in 
point of tons of rice would be much. 
less than even 100,000 tons. 

Shrl R. Velayudhan: May I know 
how far the jute cultivation in 
Travancore-Cochin has been success-
ful and how much has the Centre 
paid Uiat State. Government as 
subsidy? 

Shrl K. M. Muahl: In Travancore 
it did l1:>t prove a success. 

Shri R. Velayudhaa: And what is 
the subsidy given? 

Shri K. M. Munshl: I would 
I'cqui"re notice. 

Pandlt Kunzru: It was stated, I 
think, sometime ago in this House 
Ihat 011 account of the increased 
Dorduction of jute and cotton. the 
prodUction of food ii(rains had been 
reduced by about 900.000 totts. How 
much of this is due to the increased 
acreage under cotton and how much 
is due to the increased acreage under 
lute? 

Shri K. M. MUDShi: I t.hink the 
hon. Member is under an erroneous 
impression. Nine lakh tons of 
shortage in food grains would result 
if the divl::L'sion is equal to the tara:et 
production in both cotton and jute. 
So far as the jute ftaures aTe con-
cerned. I have gi:ven that the 
diversion has been at the hi~hest. or 
rather the· additio~al acrealZe has 
been about 5 lakh acres. Only part 
01 it has been diverted from rice. I 
have not ~ot the fI,I{ures as regards 
,:otton. I would request notice of the 
-Iuestinn. 

l'aDdIt Kunzrtl: Has the Agri-
cultural D"partment circulated these 
figures to the hon. Membf'rs . who 
were fcrnlCrly supplied with the 
other flgur~'l'! 

Shrl K. M. Munshi: ! will certainly 
supply all the necessary information. 

Dr. M. M. Das: May I know 
whether the increased production of 
jute in the Indian Union has caused 
II det'l'''I'Sl' in the market prtce nf 
jllt~ and that this decrease in the 
lJl'ioe hw; tak&ja Hway the inC'Gntiv(! 
lI'om the IZrowerli to grow more jute? 

Shri K. M. Munsltl: 1 am sorry 
I have pot got the information bere .. 

If the hon. Member is pleased to put 
down a question I wlll be able to give 
him the answer. 

INTEGRATION OF SERVICES IN PART 'D' 
STATES 

.58. Sftrt Alexaader: Will the Minis-
ter of Stab be pleased to refer to the 
reply to starred question No. 1462 asked 
on the 3rd October, 1951 and state: 

(a) whetber the integration of the 
various departments taken over from 
Part 'D' States has since been complet-
ed; 

(b) whether it is a fact that nothing 
has so far been done with regard to 
the standardisation and categorisation 
of the staff of the Radio station, Trivan-
drum. now taken over by the Centre; 
and 

(c) if so. when the Central scales of 
pay and allowances w1l1 be made appli-
cable to this stliff? 

The Minister 01 states, Transport 
aad aaUways (Shrl Gopalaswaml): (a) 
The work Is not yet complete, but con-
siderable progress has been made. 

(b) The proposals for integTation of 
the staff are under the consideration 
of the Ministry of Information and 
Broadcasting. 

(c) The Central Scal~s of pay arid 
allowances will be applicable trom 1st 
April 1951. to the integrated staff whicb 
opts for those scales. 

Shrl Alexander: With reference to 
part (b) of the answer, may I know 
the stage at which the process of 
integration of the' s~atf of the Radlo 
Station now stands' 

Shrl Gopalaswaml: The Ra4io Sta-
tion has been taken over by the 
Centre and proposals for the equation 
of posts held by the staff of the 
Trivandrum Radio Station with those 
of the Centre are now under exami-
nation at the Ministry of Intormation 
lind Broadcasting. The proposals 
have been received. 

Shrl Alexander: Is it a fact that it 
is more than three years since the 
Radio Station was taken over and still 
the staff there draw a pay of RB. 50 
or so while their counterparts in the 
Centre receive Rs. 150 or more? 

Shrl Gopaluwaml: There has been 
~ome delay; but the latest orders as to 
policy were issued. I tbink, only about 
nine or ten months back. It is In 
pursuance of that polley that tbis 
equation is taking place. 
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Shri Rudrappa: Have the pay and 
allowances of the railway officers of 
the Mysore Railway now taken over 
by the Centre been standardised in 
accordance with the scales of pay and 
allowances which are paid to the offi-
cers of the Central Railway Depart-
ment? 

Sbrl Gopalaswaml: The railway 
posts in the old ex-State Railway have 
been equated with the posts of the 
Indian Railways and the officers have 
been given the option either of retain-
log their own scales of pay in the 
State or come on to the Indian Railway 
lICales of PIl7. 

Bhrl Sarwate: Is the hon. Minister 
IIware that the integration of the 
Accounts Department in Madhya 
Bharat has resulted in congestion due 
to which a number of cases of retired 
servants for pensions have been 
pending for a considerable time and 
this has resulted in causing much 
distress to many retired persons? 

Sbri Gopalaswaml: Well, I am not 
personally aware of thiD matter. It is 
a matter entirely for the State Govern-
ment; but if the hon. Member wishes 
to have information I can ask them to 
send it. 

Sbrl Lakshmanan: May I know 
whether it has come to the notice of 
the hon. Minister that there is heart-
burnins and dissatisfaction among the 
Anchal and Telephone Department 
employees in Travancore-Cochin on 
account of, the unequal treatment 
given to them? 

Shrt Gopalaswantl: I think it is a 
matter for the Communications Minis-
try. I find that the question of the 
absorption of the staff of the Posts 
and Telegraphs Department is really 
being looked into by, I think, partly 
the Communications Mi~istry and 
partly by the Home Mimstry;, . accor-
ding to the information suppbed to 
me here But I do not know exactly 
what the grievances of the Travan-
eore-Cochin Anchal employees are. 

Sbri Damodara Menon: May I kno~ 
whether the Government of India are 
following a uniform policy regardins 
the categorization of these employees 
in the Central Services? 

Sbrl Gopalasw~l: I think so. 

Sbri Sarwate: May I know whether 
the Audit Department of the Govern-
ment of India has nbt made any 
report re,arding these pension cases to 
the Centre? 

Shrt Gopalaswaml: The work of 
integration so far as the Audit and 
Accounts Department is concerned is, 
perhaps a little behind hand; but 
according to the information I have 
here the absorption of the Audit staff 
except in the case of the Mysore Audit 
staff has been, more or less, completed. 

Shrl Alexander: Is it a fact that the 
categorisation order issued by the· 
P. & T. Department has not been im-
plemented by the local administration 
and if so. what is the reason? 

Shri Gopalaswaml: I am afraid the 
States Ministry cannot own responsi-
bility for that If the question is to 
be put it must be put to my hon. friend 
to my right. 

NAGROTA-JOGINDERNAGAR RAILWAY 
LINE 

*59. Dr. Tek Chand: Will the Minis-
ter of Railways be pleased \0 state: 

(a) whether the reconstruction of the 
Nagrota-Jogindernagar Railway Line on 
the Kangra-Valley Railway. which had 
been dismantled during the War, but 
which had been included in the lines 
to be re-constructed, has been started; 
and 

(b) if so. how far the work has pro-
ceeded and when it is expected to be 
completed? 

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
and (b) . Preliminary arrangements 
for starting the work have already 
been made and the restoration is 
expected to be completed by the end 
of the financial year 1953-54. 

Dr. Tek Chand: When is the work 
likely to start? 

Shrt Santhanam: Preliminary ar-
rangements have already been started. 
We have 'allotted' two lakhs this year 
and we propose to allot 18 lakhs next 
year; i.e .• 1952-53. The work will be 
finished in 1953-54. 

Shrt M Naik: How many railway 
lines have been dismantled during the 
war and how many of them have been 
restored? 

Shrl Santhanam: The full details 
have been given during the budget 
debate and I have not got the details 
here. If a separate question is put, 
I shall supply the information. 
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TRACTORS SUPPLIED TO BIHAR 

[*60. Shrl Oraon: Wlll the Minister 
of Food and Apiculture be pleased to 
state: 

(a) how many tractors have so far 
been supplied to Bihar State by the 
Government' of India; 

(b) what is the total value of these 
tractors; 

(c) how many of these tractors are 
still in a working condition and how 
many have become unusable; 

(d) how much land has been reclaim-
ed with the help of these tractors; and 

(e) what is the progress of the land 
reclamation ~,chemc in Bihar?] 

The Minister of Food IIIld AgrIcul-
ture (Shrl K. M. MUDShl): (a) The 
Govel"nment of India have not suppli-
ed any tractor to the Bihar Govern-
ment under the former's land reclama-
tion scheme. 

(b) to (d). Do not arise. 

(e) Upto the 31st December, 1951, 
~irty tractors belonging to the State 

Government have reclaimed a total 
area of 11:.442 acres since January, 
1950, while an area of 1,13,633 acres 
has beert reclaimed by manual labour. 

"'1i ~o ~o ~ : em f~ 
~m ;l.i~ ~ 'am:~;YI'~'U" ~ 
'l'J tare« IIfI ~ ~ vrr ? 
[Shrl S. N. Das: May I know 

whether the Bihar Government had 
asked for some' traCLOt's from the 
Central Tractor Organisation?] 

lIft.ro ~o '1'sff : ~ ~;f 
1li'T( '1't\' ~ I i!l'T illa« • ~ 
it; 'm1'~. ~ m ~ ~ dit«l"t'· 
mti'i!I'T ~ ~ror~, ~if 
8Il, ~ smr ~ ifillf ~ff t' I 
[Shrl K. M. Munshl: The Bihar 

Government did not ask for any 
tractors. The tractors of the Central 
Government belong to the Central 
Tractor Organisation and they are 
being used in Madhya Bharat, Bhopal 
and Madhya Pradesh.] 

Shri M. Nalk: Is there any arrange-
ment under the Government of India 
or under the State Governments by 
which individual cultivators are likely 
to be supplied with tractors? 

Shrl K. M. Munshi: No arrange-
ments under the Government of India. 

Shri B. Velayudhan: May I know 
whether the tractors are supplied to 
the State Governments by the Central 
Government or they are purchased by 
the State Governments? 

Shrl K. M. Muashl: The tractors 
which are operated by the State Gov-
ernments belong to them and are 
purchased by them. The tractors be-
longing to the Central Government. 
torm part ot the Central Tractor 
Organisation and they are used tor 
Kahn reclamation on a very elaborate 
~cale in the three States mentioned 
by me. 

Shrl R. Vela,udhan: Is any subsidy 
given to the States for the purchaae 
of these tractors? 

Shri K, M. MUD.hl: I should like to 
have notice. 
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\\TREAT FROM U.S.A,' 

"6t. Sbrl B. K. Das: Will the Minister 
at Food and A&'l'lculture be pleased to 
state: 

(a) the total quantity of wheat re-
ceived so tar from U.S.A. under the new 
loan agreement; 

(b) the price of the quantity receiv-
ed; and 

(c) the freight and other charges tor 
transport? 

The Mlalster of Food and Apicul-
ture (Shrl K. M. Mushl): (a) 13,28,000 
tons of wheat were received from 
U.S.A. upto 31st January, 1952. 

(b) Estimated as 56 crores at rupees 
approximately. 

(c) Estimated as 15 crores of rupees 
approximately ... 

Shrl B. K. Das: By what time is the 
rest of . the wheat expected to be 
received? 

Shrl K. M. Munmi: By April ot this 
year. 

Shrl B. K. Das: May I know whether 
the total quantity so far received or 
which will hereafter be received has 
been allotted or will there be any carry 
over for 1952-53? 

Shri K. M. Manshl: As a matter of 
fact the loan wheat which arrives is 
taken as part of the central stock 
which is supplied to the different States 
under the Basic Plan. So naturally 
the car-ry-over on the 1st January this 
year did indude a part of it and what 
will come this year will naturally form 
part of the stock which. is supplied to 
the States. 

Sbrl B. K. Das: May I know whether 
the new Bill which is going to be in-
troduced by President Truman has 
been done at the instance of the 
Government of India or whether the 
Government of India expres",ed any 
desire regarding that matter? 

Shrl K. M. Munshl. I do not know 
'what Bill the hon. Member is referr-
ini to. 

Shri B. K. Das: I mean the Bill to 
the effect that the wheat loan is to 
be converted into a gift by U.S.A. 

Shri K. M. M1UI8hl: As a matter ot 
fact the Government of India has not 
made any such request. It is only a 
private member of the U.S. Congress 
who has introduced the Bill and the 
Government of India have nothing to 
do with it whatever. 

Shrl R. Velayu4han: May I know 
whether any country other than the 
U.S.A., such as China offered wheat 
and the Government of India rejected 
the offer as appeared in the papers 
sometime ago? 

Shri K. M. Mushi: I have answered 
that question at least three or tour 
times. No offer has been rejected 
unless is has been uneconomic from 
our point of view. 

AGRICULTURISTS' DEBT RELIEF ACT 

"62. Prof .. K. T. Shah: (a) Will the 
Minister of StaW!s be pleased to state 
what is the total amount of debt under 
the Agriculturists' Debt Relief Act of 
Bombay as applied to Kutch redeemed 
or relief given under this legislation.' 
the number of agriculturists who have 
been relieved up to the end of Decem-
ber. 1951. and on what terms? 

(b) 'Was any condition prescribed. 
oi' assurance given. at the time when 
this legislation was brought into 
operation in Kutch about the establish-
ment of a Land Mortgage Bank. or any 
other similar institution, to facilitate 
the process of such debt redemption 
and if so. whethcr any such institution 
has been started and is at work in the 
State of Kutch? 

The Minister of States, Transport 
and Rallways (Shrl Gopalaswaml): (a) 
and (b).· The information is being 
collected and will be communicated 
to the hon. Member as soon as possible. 

Mr. Spealt.er: In this connection I 
would like to invite the attention of 
the hon. Minister to the proper Par-
liamentary practice. It will be ap-
preciated that the question tabled in 
the House is now the property 01' 
the House and therefore the informa-
tion is not only to be communicated 
to the hon. Member who put the ques-
tion but should also be placed r.m the 
Table of the House. 

Shri Gopalaswami: I shall place the 
information on the Table of the 
House also. 

KANDLA PORT DEVELOPMENT 

"83. Shrl A. C. GlIha: Will the Minis-
ter of Transport be pleased to reter to 
the reply to starred question No. 3574 
.asked on thc 27th April. 1951 and .state: 

(a) the revised estimated expenditure 
and the time required for the comple-
tion of the Kandla Port Scheme; 
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(b) whether any partial utilisation 
of the Port would be possible before 
the completion of the project and if 
so, when and to what extent; and 

(c) how far the present scheme and 
'estimated cost would vary tram the 
recommendations of the West Coast 
Major Ports Development Committee? 

'!'be MlDister of State for Traaspol1 
ad RaUway. (Shr! SaIltblUWD): (a) 
The total cost of the Kandla Port Pro-
ject is estimated at Rs. 12·95 crores. 
The project is expected to be comple-
ted by AUlUst, 1955. 

(b) Yes; the Bunder and the oil 
berth are expected to be completed 
and be ready for use by August and 
November 1953 respectively. Be-
eides, the existing jetty will continue 
to be used until the new major port 
starts functioning. 

(c) The West Coast Major Port De-
velopment Committee did not make 
any estimate of the cost of the pro-
ject. They visualised the construc-
tion of four deep water cargo berths, 
one oil berth and one quay for ligh-
tel'S and country craft and ancillary 
structures such as transit sheds, ware-
houses, offices and residential build-
ings. The project as finalised adheres 
in the main to' these proposals. The 
Committee favoured the siting of 
the new berths at a place north of 
the existing pier and recommended 
both Broad Guage and' Metre Guage 
railway lines, but in the final S'Cheme 
the new port will be located 2 miles 
south of the existing jetty and for the 
present it is proposed to have only the 
Metre Quage connection. 

Shrl A. C. Gaha: It was stated on 
the last occasion. that is the 27th AprIl 
last year that the scheme will con-
sist of several parts. May I know 
whether this estimated cost is for the 
whole scheme or for only one part of 
it? 

Shri Santhanam: This is the part 
which we propose to construct for the 
present. The future depends upon 
the development of the Port. There 
is plenty of scope for development. 
We are having the land and I,·the de-
velopment plans ready for further de-
velopment. This expenditure .is re-
quired to make the port useful for 
the present. 

Shrl A. C. Guha: Will that scheme 
make it a major port or only' a minor port? . 

Shrl Santhaaam: This scheme wlll 
make it a major port. 

Dr. Deshmakh: What is the rev!!nue 
expected to be derived from the work-
ing of the port up to Aurust, 1955? 

Shri Santhanam: A port is not ne-
cessarily a money-eaming propollition. 
but it is expected to be self-support-
ing in due course. 

Dr. Deshmakh: My question was 
what is the estimated revenue up to 
Aurust, 1955. because some of the 
thin,s are ,oing to be ready aDd I 
am sure some revenue wlll be comiDi 
In. Ha "any estimate been prepared 
of ~'revenue? 

Shri Saathanam: I would like to 
have notice of the question. 

Shri A. C. GlIha: May I get a break.. 
up of the estimated cost:· how much 
of it will be spent for offices and buil-
dings and what portion of it will go 
to the actual construction of the port? 

Shri SaDthanam: I have got a de-' 
tailed list of the estimates. If the 
hon. Member wants information on 
any particular thing I would give him 
the details. 

Shrl A. C. Guba: The statement may 
be laid on the Table of' the House. 

Shri Santhanam: I am quite willing 
to. place it on the Table of the House; 

Shrl M. NaIk: Arising out of the 
answer to part (a), may I know ho:w 
the revised estimates of expenditure 
compare with the original esti~lll~teS? 

Shrl Santhaaam: There is no ques-
tion of original estimates because' it 
was necessary to take a decision in 
principle before we could ,et experts 
and spend money to ~Jte detailed 
estimates. This is the first time when 
detaUed estimates were made and this 
is the estimate which· has been made 
and sanctioned. 

Shri S. C. Samaata: May I . know' 
what was the preliminary estimate? 

Shri Saathanam: The major port 
Committee envisaged an expenditure 
of Rs. 3 crores on "the actual harboul' 
works. but it was a very rough esti-i 
mate. it was not based on any calcu .. 
laUoo of the site or the measurements. 

Shri S. C. Samanta: . May I know 
whether the development schemes 
which are being taken up now were 
included in the preliminary estimatefl 
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Shri 8aatbaaam: We bad to take a 
decision on principle and then to put 
experts to make detailed plans' and 
estimates and tbis is tbe result. 

COMPOST PREPARATION AND UTILISATION 
SCHEME 

-S4. Shrt A. C. Galla; Will the 
. Minister of Food 04 Arrteulture be 

pleased to state: 

<a> how far the different States have 
carried out the Compost Preparation 
and Utilisation Scheme; 

(b) whether the Government ot 
India have suIPsted any uniform 
scheme for all States in this matter: 
and 

(c) whether there bu been. any 
increase in the yield of crops per acre 
after the use of compost? 

The MiDister of Food _4 Agricul-
ture (Shri K. M. MlIJISbl): <a) There 
has been substantial increase in the 
production and utilisation of compost 
in the di1ferent States as will be seen 
from the statement of total produc-
tion and utilisation tor ·the last tour 
years placed on the Table of tbe 
House. 

<b) Yes. The Government of India 
bave taken steps to introduce uni-
formly in all the States the Hot Per-
mentation Method. wlrich Is known u 
the Bangalore Process for the town 
compost. Por the conversion of 
rural refuse material into compost the 
Pit System is advocated. 

(c) Yes. The results sbow an in-
crease ot about one maund of food-
grains tor evef1 ton ot compost ma-
nure applied. 

STATEMENT 

Production and "tili.ation 01 compo.t manure in India eluring 1947-48 
to 1950-51. 

BI1r1/J compost echeme 
Year 

Ul'baD oompoet Boheme 
Production Utili..ation Production Utililation 

------------------------.-.-
Tall TODl Tone 

19'7.&8 4.86,080 3,80,527 12,58,986. }-
19.8 •• 9 7.lD.556 5.57.385 27,65,944 

19'9·50 12.09,084 9,23,175 .4. 22,7()0 32.14:,666 

62.43.9311 . lQ5U·51 14,0:1,761 10.63.1113 83.60.135 

-separate figures of utilisation not compiled on the assumption that the 
quantity produced in the villages was almost utilised in those areas. 

Sbrl A. C. Gaba: In the statement 
1 tlnd that almost every year about 
;iO per cent. of the compost has not 
heell used. May I know the reason 
why so. much compost has not ~n 
utilised? 

Shrl It. M. MUllShl: The reason is 
that the compost prepared in one ca-
.1endar year is not consumed in that 
year but part of it is used in the 
succeeding year with the result that 
what is produced in the next year is 
partly used in the succeeding year. 

SbrI A. C. Gab: In that case the 
.ext Fear would show an increase, 

J I 

but every year shows a deflclt of about 
30 per cent. in .consumption. Tbere-
fore, it does not show that the previous 
year's balance bas been used in the 
next year. 

8hri K. M. MUD8bi: No. no. It has 
not been included here. Here in the 
statement only the utilisation Is shown 
as against the production ot that year. 

Shri A. C. Goha: May I know whe.-
ther urban compost. that is compost 
whlcb bas been produced in the cities 
has been utilised in the cities or in 
the rural areas? 
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Shrl &. M. Muuh1: Most of it is 
taken to the rural areas because it is 
in the rural areas that compost is re-
quired and not in the towns. 

8brl A. C. Gab&: May I know the 
break-up Statewise of the eompos' 
produced and used every 1ear? 

8IarI K.. M. MusbI: I will place R 
statement on the Table of the House, 
but if the hon. Member wants them I 
will ,ive him the ftlUres now. 

&lui A. C. Gala.: I shall be satis-
fled Ii they are placed on the Tapie. 

8IarI K.. M. MIIII8Id: Thank. 1OU. I 
will'do so. 

Ibrl Sbiy Cb...... LaI: In view of 
the tact that cow-duDi is a ver,. Im-
portant item tor compost, what steps 
are Government takinl to prevent the 
burning ot cow-dun,! 

8bri K.. M. llaubl: It is a ftr7 
_dOUB problem to which I have re-
ferred-if the hon. Member remem-
bers~ore than once in this House 
and outside. The only cure seems tu 
IJe to have fuel forests in each vil-
lage so that the villagers will be sup-
plied with the necessary fuel for their 
daily consumption. All that is a 
very elaborate problem; the work has 
started, but I cannot say how far it 
has gone. 

Sltrl Kamatll: The statement, Sir, 
laid on the Table of the House shows 
that so tar as the utilisation of rural 
compost is concerned, the ftgures for 
the latter two years, 1949-51, are 
given while the figures for the first 
hvo years. 1947-49 are not given. 
What are the grounds for assuming 
that in the first two years all the 
compost produced in the rural areas 
was utilised fully in those areas where-
as the figures for the latter two years 
do not bear out such an assumption 
for the future? 

Shri IL M. Munsbi: Well, it is stated 
in the note to the statement that-

"Separate ftlUres of utilisation 
not compiled on the assumption 
that the quantity produced in the 
vlllages was almost I utilised in 
those areas". 

This is on the assumption that all 
the compost produced in the villa.,es 
'Was almost utilised there. 

8brI Kamatla: Assumption ooJ..1. 

DELAY IN DELIVERY OR LETTERS IN 
NORTH KANARA' 

·65. Shrl JoacbJm Alv.: Will the 
Minister of Comlllualcatiollll be pleas-
ed to state: 

(a) whether it is a fact that an air 
mail letter from Bombay to London 
reaches earlier than 'a letter from 
Bombay to Karwar; 

(b) whether Government have in-
quired Into the delay of delivery of 
letters and parcels etc., in North 
Kanara District of Bombay State: and 

(c) whethel" Government have 
examined the proposals that time could 
be saved by creatin, a Poetal Centre 
at Alnavar b1 which mails could be 
despatched from Alnavar to North 
Kanara District! 

The Depub' MiDJI&er 01. eo-... -
eaUou (Ilarl .., Babadar): <a) Yes, 
because London is directly connec-
ted by air from Bomb.,. whereas 
Karwar is not connected either by 
air or by raU. 

(b) Government have not received. 
10 far any complaint ot delay. 

(c) Yes, the question of despatch-
ing the mails for Karwar District via 
Alnavar was examined last year but 
the proposal was dropped, as it was 
not found advantageoul. -8br1 ,...,I11III. AI .... : Is it true that 
if mall is collected from Alnavar about 
four hours' time will be saved? 

Sbrl Raj Bahaclur: No, Sir, because 
the mails would reach late in the 
evenin, and it will not be poesible, 
to effect deUvery at that time. 

Sbrl Joaebilll Alya: Is it true that 
malls will be delivered the next day 
instead of the same evening? 

Shri Raj Bahador: Even if we adopt 
this Alnavar route the result will be 
the same. 

Shri Joachim Alva: Has Govern-
ment examined the proposal of 
transmitting the mails through the 
Bomhay-Belgaum air service. Belgaum 
being only 60 miles from Hubli 
whereas Dharwar is. . . . ~ 

Mr. Speaker: r am afraid he is 
making suggestions. 

Sbri Kamatb: Is the Deputy Minis-
ter aware that the delay in deUvery 
of mails seriously hampered the elec-
tion campaign of my friend, Mr. Alva 
in North Kanara? 

8bri .., Babadur: It is not borne 
out by the result, Sir. 
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P.nODUCTION OF FOOJ)GRAINS 

-&6. Shrimati Jayashri: Will the 
Minister of Food and Apiculture be 
pleased' to state., tl:Ie total quantity of 
foodgrains produced in India during 
the year, from January, 1951 to the 
~nd _of December .... 1951? 

Tle MiDister or, ,toocl ad Arrteill-
ture (Shrt K. M. Munshl): 41·7 mil-
llon tons for ~e, Bfl'icultural ;,.ear 
195(1·!'i1. " 

ArbuU laiuut: Mr;' ,I Jr.:avw 
whether it is a fact that there was 

< aD increase in the l'ationed population 
dut'ill8 tbe ;,ear? ,", 

~ :. . . ., 
',':.'lIlri K. M. MUII8IaI: Y .... Sir. There 
has been an increase iO -the rationed 
population because on account of 
scarcity about .1~7 ,million ~people ' h,ad 
to be put On rationing instead Q190 
million in tl!e' previous year. 

, t \~ • 

, SlarbaaU' .1'a,ashrl: May I kftow 
whether it is a fact that the total 
Quantity of foodgrains promised by 
Pakis~an . has not been received? 

Shrf K. M. MuUh1: Some quantity 
has not been delivered but I do not 
remembe,r the exact '-ftlUres. 

.~:.., . 
Shrl B. K. Bas: tv.[ay I have separate 

figures for rice anq wheat production? 

Bul K. M. Muia.shI: Rice-20,389,OOO 
tons; wheat-6,590,OOO tons.' 

Bhri B. N. Du: May I know the 
names of the States which were not 
able to produce as much as was esti-
mated they could be, 'able to produce? 

Shrl K. M. MUJl8JiI:1 have not' ,ot 
the figures here. I require notice. 

Shrl M. NaIk: May I know whether 
tbe target date for food seif-sutftciency 
previously fixed by Government is at 
all affected by the set-backs in pro-
duction. 

Shri K. M. MUDSh1: Evidently, the 
han, Member has not kept himself in 
touch with the progress of the self-
sutftciency prolI'amme. On account 
of the ditftculties experienced in 1950 
and 1951, we imported something; like 
500 million tons last year. If the hon. 
Member will be lood enoulh to look 
up the Planninl Commission Report, 
he will find that the Commission says 
that for another five· ~ars we shall 
aAve to import 3'5 miWOD toni. 

FREE MARKET SUGAR 

, ,-67. ShrimaU Jayuhrl: (a) Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply to starred 
question No. 48 asked on the 8th 
August, 1951 and state whether it is 
a fact that the prices of sugar in the 
freerilarket are on the increase? 

(b) What steps have Government 
taken, or intend to take to stop hau:d-
ship to the consumers? 

fte Mlnistel' of Pood and AII'I-, 
nItIII'e (BJut It. M. M1auhl): <a> Not, 
Dbw. ' 

(b) The prices ofsupr in the free 
market had tempor"rlly risen 'durlJ;lC 
the last week of January but with the 
release of a further ~uantity of 14,000 
tons of sugar on. 2nd. FebruarY,J:952 
for free sale. 'these have again come 
down. Government's policy is to con-
tinue such releases as and when neces-
sary so that freemarket prices of 
sugar rule at a reasonable level. 

8hriJ:n~U' Jayashrl:'ls it a fact the,t 
'GOvernment have allowed the free 
sale of the sugar produced above the 
q~o~a? 

,,·Starl K, M. Munshl: As a matter of 
,fact. Government have been releasing 
5 per cent. of the excess production 
for free sale? 

Shri Shiv Cbaran La1: In view of 
the f~ct that the price of gu.r and 
desi sugar has fallen, are Government 
going to revise the price of controlled 
sugar? 

Shrl K. M. MUJlShi: That would ~ 
considered next year. 

Sui J)aunjhunwala.: What is the 
difference between controlled sugar 
and the excess sugar which is releaSed 
for free sale? 

Slari K. M. Munshl: Controlled 
sugar is priced at about RI. 33-8-0 or 
Rs. 33-12-0, while the free market 
sugar has varied in price from place 
to place and ~m period to perio~. 
If he wants the figure for any parti-
cular place or period. I can ,ive it, 

Shrl Jhunjhunwala: What is the 
highest and the lowest price? 

Sbri K. M. MUDShl: Taking Delhi. 
the highest price of free market sUlar 
was Rs. 55. 

Sui JbunjhUDwa1a: I am askinl for 
the whole of India. 

Bbri It. M. MUlUlhI: The averale fOIl 
the whole of India has not been pre-
pared. I have only lot filures accord-
ina to individual stations. The prlee' 
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varies from place to place. In Bom-
bay, for Instance, it varied from Rs. 
60 to 62. But this was the highest. 
In no other market did it reach be-
yond Rs. 60. 

Shri .JhuD,jhunwala.: What is the 
lowest price? 

Sbrl K. M. Muubl: I think it has 
been lb. 411. 

Sbri .Jbunjhunwala: Have Govern-
ment tried to find out the reasons 
which led to the price shooting up to 
Rs. 62 in Bombay? 

Shrl 1[. M. MuDBhI: t made enquiries 
into the matter and I found that a 
rumour had been started that Govern-
ment were not ioini to release the free 
market sugar. No sooner we heard 
it, the release was effected and the 
price came down. . 

Shri R. Velayudbaa: What percent-
age of the sugar produced in the count-
ry is being allotted for free sale? 

Shri K. M. Munsbi: As he knows, 
the policy this year is to take 9 lakhs 
and 50 thousand tons out of the pro-
duction for rationing and anything in 
excess of it is divided half for con-
trol and half for the free market. . 

Sbri K. Velayudban: What is the 
rate? . 

Sbri 1[. M. Munsbl: That depends 
upon the production. 

~ nr~: ~ ~~~" ;rty 
t fit; ~~~ q ~~ ;w;r ffir ~ ~ 
m{'f' ~ ~ 0 ~q"q IR ~ ~ wit , 

[Sbrimati Dixit: Is it not a fact that 
in Saurashtra the price of SUiar in the 
free market had risen to 210 rupees 
per maund?] 

'" ..r 0 ~o '!"it : mt~ if 
~ 110' \tr~~) q' Iff qr, ~tt If( 
;rn 1ft fW~~ ~ Qi vft, ~ ~ 
~ ~ 0 ml. ~ ." wft " 
[Shri 1[. M. Muulll: The price of 

of sugar did rise in Saurashtra; there 
was a ,reat demand for sugar but it 
did not rise by 210 per cent.] 

Shri Amolakh Chand: May I know it 
Government propose to fix a price 
limit for the sale of free sugar in 
order that the various Sta.tes may not 
suffer? 
380 P.S.O. 

Shri K. M. Munsbl: The very fact 
that a certain Quantity is given for 
free sale negatives the idea of there 
being any control. 

Sbrl Rudrappa: May I know whether 
any of the mills have. complained to 
the Central Government that there is 
too much stock with them and it i! 
not being cleared? 

Shri K. M. Munshi: There are com-
plaints in certain parts on account of 
difficulty of transport. For instance, 
in the O. T, Railway there are not 
sufficient wagons. After all, a t:ertain 
number of wagons are placed at the 
disposal of sugar transport and there-
fore some mills are not able to dis-
tribute their free market Quota at a 
time when they thi~k the prices are 
high. But this cannot be helped. 

Sbrl S. C, Samanta: Have G()vernment 
set up any machinery separately to 
keep themselves informed of the price 
of sugar in the free market? 

Shri It. M. Muubl: As a matter of 
fact, the Government of Intha has .got 
a machinery already ,for years for 
keeping itself informed. 

TELEPHONE INSTALLATIONS 

·55. Shri .Jnani Ram: Will t~e Minis-
ter of Communications be pleased to 
state the number of new telephone con-
nections installed for candidates for 
election purposes in different States? 

The Deputy Minister, 01 Communi-
cations (Sbrl Raj Dahadur). A state-
ment is laid on the TaLle of the 
House. (See Appendi'C I, annCXUi'e 
No. 12.] 

8hri 8. N. Das: What is the income 
derived by Government and expenses 
incurred on this account? 

Shri Raj Daodur: I reqUire notice. 
Shrl S. N. Das: What were the other 

facilities provided by the Departments 
to the candidates durin" the elections? 

Sbri Raj Rahadur: Apart from tele-
phone facilities, postal facilities were 
provided and a booklet entilred "THIS 
IS HOW WE ARE GOING TO SERVE 
YOU" was issued in this behalf. The 
broad features of the facilities were 
the delivery of election literature 
handed over at the counter of a POlt 
office within two days in the case of 
urban areas and seven days in the 
case of rural areas. SecondlY, facWt!e8 
were provided for posting tetters an~ 
other registered mails on. postal hO~I­
days. Thirdly, we permitted the diS-
playing of election posters in the 
premises of post offtces. 
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Slarl ~ N. Du: May I know whether 
the hon. Minister would be in a posi-
tion to state to what extent these 
facilities were made use of by .the 
candidates? 

Sbrt BaJ Babadar: As far as this 
particular Question is coJu.'emed, as 
many as 2,460 applications for tele-
phone connections were received and 
out of them, we met as many as 1,836. 

Dr. DMbmakb: Would the hon. 
Minister be able to sar wlrat is the 
additional revenue derlVed from the 
teleJrams of congratulations sent to 
successful candidates? . 

Mr. Speaker: Order, order. 

.n 1( ~: IIfII1 ~~zr ~ iifI' 
'ffl(ii$lq~ fir; ~ ~r.t ~q lI1li~ q 
f'mft' "'" t ~. iff If~ '" • t ? 
[Shri BhMt: Will the han. Minister 

please state whether these telephone 
connections have been ,iven perma-
nently or temporarily?] 

eft' '('1'1q~ : ~ itlWfr( ~ ~ t 
[Shrl RaJ Bahadar: They are 

temporary.] 

Shrl Kunath: Have any complaints 
or reports been received from candi-
dates in any of the States Lhat there 
was undue delay in tbe installation of 
telephones they had asked for? 

Shri RaJ Bahadar: I cannot reply to 
that Question off-hand. In most cases, 
the connections were given. In the 

few eases :where they could not be 
,iven, it was due to technical reasons 
such as lack of equipment, cables etc. 
or the heavy expenditure involved. 

WRITTEN ANSWER TO QUESTION. 

CULTIVABLE LAND IN KUTCH 

6. '"'. K.. T. Sbah: (a) Will the 
Mf.Di,ter of States be pleased to state 
what is the total area of the State of 
Kutch, how much of it is cultivable, 
how much was actually under cultiva-
tion in the ftscal years 1950-51, and 
1951-.52, and how much is lying waste? 
. (b) How much of the waste land 
in Kutdl isculturable, and what steps 
bave been taken to brill, such cultur-
able waste land under the plough, since 
the State came under the direct ad-
ministration of the Governm~nt of 
India, up-to-date? 

(c) What is the area of culturable 
waste land in Kutch, which has been 
thrown out of cultivation after the 
departure ot the old tenants or culti-
vators in those areas to Pakistan? 

(d) Have any of those emigrants 
returned since the State came directly 
under the administration of the Gov-
ernment of India, and it so, what is 
their number? 

The MInister of states, Trauport 
and RaUwaya (Shri Gopalaswami): 
(a) to (d). The information is being 
collected and will be laid on the Table 
of the House as soon as possible, the 
Hon'ble Member being informed when 
this is done. 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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PARLIAMENT OF INDIA 
‘Tuesday, 12th February, 1952.

The House s  Quarter to Eleveri
/ . q f ^ e  Clock. '

, . “S p ea k er  in  the Chair]
* ^XTESTIONS AND ^ S W E R ^

: (See Part I)

11-35 A.M.

MOTION ON ADDRESS BY THE 
PRESIDENT—concld.

Mr. Speaker: The House will now
proceed with the further consideration 
of the following motion:

“That the Members of Parliament 
. assembled in this Session are deeply 
grateful to the President for the 
Address which he has been pleased 
to deliver to the House.”
Shri M. A. Ayyangar (M adras): Sir, 

I shall take only a few points from the 
Address and try to lay emphasis on 
them. The elections on the whole have 
been very peaceful and fair, notwith­
standing certain observations which 
have been made by individual Members 
on the floor of the House. In my part 
of the country far from the Govern­
ment being helped by any of the 
officers, unfortunately. Minister after 
Minister has been helped the other 
way. No nepotism can be shown or 
attributed to the Government or its 
officers. The defeat of some of the 
Ministers is proof posittve that no such 
thing has been done .m lihat part of the 
country. Universal adtflt suffrage has, 
on the whole, proveti a success. It is 
tru e  that some of the more indigent and 
ignorant people have been swayed 
away by considerations other than the 
proper candidates or the proper party 
th a t has to be returned to power. 
Communalism has been taken advan­
tag e  of in some quarters. Rich men
393 P.S.D.
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who entered the field have unloosened 
their purse in an enormous degree. 
Notwithstanding this, op tl^e whole, the 
electorate has understood jo^ quite 
well and returned pfopef men ^herevei*. 
it was possiWf. '  ......... ,

,
i would only appeal to the Govern­

ment that in pursuance of the resolution 
that was passed some time back on 
the floor of this House communal 
parties, parties based on religion or 
race ought not to be allowed to «nt«r 
the ar^na pf politics or be ^cognised 
as political parties and allowed tq^ 
function as such. But unfortunately 
the Hindu Mahasabha on the one hand 
and the Muslim League, on the other, 
were allowed to function as such. I  
request the hon. the Prime Minister to 
take steps as early as pfitisible to see 
that such organisations are riot allowed 
or are not recognised. The sOoher they 
are done away with the better. They 
ought not to be allowed to enter the 
political field with their ticket. Com­
munalism which we have all sought to 
avoid in all shapes will once again 
resurrect itself if we allow these 
organisations to function. I am appeal­
ing to the Prime Minister to find ways 
and means to ban a party or candidate 
which appeals to the electorate to vote 
for it because it belongs to a particular 
community or religion and to make it 
a penal offence.

Pandit Thakur Das Bhargara
(Punjab): It is already a corrupt
practice.

Shrl M. A. Ayyangar: I would like 
to make it a cognisable offence. We 
ought not to wait until the whole 
elections are over. Distribution of 
money or provision of conveyance are 
no doubt corrupt practices. But it is 
very difficult to prove them after a 
lapse of time. So an Inspector of Police 
should rush to the scene immediately a 
report is made and gather all the 
evidence.

My hon. friend Mr. Kamath made 
some allegations yesterday. If they
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were true he should have had a differ­
en t experience. He showed certain 
photographs which were with him. One 
of the posters specifically asked people 
to vote for the Congress, not for the 
bulls. Incidentally the bulls were given.
I  am sorry Mr. Kamath is under-rating 
the intelligence of the electorate. They 
m ay be illiterate. But I have not come 
across even the most illiterate who did 
not understand for what party they 
were voting. They knew definitely that 
they were voting for the Congress or 
against the Congress. They were not 
TOting for the bulls; bulls were only 
an emblem. The bulls are under their 
control. They would never like to be 
draw n by the bu lls: they would like to 
control the bulls. I myself was a 
Congress candidate. Some other candi­
date had ^ camel as an emblem. I said 
.agriculturists must have bulls and not 
camels. In this country camels do not 
plough. (An Hon. Member: They do 
in Rajasthan.) That is the way in which 
one can appeal. It is not the bull that 
drags them; it is the Congress that 
draws them.
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It is unfortunate that in my part of 
the  country leaders began to quarrel 
among themselves. I am in this con­
nection reminded of the story of 
Sundhoba Suntha—two brothers who 
drew  out their swords each trying to 
cut the head of the other and in the 
end the heads of both were cut off. For 
the past four years in succession the 
monsoons f a i l ^  in Madras. Some 
people began saying it is the Congress 
tha t is responsible. I say I am prepared 
to  hold my hands if the other party 
could get rain from the sky. We made 
some experiments in artificial rain; but 
you can get artificial rain only if there 
are clouds in the sky; but there are no 
clouds even in the sky in the South. 
The opponents of the Congress took 
advantage of this. If only you go and 
appeal to them and tell them that there 
if  absolutely nothing wrong with the 
Congress and that nature itself has been 
against us, they veer round.

The failure of the Congress in the 
South has been mostly due to want of 
contact with the masses. We have 
become bosses—big men. We never 
cared to go into the country; leaders 
began to fight among themselves for 
power—I am referring to the leaders 
fa the South, or a t least in my part of 
the  country.

Now the third thing which ia 
Important, which I would ask the 
Bouse to recognise before it is too 
late, is the acute food problem in the 
Hoilth. For four years we have had

no rains. Ife my place,, foe example, 
we do not depend upoa protected 
water supply, but waiter from th e  
wells, which are dug iin̂  the court* 
yards of our houses. For the past four 
months there has not been a drop o f 
water in the well in the house in  
which I live. If a guest comes to my 
house I request him gently to go to 
bathe in some other well and come 
to me cnly for food. That is the 
unfortunate position in which we are. 
The hon. the Ptime Minister has given 
rupees three lakhs for opening gruel 
centres in various parts of the country.
I myself was invitedi to open some- 
gruel centres. My distocf o f  Chitoor* 
has been affected by ifeinjine in an. 
unprecedented form. Therefore, I am 
appealing to him to extend hi&lftalpuig^ 
hand so that in every village 
centres may be opened for a period' 
four months. This is for the oltf, 
indigent and disabled people. So far 
as able-bodied adults are concerned 
relief works must be  started on » 
famine basis. We ought not to w ait 
until famine has startedL

Shri A. Joseph (Madras): Fam ine 
is already there.

Shri M. A. Ayyangar; The out­
dated famine code requires that people- 
must offer in numbers to work for six 
pies or ten pies per day before a 
famine work is started. If that is th e  
test of famine, we will not have a  
single soul living there and relief 
works when opened will be absolutely 
useless. People are already dying of 

, starvation. I am therefore appealing. 
to the Prime Minister to instruct the 
Provincial Government to start relief 
work in every village.

The third thing that Grovemment 
can do is to supply food at half the 
rate to the poorer sections. If a seer 
of wheat or rice sells normally for 
one rupee it must be available to the  
poorer section of the  people at half a  
rupee, that is at half the price. That 
also must be considered. Government 
may after all lose five or six lakhs of 
rupees a month, but the twenty-five 
or twenty-six lakhs o<f rupees may be 
able to save the lives of about twenty- 
five million persons in that part of th e  
country. That is my appeal to the 
Government. Govem ment  have beenr 
doing their best, but it is not enouglr 
having regard to the conditions there.

In regard to controls, I  am no t 
against controls. They are necessar^P 
as long as any particular article Is ii> 
short supply. But there U a wai o»
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doing it. There are essential commodi­
ties. Out of the twvity-six districts 
in Madras State five are surplus 
districts and twenty-one are deficit. It 
is in the surplus districts that Congress 
was defeated; in the deficit districts 
Congress succeeded. This is a travesty 
and. apparently an inconsistency. In 
the surplus districts what happens is 
that all the foodgrain that is produced 
is taken away and rationed in the 
towns. There has to be a little modi­
fication of the system. From persons 
holding land whatever food is neces­
sary may be procured (these are all 
delta areas) but the balance must be 
available in the free market. If that 
is done there will not be any grouse. 
So far as deficit districts are con­
cerned ̂ compulsory rationing has been 
removed from rural areas, it being 
confined only to the towns. But the 
difficulty that the town-people feel is 
that they are not able to supplement 
what little they get by way of rations 
by purchase from outside, though 
within half a mile from their places 
in the rucal areas of the district food 
is available in large quantity. I would 
therefore suggest to the Food Minister 
a t the Ce’itre to direct or advise the 
Food Ministers in the Provinces, 
particularly in my State, to open only 
relief shops or fair price shops in the 
towns for makirtg food available to 
those people and also meke it possible 
lo r them to supplement it by purchase 
Irom adjoining areas. If there is no 
restriction placed upon the people to 
whom food is rationed from supple­
menting their food by purchase from 
outside, it would to a large extent 
relieve the difficulties under which 
they are labouring. These are some of 
the suggestions which the Govern­
ment might take into consideration.

Besides the agriculturists to whom 
a lot has been done there is the other 
section of the population which has 
not received a similar helping hand 
from Government. It is proper for me 
to refer at this stage to the handloom 
weavers in my part of the Province. 
In  my district there are as many as 
twenty-two thousand handlooms. But 
not one of them has got work for 
more than three days in the month. 
Even then for a warp one has to have 
twenty-one knots of yam. The hand­
loom weaver is supplied with only 
three knots and he cannot have a 
warp, It becomes an inducement by 
the Government Itself that he should 
•ell it  away to some others in the 
black market. Three units or knots of 
yam  can never make a warp: for a 
warp twenty-one units are necessary. 
If  a man who has got a loom is given 
c o l j  three units what is the object?

He cannot use it. He has to wait for 
seven months before he can put up a  
warR. Therefore he has to sell i% 
away in the black market. Somehow 
this has escaped attention of the 
authorities. They evidently think 
their only job is to distribute y am  
however small the quantity. This kind 
of distribution is useless. They m ay 
as well do away with the controls and 
say: whoever wants to purchase, let 
him purchase. And there are bogus 
cards. There were only two lakhs of 
thfem in my part of the Province, and 
now thes2 two lakhs of cards have 
developed into seven lakhs of cards, 
A barber has become a handloom 
w eaver! Women have become hand­
loom weavers. Not that they are  
actually weaving—it is all bogus 
cards. It is impossible to control it* 
Under these circumstances what I  
would urge is that so far as y am  
distribution is concerned as early as 
possible the control may be removed. 
The real persons who are the weavers 
would come by their own and pur­
chase. That is a m atter which th e  
Government might consider. B ut 
before that, if they are not inclined 
to remove the control on supply and 
distribution, I would urge upon their 
treating Madras Province in a different 
manner from the rest of the Pro­
vinces. Madras is in a peculiarly bad 
condition now. Agricultural operations 
have failedv There is no money to 
purchase food. These weavers and 
agriculturists have failed. Even weav­
ing has failed. I have found skeletons 
there. People who are full of self­
respect, who would not have stretched 
out their hand, who want to live by 
the occupation of weaving have come 
to gruel centres between twelve and 
one. You distribute a small quantity 
of gruel, mostly watery. It is not even 
thick. Such kind of gruel they hanker 
after and they traverse two to three 
miles to get even that morsel. T hat 
is their condition.

Therefore, if I may make a special 
appeal to this House and to the 
Government, they should kindly 
appreciate the position in which the 
people in my part of the country are 
today. The peculiar conditions o f 
famine are there. Under these 
circumstances special efforts must b e  
made to relieve unemployment and 
provide those people with employment 
for a small period. I therefore urge  
upon the Government to distribute a 
larger quantity of yam  to the hand­
loom weavers there. As a m atter o f  
fact, Madras produces fifty per cent, 
of the yam  produced in the whole o f  
India. But only twenty-five per cent, 
of the yam  is distributed to the hand*
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loom  weavers there. Madras contains 
th e  largest number of handlooms, 
:riext only to Assam. The condition 
*ol the handloom weavers is so pitiable 
tha t the Government might choose to 
,give some more percentage—thirty-five 
-or forty per cent.—of yarn to them. 
O r  at any rate a larger percentage of 
,the yam , mostly produced in Madras, 
m ay be distributed to the handloom 

-weavers in that part of the country 
-so that each man may have at least 
fifteen days employment in a month. 
X et him not have a full meal—for a 
long  time to come we do not have full 
meals; for some time we have to 
struggle as we have been struggling— 
but at any rate let him have half a 

.meaL

Yam may also be subsidised. Yarn 
.may be distributed at cheaper rates. 
If in some places the wholesale
merchants or the retail merchants are 
misbehaving and complaints of black- 
marketing and corruption are thrown 
a t Government, it is for Government 
^o devise steps to open shops depart- 
jnentally . Let’ not the Government be 
afraid of the number of persons saying 
tha t Government have taken over 

•charge of trading and all that. Why 
aiot? In peculiar circumstances con- 
Itrolled commodities must be sold in 

‘Government shops. What is the harm? 
lit is the whole community that
m atters and not some benefit to a few 
‘̂ haves’ to the detriment of the ‘have­
-nots*. We have tried the experiment. 
IPeople cry against all kinds of 
nationalism or state enterprise in any 
:«hape or form, not themselves having 
th e  honesty or morality to distribute 
the commodity in a proper manner. 
Is not this country the one which 
produced a Kam a? Have all these 
tex tile  weavers produced that kind of 
cloth which can be easily worn by 
ordinary people? Why do they run 
rafter fine and superfine cloth, making 
all the other sisters and brothers in 
this country naked? Do they deserve 
the name of human beings? And it is 
they who quarrel with Government 
for undertaking state enterprise! We 
are not now pledged hand and foot to 

‘encourage only private enterprise. 
Private enterprise has failed. Private 
munificence has failed ignobly and 
Irretrievably in this country. I would 
urge upon the Government to under­
take the work directly and depart­
mentally in respect of all controlled 
commodities. This cry about nepotism, 
corruption and black-marketing must 
disappear once for all. I would urge 
tipon the Prime Minister to take 
^ u r a g e  in both his hands and set his 

d0wn upon this cry that private

enterprise is superior to state enter­
prise. Private enterprise has ignobly 
failed. It has tried to exploit the 
weakness, poverty, hunger and star\*a- 
tion of the masses of this country. I t 
will not be satisfied until all of us 
are reduced to carcases. It is a  ̂dis­
grace upon private enterprise.

That is all I have to submit. If I 
have spoken a little emotionally, it is 
on account of the extreme poverty, 
hunger and nakedness that is prevail­
ing in my part of the country. I 
appeal to all Members from North 
India here. I appeal in the name of 
South India to all people in U ttar 
Pradesh and in the Punjab to give up 
eating rice for a period of four ^nonths. 
Can you not do so? Brothers and 
sisters in this part of the country*«> 
give up eating rice and send all the 
rice that you eat to South India. In  
spite of our best efforts, we have not 
been able to persuade our people tp 
change their diet and eat wheat and 
other things. You only eat wheat in 
this part of the country. Wheat is 
being supplied to us. Take all th a t 
wheat and distribute it to North India. 
For heaven’s sake give us all the rice 
that you are eating for some time. I 
am not asking you to give up rice all 
through the year, but only for four 
months. Be noble; be charitable; in 
the name of humanity, kindly stretch 
out your hands.

Dr. S. P. Mookerjec (West Bengal): 
The President’s Address on this 
occasion, naturally, does not cover any 
major questions of policy. In fact, but 
for the peculiar provisions in the 
Constitution, this session of Parliam ent 
would not have been held and the new 
Parliament ^ould have met to consider 
the situation that has now arisen in the  
country. ^

The major event that has taken 
place since we last met obviously 
relates to the General Elections. I  
would like to pay my tribute, generally 
speaking, to the manner in which the 
elections have been run In this country. 
Although I shall have to say something 
about a few aspects just now, yet. It Is 
a m atter on which not the Government 
alone, but all the political parties and 
the people generally may congratulate 
themselves. I believe never in the 
history of the" world has an election 
taken place of the magnitude that has 
taken place in India. In fact, many of 
our foreign critics had expressed their 
opinion when ♦he Constitution w as 
passed that perhaps not even ten p j r  
cent, of India’s population would
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participate in the General Election on 
the basis of adult sufhrage. But, we 
find that nearly about 50 per cent, of 
the persons whose names were entered 
on the electoral rolls, nearly 10 crores 
of India’s population have participated 
in the elections. About 2,20,000 polling 
centres were opened in this wide 
country. There were reports of minor 
disturbances from only six such 
centres. This was a great achievement.

During the last few days serious 
allegations have been made about 
malpractices and irregularities. I have 
got certain materials before me. This 
is not the occasion when I can enter 
into these details. There will be people 
Who will come to the- next Parliaments 
who will be perhaps in a  better posi­
tion because they will all come as 
successful candidates 4nd  not as 
defeated candidates. Anything that is 
alleged on behalf of the latter is taken 
with a grain of salt: I admit that, Sir- 
1 would like to look at this m atter from 
this point of view whether we have 
won the elections or we hav« failed, 
there is glory in both. We fought the 
elections. An effort was made on behalf 
of the candidates to approach the 
electorate and to get their verdict. We 
roust now accept the verdict which the 
electorate has given.
12 Noon

A most serious allegation which has 
been made, and that is a m atter which 
I  would ask the Government to  
examine not only with regard to what 
has happened, but with regard to the 
future, is the possibility of ballot boxes 
being opened without breaking the 
seals in any way. In fact, demonstra­
tions have been given in many places 
before Presiding Officers and Returning 
Officers. It is amazing that ballot boxes 
can be tampered with in this manner. 
Nj^turally, it can be retorted that this 
by itself does not prove that advantage 
was taken of this possibility and ballot 
papers were actually transferred from 
the box of one candidate to another. I t  
is difficult to prove that. But. there 
have been some amazing disclosures 
which indicate that something did 
happen in some places at any rate„ 
which resulted in the transfer of ballot 
capers from the box of one candidate 
to another.

In a Punjab constituency, only a few 
days ago, where the result has been 
pinounced, an allegation was made on 
behalf of a candidate that a large 
number of ballot papers which were 
un-used were missing. The Returning 
Officer was requested to verify from 
the ballot papers which were used and 
^Iso the ballot papers which were

unused whether this was true or not^ 
In the Tribune of 10th February, th e  
Returning Officer has himself issued a 
statement which is rather startling ia  
character. He says that he tried to» 

hold of the serial numbers of th e  
ballot papers which were used so th a t 
he could compare with the serial 
numbers of the un-used ballot papers^ 
But, unfortunately, he could not do so,. 
He says:

“An effort to locate the missing 
ballot papers in cases where serial 
numbers could be known was m ade 
and a few hundreds of them w ere 
finally traced in Shri Tek Chand*& 
Simla ballot boxes. (Tek Chand 
was the successful Congres® 
candidate). Beyond this factual 
statement it is not possible wlthUi: 
the purview of a Returning Officer 
to place any construction or inter­
pretation of this visible fact. O ther 
missing ballot papers are still not 
traceable in spite of a thorough 
recount of all the Simla boxes 
relating to all the candidates/*

This statement which has been issued 
by the Returning Officer him selt no 
less a person than the Commisaioner 
of a Division, testifies to the fact th a t 
hundreds of unused ballot papers were 
found in the ballot box of the successful 
Congress candidate. This is somethinit 
extremely serious in character. From: 
other centres similar reports have 
come. In areas where it was clearly 
known that a particular candidate 
belonging to a particular party has 
secured a substantial number of votes^ 
when the ballot boxes were opened, the 
number of papors inside the box was 
nil. I received a telephonic message 
last night from a constituency in U ttar 
Pradesh,—not our party candidate, buli 
another party candidate—that startling 
things appeared when votes were being 
counted, and that in areas where this 
party was very strong and even if the 
votes of the relatives of the candidate^ 
who are expected to have voted for 
him, ai'e taken into account, there 
should have been found at least 50 or 
61) baUot papers in the ballot box of 
that particular^ booth, the number of 
papers found was nil. I do not wish to  
dilate on this point further. But, it is 
of a serious nature. How far it has 
affected the election on a wide scale, 
it is very difficult for me to say.

[Mr. D e p u t y -S pe a k e r  in the ChairJ

But, it is clear that something has 
happened at least in some of the  
centres which has resulted in ballot 
papers being transferred from one 
ballot box to another. How to deal
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with the situation? I do not know 
w hat the Prime Minister will say or 
w hat he can say, because, even the 
Prim e Minister is bound by the laws. 
I  approached the Election Conunis- 
sioner. He quite rightly pointed out 
th a t the law as it stood did not pro­
vide for any remedy. Even if ai:i 
elect on petition is filed, it is doubtful 
how far this msftter can be rectified.

Now. there are two matters which 
I  would like to mention in this con­
nection. One is that some enquiry 
^ o u ld  be held, some enquiry of an 
independent character, so that the 
m atter can be thoroughly investiga te , 
«ven if it does not result in upsetting 
the elections already announced. Even 
then we must be able to know what 
exactly were the circumstances which, 
c r  failure of whose responsibility, led 
to such a serious state of affairs. I am 
quite prepared to pay my tribute, 
generally speaking, to the officers, 
hundreds and thousands of them, who 
have served in connection with the last 
General Elections. I have seen their 
work in many places and they were, 
generally speaking, impartial and fair. 
Where they failed or faltered, the fault 
did not lie with them; but it did lie 
with higher people, persons enjoying 
ministerial ranks or people who were 
try ing  to control the elections from the 
party  point of view. In any case this 
m atter requires thorough investigation.

I would also throw out a suggestion 
as regards the future. Now, if the 
counting can be made then and there, 
then all these irregularities can be 
avoided. Most of the complaints which 
have come have arisen after the polling 
had taken place. I am ignoring the 
m anner in which the election pro­
paganda went on, or of the help that 
individuals got from officers or from 
others. I am ignoring that for the time 
being. But the real trouble arose after 
the polling, when thousands and 
thousands of ballot boxes had to be 
carried and kept somewhere under 
police custody; and between that time 
and the time of counting, there was 
Immense possibility *of something 
happening which would not result in 
the fair and impartial conduct of the 
elections. How else can we explain 
ballot papers being found near urinals 
when Mr. Morarji Desai’s votes were 
being recounted? One explanation 
would be that all these ballot papers 
were transferred by some interested 
person before the counting actually 
took place. Now, I see no reason why 
the  counting should not be done as soon 
•8  the election is completed at the

polling booth, the polling booth being 
under the control of a responsible 
offi^r. The total number of votes 
polled at a centre will not be more 
than 5,000 or 7,000 and why should it 
not be possibVB for the officer to sit 
down there after the voting has been 
completed, and to go on even for the 
whole of the night, and count the v o ^  
for the respective candidates, give their 
declaration and have it countersigned 
by the representatives of the candidates 
and send these statements to the 
Returning Officers so that they could be 
collated together and the results 
announced on an appointed day?

An Hog. Member: Why not the next 
day?

Dr. S. P. Mookerjee; If not the next
day, at least on the appointed day a 
week later. I do not wish to go into 
these details; but in any case this is a 
m atter which in the interest of all 
parties requires immediate investigation 
and some way must be found to prevent 
the possibility of tampering with these 
ballot boxes.

What I am afraid of is this. These 
elections have shown that the people 
of India, peace loving as they are, 
are generally prepared to leave their 
political destiny to be decided through 
the ballot box. This is a great asset 
for the future development of this 
country. Generally speaking, people 
do not want to take the law into their 
own hands. They would like to adopt 
constitutional methods and leave thd 
fate of ^heir country to be decided 
through their accredited representa­
tives. But if once the idea comes into 
the mind of the people that they are  
not being given a fair chance to give 
their verdict, then naturally the other 
alternative is something which w e 
would not rather say. It will be so m ^  
thing in the nature of a revolution. 
Then people will come and take the 
law into their ov^n hands, and tha t has 
got to be prevented in the interest c i  
all parties.

The Congress has won. The verdict 
of the country has been given, in most 
places, in favour of the Congress^ 
Whether the credit goes to the Cobk 
gress or to the President of the Con­
gress, Shri Jaw aharlal Nehru, that Is 
a m atter which I shall not dwell upon 
now. In any case, the people have 
given their verdict and we who fought 
the Congress must accept this position 
in a sportsmanlike spirit, because the 
object of every party  must after lA  
be to use this forum, the Parliam ent
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w  the Provincial Legislative Cham- 
for t ^  purpose of securing the 

iiighest weJfare of the country as a 
^  distrust each other 

OT attribute bad motives at each other. 
We have carried on an election cam­
paign and when an election campaign 
is  carried on there is some amount of 
m ud throwing; but that ^mlid should 
Jiot be allowed to stick on anybody. 
T he elections are over and we have 
^ t  to think of the future now. And 
w hat is most needed in this country 
is  that a healthy opposition must 
^ v e lo p . There is no other way of 
preventing bad Government being 
carried on. That spirit of intolerance, 
o f megalomania which we very often 
'Witness in some high personages 
w here they think that unrestricted 
pow er has been concentrated into 
th e ir  hands has got to disappear. We 
^^ave got to respect each other’s view­
points. And the Opposition also must 
p lay  its part worthily as a vital 
portion of the Constitution itself. 
’There c^annot be any democratic 
Crovemmenl functioning in this 
<!ountry without a fully alive Opposi­
tion. The Opposition also will have 
i ts  responsibility. The Opposition that 
will come either to this Chamber or 
to  the Provincial Legislatures will not 
i)e a consolidated Opposition and if it 
tnerely adopts obstructionist tactics, 
to r  the purpose of holding back the 
progress of the country, well, the 
people naturally will not bless them. 
TJow -we have to enter upon our duties 
w ith  a  heavy sense of responsibility. 
T he President has referred in his 
Address to the economic position
t>btaining in the country. There is a 
sense of complacency in that one
sentence where the President has
•stated th a t the index of wholesale
prices has been reduced from 413 to 
303. But actually the fact is not so. 
I t  may be that taking the figures of
April, 1951 and December, 1951. into
account, there has been this drop. But
this drop has been in respect of food
prices mainly. The country passed 
through very critical times with regard 
to  Its food situation, specially in Bihar, 
and I believe that aH sections of this 
House will congratiftate the Food 
Minister, Shri K. M TVEunshi on the 
ability with which he conducted the 
affairs of his Ministry during this verj^ 
difUcult period. But we are not out 
of the woods yet and so far as the 
fu ture is concerned, there is one dark 
spot which we cannot ignore. The 
Planning Commission whose recom­
mendations have not yet been imple­
mented has declared that about three 
million tons of food grains should be 
Imported every year. But actually last 
year we imported nearly about 
^  million tons, and this year also *we

propose to import about 5 million tong. 
In other words, the total expendituie 
which we will have to incur will come 
to something near Rs. 300 crores a  
year. Now, that is certainly a very 
serious matter, for if we go on con* 
tinually depending on foreign countriM 
which I know many of us, including 
the Prime Minister, wish to avoid, 
then naturally, the country will become 
completely bankrupt very soon. I do 
not wish to go into these details; but 
so far as the index of prices goes, the 
latest Government figures published in 
the last issue of “Capital” indicate 
that taking the figures as they were 
on 20th January, 1951, and on 20th 
January, 1952, so far as food articles 
are concerned, the wholesale index 
price was 413 on 20th January, 1951 
and it was 392 on 19th January, 1953  ̂
due mainly to these large quantities 
of foodgrains which were i m p o r t  
into this country. For industrial raw 
materials the price was 552 last year 
and it is 581 this year. For semi­
manufactures the figure was 358 a 
year ago and it is 369 this year. The 
index for manufactured goods a year 
ago was 352 and it is 400 this year. 
The total ^vholesale price index was 
414 in j£uiuary, 1951 and it was 430 
at the end of the year. So there should 
not be any undue complacency srs has 
been indicated in the President's 
Address that the wholesale price 
index has come down and every th in f 
seemed to be quite happy. The 
situation is still difncult and you have 
to tackle it. The future of this country 
will depend on the manner in which 
we are able to tackle the economic 
situation.

It was given to me to tour in many 
parts of the country during the last 
three months and it was a great 
experience. Though undoubtedly not 
as great as the Prime Minister's 
experience, still we came into contact 
in our own humble way with thousands 
and thousands of people in the villages 
and towns, people of all classes and 
distinctions, people of all communities 
and castes and I could see from their 
faces* that although most of them were 
suffering from want, privation and 
degradation, yet in their hearts glowed 
a tremendous alTection and also â  
tremendous hope for the future of 
their beloved country. They are 
anxious to work and they have only 
to be harnessed for the good of the 
country. No other country can be so 
proud as India can be of her immense 
raw materials and this tremendous 
man power. It now only depends on 
us who have been returned to State 
Assemblies and Parliament as accredit­
ed representatives to think not oi.
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individual or party  interests but of 
the interests of those millions of down­
trodden people of India who have got 
to be raised to a proper standard, to 
which they are entitled as their birth 
^ h t

The Communist party has succeeded 
in many areas. The Prime Minister 
spoke more about communalism than 
about Communism. If any occasion 
arises in the future we can discuss the 
m atter at greater length. I am not 
a^lraid of the leftist forces as such. 
The country is moving very fast and 
naturally people who have been kept 
under are raising their heads as they 
are entitled to under our very Consti­
tution. But the manner in which we 
would like to see this country develop 
must be in accordance with Indian 
ideals. We do not want that our 
country should be tied to any foreign 
ideology or country, be it of the 
American or the Russian brand. But 
th a t does not mean that we wish to 
quarrel with any country. We will be 
friends with all countries but India 
must develop according to India’s own 
fashion and that is possible. It is 
possible to find out a solution for this 
very difficult and delicate problem 
which we hope will be to the good of 
the millions of India’s people, so that 
they can raise their heads and con­
sider themselves as real equals in the 
commonwealth that is ours. So these 
forces have raised their heads today 
and we have tQ deal with them not 
in a challenging mood but in a mood 
of accommodation. Different view 
points have raised their heads in the 
country and those view points will be 
there. If we are able to solve the 
economic question we will be able to 
do a lot to keep this country away 
from the hands of extremists who may 
take this country to foreign ideologies 
or under the influence of foreign 
countries.

Naturally the responsibility for 
taking that great decision will rest on 
the Government and it will be also 
for us who^will remain in the Opposi­
tion to offer our responsive co­
operation to Government; whenever 
they go in the right way we should 
be able to cooperate with them and 
where Government go in the wrong 
direction it will be our duty to point 
out their mistakes and resist wrong 
policies. I can only hope that there 
will be more tolerance and imder- 
s t^ d in g  on the part of those in whose 
l& d s  pow&r will be vested, so that 
we can work together for the lasting 
food of the country.

Lastly I wish to say just a . few  
words about Kashmir before I close.. 
We are perturbed about the future of 
Kashmir. The Government had: 
declared that it had nothing to do 
with the Graham Mission a few 
months ago. In fact in some of the 
statements which the Prime Minister 
made he almost hinted that this 
Mission was not approved by us and. 
was not going to solve any of the 
problems relating to Kashmir. He also 
hinted at a later stage when the 
Graham Mission was about to come 
to India that Dr. Graham would, be 
given the usual hospitality and. every 
opportunity to go round the country 
and see things for himself. We have 
now closed that chapter by ourselves, 
suggesting that the Graham. Mission, 
should be continued for sometime 
longer.

How do we propose tta> solve the 
Kashmir problem? On many occasions. 
I have put one question to the Prime 
Minister on the floor of this House 
and outside. One-third of the territory 
of Kashmir is now in the hands of 
Pakistan. Is it conceived that that, 
territory will ever come back to 
Kashmir? Is it possible that Pakistan 
will ever agree to surrender that 
portion of Kashmir which Pakistan 
has now occupied? Is it possible th a t 
we will get it back through the good 
offices of the Security Council? These^ 
I know, are difficult questions which 
the Prime Minister may be able tO' 
answer. But looking at things as they 
are, we are following a policy of drift 
and it may be that ultimately we will 
accept the status quo and this one- 
third of Kashmir may go out of our 
hands. If Pakistan does not agree to  
give up this portion, what are we- 
going to do?

The Prime Minister has said very 
oMen that if Pakistan enters one inch^ 
into Kashmir territory he will deem it 
as an act of war, not between Kashmir 
and Pakistan but between India and' 
Pakistan. What I ask him humbly is 
th is : Why should you wait till Pakistan 
enters an inch into the existing 
territory of Kashmir? She has already 
entered into one-third of Kashmir and  
occupied it. What answer has lie to 
give with regard to this unlawful 
occupation of Kashmir territory by 
Pakistan?

The Prime Minister has often said 
that in Kashmir there are movements-
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which are anti-national and which are 
going against the interest of Kashmir. 
1 would beg ol him to understand ana 
appreciate the point of view of some 
people, who may not agree with the 
policy of Sheikh Abdullah in respect 
of one m atter and that difference of 
opinion may be honest. It does not 
mean that those people are less loyal 
to Kashmir or that they are less 
devoted to the idea of India and 
Kashmir remaining together and 
working hand in hand. There are 
people in Kashmir who feel that 
Kashmir should come to India just as 
any other State has come in and that 
there should be complete integration. 
Kashmir is a part of Indian territory 
already and if it is not so, we would 
not be spending crores of rupees on 
the battle field of Kashmir. Why 
should not Kashmir be fully integrated 
with India? Now it has been decided 
that the integration will relate only 
to three subjects. There are many 
people in India and also in Kashmir 
who may feel that for the sake of 
Kashmir and for the sake of better 
understanding between India and 
Kashmir the integration should be 
complete, and it should be in relation 
to all subjects as has happened with 
regard to the other States which have 
merged with India. There may be 
honest difference of opinion. There 
may be difficulties and I am prepared 
to admit it. But if any section of 
people make this declaration they 
should not be dubbed as traitors or 
friends of Pakistan or anti-national. 
In the last few days troubles have 
broken out in Jammu and attempts 
are being made to give if a political 
turn. Yesterday I met certain repre­
sentatives of Jammu whc came to 
Delhi. There is one vital point which 
has been ignored. I am not holding 
any brief for the students, because I 
do not know how things have develop­
ed. Students are students and it may 
be that the students might have acted 
in some cases in a manner which we 
should not approve of. But the trouble 
arose because, apart from the, Indian 
flag, another flag was flying there, 
which the students were not prepared 
to accept.' That by itself is not wrong. 
Such a thing was £|ttempted to be 
done in some of the other States and 
I remember the wrath and fury of the 
Prime Minister when he -stood up in 
Parliament and sternly warned those 
States that no other flag can fly except 
one flag, the flag of the Union of India. 
Why should them be another State 
flag in Kashmir? Only one flag should 
be imfurled from Kashmir to Cape 
Comorin and that should be the flag 
that India has accepted as the one flag 
of all India. After all. Kashmir is 
part of Indian territory and we should

not encourage the. adoptidn': eeRem im  
Kashmir of another national, flag, 
because then that would lead to 
disintegration, that would lead, to the * 
disappearance of the unity betw een . 
India and Kashmir which, we should 
like to see established. That is how 
the trouble started. Here, the, root o f. 
the question has got to be gone into. 
Sheikh Abdullah is a, reasonable man. , 
We do not know exactly what has 
happened, but if these troubles started 
on account of th a  using of a political . 
flag other than the Indian flag th em  
some investigation should be made 
and we should try to adjust the differ-; 
ences so th a t the troubles which have*, 
arisen in Jammu may not be . taken i 
advantage of by our enemies ̂ ând may 
not weaken our. position;.. The. o th e r ; 
day the Foreign Ministry here in Delhi.; 
issued a Communique, or. allowed a 
Communique to be issued^r-only three 
or four days ago^vvhxch stated that 
in Pakistan films are being shown 
which have been blessed by important 
Ministers and Governors, wherein an 
open campaign of jfihad has been 
declared against India, that Bharat 
has to be finished, done away with, 
and it is stated the Government has 
sent a protest, not a simple protest, 
a strong protest, to Pakistan Govern­
ment against the use of such films.. 
Well, what reply the Pakistan Govern-- 
ment has given I do not know. In the 
last General Elections openly the 
slogan ^'Pakistan Zindabad** was raised 
in many parts of this country—that is 
in the papers. In my Province of W est. 
Bengal several lakhs of Pakistanis, 
came to West Bengal to record their 
votes and it appears directions were 
issued by the Pakistan Government to 
the Muslims that they must vote 
solidly for the Congress. These are 
symptoms which we shall be ignoring 
to our cost if we do not pay our 
attention to them in due time. I am 
not suggesting that we should endlessly 
take any action against anybody or 
any State, but we should realise 
who are our friends and who are our 
enemies; in an expansive mood we 
should not go about in a manner 
which may ultimately go against the 
real interest of our country. So far as 
the Kashmir problem is concerned, in 
my humble judgment you will never 
be able to recover any portion of that 
territory now with Pakistan through 
the good offices of the Security 
Council. The Security Council should 
have declared Pakistan an aggressor 
of Kashmir long ago and the Security 
Council has not done so. I have 
repeatedly said that we should with­
draw our case from the Security 
Council. There is no question of that 
case being left in the hands of th e  
Security Council now and that matter
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should be settled if possible by nego- 
'^tiation amongst ourselves, if negotia- 
-tions fail by the adoption of “other 

i« e th o d s ’*—that expression which the 
jP rim e Minister had used on other 
tK^casions, whatever “other methods” 

/>£fnay be. That is a point of view which 
14 would like to place before the Prime 
..Minister.

This is the last session of this 
^IParliament. We have worked for the 
r ia s t  five years amidst tremendous 
•k sdifllculties in this country. We have 

tried  to act up to our own convictions, 
have fought, we have worked 

^^g e th e r and whatever differences 
th e re  might have existed amongst 

‘̂ 'Ourselves I am emboldened to think 
 ̂̂ a t  there was none in this Parliament 
'Who was not actuated by the highest 

stnotives to serve his country during 
 ̂th e  most critical period of our exist- 

«̂ ence. We need not pay congratulations 
•'to  ourselves but if a future historian 
M rs an opportunity of recording the 

!5̂ îiistory of the work of this Parliament
• during  the first five years of the gain­

in g  of independence of India. I am 
t mire that we shall be prepared to 
♦accept the verdict of any impartial 

n^observer as having done our best 
during the formative period of Indian 

^independence.

May I at the end pay my humble 
'^ ib u te  to the Speaker and to you, Sir, 
•' the  Deputy-Speaker, for the manner 
“ in  which you conducted the delibera­

tions of this Parliam ent during the 
"last five years. I t fell upon you to 
create conventions and traditions 

•which you could worthily hand over 
*'to your successors and In that respect 
'"J am sure the verdict of all sections of 
'  th e  House will be tha t you have not 
^failed in the great duty th a t fell upon 

-you.

The Prime Minister and Minister of 
*̂lbctenial Affairs '(Start Xawataarial

*:^3fehni): Sir, I have listened with 
attention and respect to a number of 

vspeeches delivered here on this motion 
and  when I was not present 
unfortunately, owing to other pre­
occupations, I took the trouble to read 

"the  report of the speeches delivered. 
lABTiy kind words have been said by 
Members about the Address and about 

‘ th e  work of Government, and many 
'le s s  kind words have also been said. 
'T he  President’s Address, coming from 
''th a t high office, nevertheless, as the 
^House well knows, is a statement on 
' ^ e  part of the Government and 
“̂ represents in dignified and restrained 
‘to ig u ag e  the general outlook and

policy of the Government in regard to 
the matters before the country.

As the President said in his Address, 
we have met under rather unusual 
circumstances, and this House itself in 
the course of this session is not likely 
to consider any m atter of controversy^ 
We have to carry on because Govern* 
ments have to carry on whatever 
happens and so we have to cover this 
interregnum between this Parliam ent 
and the next, although this Parliam ent 
is in its last stages and the new one 
is in the process of birth. Naturally, 
at a moment like this, one is torn by 
two kinds of emotions: one is -ot
reminiscence as one looks back at 
what has been done, and the other is 
to look forward and try  to peep 
through the veil of the future.

It is natural I suppose for many 
Members to make special reference to 
the General Elections. Although, 
important as they are they do not touch 
the problems before the country, as 
the hon. Member who has just sat 
down said these General Elections 
have been a tremendous experience 
for all of us here and, if I may say so, 
for millions of our people. It may be 
easy to criticise many things that have 
happened during these elections but 
I think it is generally recognised in 
this country as well as abroad that 
this tremendous experiment has been 
a great success, and while we con­
gratulate the organisation that worked 
these elections, as we should, I think, 
ultimately we should congratulate 
with all respect the people of India 
who carried them through. And 
though some of us may be pleased and 
some of us may be displeased with 
some aspects of these elections or the 
results, I think by and large we will 
be completely justified in saying that 
these elections represented, at the 
time those votes were given, the mind 
of India. We may not like parts of 
that mind here ar?d there, there may 
have been irregularities as some 
Members had pointed out, but generally 
speaking they do represent the mind 
of India then. It may be that six 
months later the mind of India 
changes; it may be that people gave 
their votes under some particular 
stress, under some particular influence, 
if you like, or some particular desire 
to, shall I say, give expression to 
their displeasure or pleasure and they 
may change it later: but it is a fair 
indication of the mind of India and 
it is a fair indication of the various 
forces at work in India, forces which 
were covered uo more or less and
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which we could not see properly even 
<4 hough close observers might have 
,i^essed  that those forces were growing 
.an d  spreading. These elections bring 
.many lessons tor us and if we are wise 
'^ e  shall leam  them and fashion 
t^ourselves accordingly.

I do not wish to say much about 
Tthese elections, but reference has been 
rmade to certain irregularities, etc. 

I  think many of us probably think 
th a t  even the rules governing these 

»«lections, which this Parliament passed, 
.;are capable of improvement to simplify 
these elections somewhat and no doubt 

'^when the time comes this will be done.

Some particular points were mention- 
«ed by the Member who preceded 
tm e  and 1 think they are worthy of 
Aotice and consideration. For instance, 
i t  is said—I am not personally aware 
-=of it—that in some places the ballot 
il>oxes could be opened. Obviously, if 
. i t  is true, it is a m atter worthy of 
f-enquiry. Personally, I entirely agree 
w ith him that as far as possible it 

:should be arranged that counting 
i^ o u ld  take place immediately after 
a>oIling without any gap period. Of 
#X!Ourse, everybody would agree with 
^^hat. Difficulties arise because of lack 
o f  persons for doing it and this was 
th e  first election. I have no doubt that 
•on the next occasion many of these 
<rdefects could be got over.

Another thing was brought to my 
j&otice—I do not think it was mentioned 
2here—that it is not very difficult to 
im nove the label, the S3rmbol, from the 
hox^ Whatever the symbol of the 
^candidate may be it is not difficult to 
'jremove it, put something else, so that 
'th e  whole process..........

Dr. S. P. Mookerjee: There is a
r̂ ymbol inside the box which cannot 
<be changed.

Shri Kamath (Madhya Pradesh): 
O n  some boxes the labels were 
^ to g e th e r  missing.

Shri Jawaharlal Nehru: I do not
•wish to say anything to the discredit 
rol the election machinery. These are 
*»txld incidents. I know personally of a 
'Case where a clerk was seen removing 
• ^ e  label and trying to put another. 
'H e was caught by his officer. If you 
-tdo it once, it will not have that effect, 
'bu t if you do it twice, you get the 
‘•wrong voting in that box. All these 
"things must necessarily be enquired 
9nto.

The speech of one hon. Member* 
Mr. Kamath, I read very carefuUjr, 
because he did me the honour of 
mentioning me on several occasions. 
His speech, if I may say so, rather 
below the level of high debate in this 
House and hardly referred to any of 
the important matters. He was more 
concerned with his own particular 
election and with the misfortune that 
befell him there.

Sluri Kamath: I did not speak of m y
misfortune; I spoke of my experience 
in Madhya Pradesh.

Shri Jawaharlal Nehru: That ie
what I am saying too.

His experience is no doubt of very 
great importance to him and I earnestly 
hope he will learn from that experience 
but perhaps it is not of any great 
iriiportance to this House.

First of all, the hon. Member referred 
with great surprise in the course ot 
a question as well as in his speech to 
the fact that whenever I have gone 
on tour, whatever the nature of that 
tour may be» information is sent to the 
various officers there. Well, I am sorry 
that Mr. Kamath is so unaware of the 
normal practice of Gov^ernment. When 
a Minister goes anywhere—^privately, 
publicly, secretly, furtively—informa­
tion has to be sent to various author!* 
ties, because he has to keep in touch., 
with his work. He may be required 
at any moment; papers may have to 
be aent to him; telegrams may have 
to be sent to him. So, it is a fixed rule 
that whenever a Minister goes on tour 
that information must be sent to a 
large number of persons concerned 
with Government work, because fbm 
work of Government is presumed to be 
carried on and if any emergency 
arises, he may be contacted imme­
diately. That applies—if I may say so— 
far more to the Prime Minister than 
possibly to other Ministers.

Shri Kamath: On a point of informa­
tion, when a Minister goes privately 
on tour, is his programme sent to the 
officers there, or only to headquarters 
here for forwarding his dak?

Shri Jawaharlal Nehru: The pro*
gramme is sent to everybody in a list 

.of officials, so that he may. If necessary*
be kept in touch. Secondly...... (Inter^
mption). It might be easier if Mr. 
Kamath remains silent for a minute.

Mr. Deputy-Speaken If the hopu
Member has any questions to ask, after 
the Prime Minister concludes, he wIH 
answer them.
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flbrl Jawakarlal Nehru: Is there
going to be a question hour after this 
debate?

Mr. Depttty-Spefiker: Let me make
myself clear. It is open to the Prime 
Minister to answer any questions oi 
not. I do not want his speech to be 
interrupted. After his speech, if Mr. 
Kamath h a s ' any questions to ask and 
if the Prime Minister is inclined tc 
answer them, he may reply to t b ^ .  
But let there be no more interruptions 
or running commentary. •

 ̂Shri Jawa^krlal Nelim: Then the
hon. Member said something about 
officials accompanying me during my. 
tour of the country recently. I am not 
aware exactly to what he referred. I 
take it ihat the hon. Member realises 
that the Prime Minister does not gather 
prestige from petty officials who may 
be round about him. The fact of the

* m atter is that, as perhaps many hon. 
Members know, wherever I went there 
was some kind of human upheaval. 
Millions—or at least half a million or 
a quarter million—of people came and 
this involved enormous problems of 
organisation, law and order and the 
rest. The officers did not come for my 
sake; I was not interested in them. 
They were concerned with their prc- 

► blems that arise when a whole city is 
flooded by a population probably three 
times the population of that city» or 
rural area. I hardly came in contact 
with the officers except occasionally. 
Sometimes it so happened that when 
I went to a place and I had some 
leisure. I discussed the affairs of that 
particular place: I never mentioned 
anything about the elections to them.

But the real thing was that this 
tour of mine has beer an amazing 
experience for me and I think for large 
numbers of other people. When these 
vast gatherings take place the whole 
administration in that area is affected 
very greatly, and if they are not dealt 
with on the spot all kinds of difficulties 
might arise.

The hon. Mr. Kamath referred to 
what he called a special envoy I sent 
to his constituency. Well, to begin with, 
the Prime Minister sent no special * 
envoys anywhere.

Shrl Kamath: On a point of personal 
explanation; I did not say th a t the 
Prim e Minister sent any special envoy, 
bu t that she was introduced there as 
his special envoy.

Shri Jawaharlal Nehru: As Prime-
Minister, I sent nobody anywhere. Aa 
the Congress President, I sent one 
hundred thousand people moving all 
over the country.

Shri Kamath: That is the unfor--
tunate part of it: the two are one.

Shri Jawaharlal Nehru: I regret to  
say that I did not think the hon. 
Member's constituency was so Im­
portant for me to visit, although L 
visited many places in India.

Shri Kamath: I realise that. I k n o ^ ' 
that very well. You had no time. So 
you sent an envoy. *

Shri Jawaharlal Nehru; The hon. 
Member is so irrepressible that I  
believe he imagines things and I fear 
that many of the things he mentioned 
in his speech in regard to his own 
constituency may have been the 
echoes of his own fears.

Shri Kamath: I know it better. You > 
were not there; I was. thare.

Shri Jawaharlal Nehru: I cannot
evidently deal with rumours, in re­
gard to what a person said or did 
not say- I do not know anything^ 
about it but I have no doubt that in 
these vast elections—in fact I have 
referred to them elsewhere—^many 
things have been said which were 
grossly improper, but I  do not want 
to take up the time of the House in 
discussing these petty details of these 
elections. But I do agree with what 
the hon. Dr. Mookeriee said that 
we should look at the elections as a . 
whole. I have myself had certain 
complaints and I sent them to the 
Election Commissioner^ who had . 
received them directly also, but on . 
some occasions it was not possible for 
tne Election Commissioner to deal 
with every complaint that was received 
He told me that he did not have the 
staff for the purpose I said that 
where possible we would help in 
supplying the staff. I believe, I am 
certain, that v^nat could be done was 
done. We left it entirely" in the hands 
of the Election Commissioner to do 
what he thought fit to prevent abuses.
It would not have been  ̂ proper for us 
to intervene In any other way. Wher­
ever there is a serious complaint, I 
hope it will be examined, but what iŝ  
more important is this, that the 
elections as a whole should be looked 
into to see what defects have been^ 
observed and could be remedied,,
because I entirely agree with the hon. 
Member that it is highly important ter  ̂
see th a t the process of democratic ;
elections does not fail. I f  ft falls, of !:
course; dentocracy fa!l§.
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Now, I referred to the elections, but 
really what I should have liked to say 
to this House was about the bigger 

. problems that lace us. Even though 
this particular House may not deal 
with them, the country continuously 
laces them and we, in another capacity, 
many of us, will continue to deal with 
them. The President refers in his 
Address to foreign affairs—inter­
national relations. I shoald like to say 
a few words about them, because there 
are some people in this country who 
often criticise our foreign policy, 
though, I believe, that criticism grows 
less and less as it becomes more and 
more obvious that this foreign policy 
has justified itself. We have been told 
often enough that we have no friends 
in the world, i)ut that has been a 
strange misreading of current events or 
happenings in the rest of the world. I 
do claim that we have not only friends 
but that we are friendly with every 
country in the world, and what is 
more, that those countries, big and 
«mall, whether they agree with us or 
disagree with us in a particular policy 
that we might adopt, look to us, if I 
may say so, with a certain respect, 
because one thing is recognised—that 
we decide for ourselves, sometimes 

■perhaps not rightly in their opinion, 
but we do decide for ourselves and we

* try  to pursue a line of policy which 
\we consider right and not something 
which is imposed upon us from outside. 
T h a t has come to be generally recog­
nised, and therefore the respect for 
India is growing, and I think it would 
be worth while, if it was possible for 

; hon. Members to take a tour of the 
world and then find out how India 
stands in the eyes of the world, in the 
«yes of the common people of the 
w orld.

1 do say that they will discover in 
th a t voyage of discovery that the 
common people of the world hold India 
and India’s policy in high respect, even 
though sometimes they do not like it 
or agree with it. Is that a small 
achievement for a country newly 
coming to the international field? We 
have passed through stormy weather, 
hoth internationally and nationally, 
and we have thrived to the best of our 
ability to keep on an even keel. We 
hBve not perhaps been dramatic about 
it. We have not behaved as some 
people believe we should behave in 
foreign affairs or in domestic policy 
«s we ourselves have behaved when 
^ e  were an aititational party or group, 
Ijecause what may be convenient for 
an  agitational group in the market 
Dlace may not be suitable or fitting in 
Ifoot down -upon this cry that private

I do not think that in any vital m atter 
we have changed that policy or th t t  
outlook, though we have to adapt it to 
changing circumstances. When we 
speak or the President speaks in a  
restrained and dignified way, I have 
seen comments made that it is flat and 
stale, that there is no fire of the m arket 
place in it. Of course not. The Address 
of the President of the great Republic 
of India has to be in a dignified and 
restrained way. The Government of 
India speaks and I hope acts in a 
dignified way. in a restrained way, but 
we have to look not at the restrained 
way but at the contents of what is said 
or done. The President infers to the 
upheavals in the Middle East, in North 
Africa, in Western Asia, in a dignified 
and restrained way. saying what we 
feel about it, saying that we used to 
feel about it and what still influences 
us. We have not changed, but we have 
to deal with the situation in a different 
way, not by passing a resolution in the 
Ramlila Grounds in Delhi. Govern­
ments do not pass resolutions in tha t 
way. Yet sometimes some hon. Mem­
bers and some gentlemen of the Press 
imagine that because our tone is some^ 
what different, therefore we have 
w’eakened about anything. 1 would beg 
the House to look round the world for 
a few moments—the problem of Koreat 
the whole Far East problem, the pro­
blem of the Middle East, Iran, Egypt, 
Tunisia, the problem of Central Europ>e 
and the rearmament of Germany. In 
all the arguments that have been going 
on in the United Nations, tremendous 
problems, difficult problems, Jn which 
great countries are involved, the force 
of circumstances has been such that 
those great countries have had to 
whittle down their policies, sometimes, 
a  I may say so all respect, to_ 
climb down from their perch. They 
have to. Let not hon. Members get into 
Imagining that the Government of 
India should sit in a high perch and 
deliver homilies to the whole world, 
threatening the world, perhaps, with 
some consequences if they do not carry  
out India’s behests. They do not say 
it in so many words, but the policy 
they advocate leads to it—that they 
should take charge of the world, 
whether it is Africa or Asia or any­
where else. That surely would not only 
be gross presumption on India’s or any 
country’s part but it would be coni- 
pletely out of keeping with the way 
responsible Governments function. In 
spite of these great problems In Asia 
and Africa and Europe it is no small 
achievement that we are friendly—and 
when I say ‘friendly’ I am not speakinir 
in some formal language but in the 
real sense of the word, our relations 
are friendly with those great countriea
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who in another plane appear to be in 
conflict with each other. It is an 
astonishing achievement that we have 
their .confidence and that we respect 
the ir confidence although we do not 
agree with this or that m atter with 
which they are bound up.

The hon. Member, Dr. Mookerjee, 
referred to Kashmir. And I want to be 
perfectly frank with this House about 
it. The questions he put are certainly 
difficult questions, but that is no reason 
why we should not be frank with each 
other a n d ' frank with the country. 
Although we cannot of course shout 
out from the housetops every govern­
m ental activity—there are secrets of 
Government, not so much secrets of 
ours but secrets of others, of other 
countries, which we have to keep—I 
do believe that the right policy with 
our own people is a policy of absolute 
frankness with them. They respect 
th a t frankness. And in regard to this 
m atter of Kashmir the question comes 
up again and again, and some hon. 
Members put it forward “Withdraw 
this case from the United Nations or 
the  Security Councir', or, as the hon. 
Member said something about one- 
th ird  of the territory there “If you 
cannot get it by this means, adopt 
o ^ e r  methods”. What does all this 
mean? Let us be clear about it. What 
does “withdrawal of the case” mean? 
How does one withdraw a case? Have 
hon. Members thought of that? Is it 
th a t we send a letter to the United 
Nations “We wihdraw bur case, we 
have had enough of you*’? What 
cxactly does that mean? It means that 
there is no method of withdrawal in 
that sense. It can only mean, ulti­
mately, our breaking with the United 
Nations. It is not a question of just 
withdrawing, possibly, some resolution 
or some motion put before the House—

* •‘withdrawn by leave of the House”, 
f i r s t  of all, where is the leave? It 
cannot be* done. Of course, as an 
Independent country we can tell them 

have nothing more to do with 
you”. It is open to us to do that and 
take the consequences of the same. 
B u t there is no question of withdrawal 
of anj^hing that is seized. And 
luppose we did not go there, somebody 
^Lse goes and we are pulled up. So it 
cannot be done. We are there not 
only because of, if I may say so, the 
obvious compulsion of events, but I 
aay we are there through our volun­
ta ry  choice also. We went there 
voluntarily. Nobody forced us to go 
Hiere. And whether we went there or 
not. if I may say so. If we

there, the question would have

gone there otherwise. Do not imaguift' 
that the question would have remained, 
in mid-air.

1 P.M.
Now« having gone there and respect­

ing the idea of a world organisation- 
dealing with such matters, i t  is rig h t 
that we should remain there even- 
though sometimes things happea. 
which we dislike. We have made iti 
perfectly clear that something whicb- 
is contrary to our honour^ to our com­
mitments to the people of Kashmir or 
to our own people we are not going" 
to agree to, and nobody is going to  
impose that upon us. That is one 
thing. But short, of that we- 
are going to pursue this to  
the end, however long it may take, 
because the way of peace is always 
the better and the shorter way, how­
ever long it may seem, and the w a jr 
of war is not only the longer way but 
no way at all to solve a problem. A nd 
when the hon. Member, Dr. Mookerjee,, 
tells me “Adopt other methods to do 
this” he talks of the way of war, 
because these are the only o ther' 
methods that he is referring to. There 
is no other way. And does the hon^ 
Member think that by adopting tha t 
method we are going to solve this-= 
problem of Kashmir? Does he think- 
that by saying good-bye to the United 
Nations and adopting this method we 
shall be serving the cause of our own 
country or the cause of the people of 
Kashmir or the cause of the people in. 
the world? I put it to the House. I t : ' 
is not so. We will solve no problem ' 
except that we will get into enormous^ 
difficulties everywhere and we m ^ ^  
injure other people a lot, but we w ^  
injure ourselves in the process te r r ib ly  
and everything we have stood for will 
not only receive a shock but 
Dossibly also .suffer for a generation.
It is not a small matter. We have to 
act and speak in a responsfble way^ 
when we deal with these difficult, 
situations.

In a miUtary sense w  are, 
pared to the great countries of the- 
world, weak. We have—and I am  ̂
proud of it—fine Defence Services, a  
fine Army, a fine. Navy and f  small 
but fine Air Torce. And I want to te tt 
this H ouse— and not formally b u t 
with intimate knowledge, because T 
meet our young men in our Army anff: 
Navy and Air Torce—that they are a  
very fine lot of young men. Here m a jr  
I  remind the House of a r ^ t  
accident, something that might h a ^  
been a terrible disaster but which p n l r  
a miracle averted from being so . Ifc 
took place, lit which that y o u n c ------
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the Flight Commander who was in 
charge of that aircraft behaved with 
Amazing calmness and courage. We 
have line human material, but com­
pared to the great countries we are 
not a military power, we are a weak 
country. But look at the great military 
powers today, the biggest. When they 
get entangled in war it is not easy to
get out of it. They do not know what
to do. See what is happening in
Korea: interminable truce talks.
Because the fact of the m atter is that 
every country involved in it is tired 
of that war. And rightly so. They 
want peace. They do not think in
terms of their great armed might and 
say “by other methods let us solve it’\  
Because there is no solution that way. 
There is only an extension of trouble 
and conflict and disaster that way. So 
lor us to talk loosely about these 
‘‘other methods” is not a wise thing to 
do.

Dr. S. P. Mookerjee: It was your
language on another occasion.

Shrl Jaw aharlal Nehru: I used that
language, the hon. Member will 
remember, when a grave crisis arose 
in East and West Bengal. Obviously, 
nobody here I presume, however 
peacefully inclined he may be, can 
rule out other methods when certain 
contingencies arise. It is obvious. /

Shrl Kamath: Even today?

Shri Jaw aharlal Nehru: But I am
referring to the present position in 
Kashmir when we find Kashmir—that 
part of it which is under the Kashmir 
Government today—making rem ark­
able progress economically, socially, 
politically, all that is happening there. 
And for us to put an end to all this 
and rush ourselves into war would be 
a breach of our pledge to the United 
Nations, and no country likes to be 
held up before the wide world as a 
breaker of pledges.

Then, the hon. Member referred to 
certain incidents in Jammu recently 
where there was trouble, and said that 
their views should be respected. 
Certainly their views should be 
respected although it so happens that 
these views which are put forward in 
terms of closer union with India 
mean a break up of Kashmir com­
pletely. They know it; they have been 
told so. A fundamental axiom about 
Kashmir by which we have stood up 
is this: that the people of Jahimu and 
Kashmir will decide their future. 
That is the basic thing. We are not 
going to decide by w ar or by any 
method of coercion. We will not allow 
any power to decide it by coercion or

war. If the people of Kashmir are  
glpitfig \)p decided it as a whole, the 
question is to give them an opportunity* 
to do so. If a certain small group in. 
Kashmir wants to cbmpel and coerce 
others to decide it according to their 
wishes,—it is open to them peacefully 
and constitutionally to give expression 
to their wishes in the Constituent 
Assembly of Kashmir—if they want 
to do this in any other way, the only 
way to meet it for any Government 
is not to permit them to create trouble.
I was surprised and amazed when th e  
hon. Member referred to some people 
he met yesterday who had come from 
Jammu. I have not met them. But,
I know something, perhaps a little 
more than the hon. Member, not as the 
Prime Minister, but in my other 
capacities, about the internal condi­
tions in Kashmir and Jammu Pro­
vinces. I know about this particular 
movement rather thoroughly. I know 
of no movement in India which is so 
thoroughly misconceived and mis­
chievous as this movement in Jammu> 
which is so entirely opposed to th e  
interests not only of Kashmir a n d ’ 
Jammu, not only of India, but to> 
every interest that we stand for. It 
amazes me that people, in the name 
of India, in the name of union witli 
India, should work in a way to in jure 
Indisi. injure Kashmir and to give 
help and encourage the enemies of 
India. Surely, there must either be 
something wrong about their thinking 
apparatus, or what they say they do 
not mean. It is not a question of: 
students at all.

Then, the hon. Member referred to 
the flags. I do not quite understandi. 
why he should refer to that with the ' 
warmth that he did. At every Union 
function, our flag is honoured in. 
Kashmir. Undoubtedly it is honoured 
everywhere. But, Kashmir has got a  
flag of its own; or if you like, it has 
two flags at the jpresent moment- 
There is the M aharaja's flag and there 
is the Kashmir Popular Movement’s ' 
flag. There are two flags which they 
display on various occasions. When 
the Yutmraja is there, his flag Is 
displayed. The popular Movement 
displays its flag. You want us to go 
down and say, ‘Put an end to all tliisV 
Why should we? These things are left, 
to various developments as things 
grow. And specially at the present 
moment, when the matter is beini^ 
considered on the international plane, 
for us to do anything like that would 
immediately mean again pushing our-- 
selves in, ipiposing our will, and tha t > 
is wrong.

Then, coming finally to his questiotr 
about one-third part of Kashmir, w h at  ̂
we have said is this. One-third partrv^ 
of Kashmir in constitutional law is
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pa rt of the Jammu State and therefore 

-sovereignty a b id ^  in the present 
Government of Kashm ir. But, we 
have said that, and we have said that 

. so clearly» although we claim that and 
although ultimately it will be decided 
by the people of Kashmir; even in 
regard to that, we are not j{oing to

- take to military measures to recover 
. it. We have made that -perfectly 
clear. Let there be no doubt about 
that. If others take military measures* 
we shall meet them whatever the 
consequences may be. Even though 
we claim that part, even though it 

. rightly and legally belongs to the 
present Government, we do not pro­
pose to settle th a t issue by armed 
might but by peaceful methods. But, 
there is jm other aspect of this 
question, ibecause these questions are 
not .m erdy legal and constitutional. 
When Ihe time comes for decision to 
be itaken about that part as well as 

mother parts, we do not propose, and 
J  am  sure the Kashmir Government 
would agree with us, in that, to imbose 

d^ision by the' ba-i,nel or gun. 
It IS the people who {Jedde.

Andfh^i- 'fact has to be to m e  In 
■^mind. In the course of the last thre<3J 

or four years si{nce this Kashmir 
trouble arose, all kinds of inner 

‘ change!: have taken place partly due 
to certa in  migrations of population 
ai>S partly due to other developments 

'"^vhich make the question not quite so 
simple as it might appear to be. All 
tha t has to be considered. Personally 
i  i?hould like proper conditions for a 
fjjkHWfscite in Kashmir. Not because 
: I have any doubt about that. I think 

the Constituent Assembly at the pre­
sent moment is perfectly entitled to 
decide. In fact the very process of 
election has shown which way it looks. 
I t  does not contain any representative 
from that part of Kashmir* State, 
naturally, which is in the hands of 
Pakistan. I should like a proper 
Constituent Assembly—this is a proper 
one; when I said proper, I meant 
addition of other people to it—to 
decide this. If there are difficulties in 
that, I want a plebiscite to be held 
as early as possible all over the State 
and let that plebiscite decide. I have 
no shadow of a doubt about what it 
will decide. I want to put an end to 
all these questions in a peaceful way, 
in a right way. so that it may not 
leave trails of bitterness behind, and 
feelings of revenge etc., of its being 
imposed and so on and so forth. 
Because the hon. Member put thitf 

< question to me, about Kashmir, I have 
ventured to answer it.

One' thing, lastly. He mentioned 
.about Dr. Graham. When the Security

Council passed the resolution which, 
inter alia appointed Dr. Graham, we 
made it pertectly clear that we were 
not accepting that resolution and we 
were not bound by that resolution, 
because it contained many m atters 
with which we totally disagreed. It 
contained many other matters to 
which we had no objection. But, stiU 
we said that we did not accept th^t 
resolution and would fiot act UP to 
it. But, we said this, and we rep6ateff 
it. that we have not the slightest 
objection to Dr. Graham or any one 
else coming to India and that we 
would gladly not only treat him with 
courtesy, but discuss the subject ol 
Kashmir with him, if he came to 
discuss it, if you like, as a mediator, 
but that we would not discuss or act 
up to the resolution of the Security 
Council. We have followecl that course 
throughout. When Dr. Graharri 
here, if I may say jfl to the House, 
Or. Graham did not once refer to the  
Security Council resolution: tikat Is 
as It was not there, h i  did not 
mention It ev6n. The <iu6Stion did not 
arise. We discussed other matters. 
Whether we agreed or not is another 
matter. He discussed the question as 
a Mediator, making suggestions; with 
gome we agreed and with regard to 
others we pointed out our objections 
and there the m atter ended. He went 
t)ack iajnd preselnted a report which 
was merely a factual report. Then 
other things happened and there were 
other discussions there and we sent 
our representatives. In the course of 
these discussions a certain plan which 
came to be known as the Dever’s Plan 
was shown, rather informally, to our 
Military Advisers there, not by 
Dr. Graham, but by his Military 
Advisers. That plan represented some 
kind of an intermediate stage, and 
there was much in that plan to which 
we have no objection, and we were 
prepared to discuss and possibly vary 
it. But then it transpired that Dr. 
Graham himself did not press it 
forward and there was no further 
discussion and there the m atter ended. 
Long afterwards a paper was published 
by the U.N. r3CTetariat containing 
the **Dever’s Plan” which was some­
thing far more than what we had seen 
or which had been mentioned to us. 
And naturally we referred to this 
m atter and we asked our representa­
tives there whether they had seen it. 
They had not and so we asked our re­
presentative, Sir B. N. Rau, who hap­
pened to be in Delhi and he said, ^  
have never seen it’*, but he had seen 
that part of it which had been shown 
to us and which has been published as 
a U.N. document as an annex to 
Dr. Graham’s Second report to the 
Sec;^rity Council. That Sir B. N. Rau
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had seen and there it is for anyone 
to see. But Sir B. N. Rau told us that 
he had never seen this other “plan*’. 
We sent for our Military Adviser 
who was there at the time, and who 
was back here—Gen. Thimayya—and 
he said he had never seen it. There­
fore it was quite clear to us that the 
addendum to the Dover’s Plan was 
not shown to us. And Dr. Graham not 
M n g  a direct party to these talks did 
not himself know, and possibly he 
might have made a mistake. Anyhow, 
this is what happened.
s And now the Security Council has 

again given a certain period to 
Dr. Graham to continue his conversa­
tions and to attempt to find out a 
colution. In pursuance of our policy 
with regard to a further attempt being 
made, we have no objection and..........

Shrl Kamath: If the Prime Minister 
is likely to go on much longer, we 
m ight hear him after lunch.

8hri Jawaharlal Nehru: If you
would permit, I should like to finish 
soon.

And so if Dr. Graham comes here 
now we have no objection. He can 
come. We want to solve this problem. 
I  can understand the irritation o.f hon. 
Members of this House at the pro­
longation of this business, just as they 
feel about the continuance of the 
Portuguese and French possessions in 
India; that these irritating little foot­
holds should continue to come in our 
way. Nevertheless we decided to 
pursue, there too, the way of patience 
and of peace because we know they 
are bound to come to us. Why should 
we create trouble for ourselves and 
others by trying to expedite that pro­
cess by other methods?

Now. I should have liked really to 
have talked to this House and drawn 
the attention of this House to certain 
constructive activities of the country, 
because I do feel that enough attention 
not only of this House, but of the 
country is not drawn to those activi­
ties. I remember, in other countries, 
when something of this kind is done, 
there is the tremendous propaganda 
machine which begins to work all over 
and everybody talks about it, saying 
th a t the country is going ahead, that 
i t  is progressing, that this thing has 
been built and that. But in this 
country, while something on a bigger 
scale—perhaps three or four times as 
big as what is done in the other 
country is done, the only occasion 
when it comes up before this House 
normally is when some criticism is 
made as to how much money has been 
spent on it. Of course, it is right that 
m  P.S Deb.

this House should carefully check this 
kind of expenditure. That is perfectly 
right. But I should like this House 
also to consider that this country is 
going ahead with magnificent enter­
prises, We have been building up in 
this country those great river valley 
schejmes about which the House 
knows, and also the great Sindri ferti­
lizer factory. Now it  is said tha t money 
was wasted and there was delay over 
this fertilizer factory. You can 
examine it and you can punish the 
man, cut off the head of the man. 
That is another matter.

Shrl Kamath: Cut off his head?
Shri Jawaharlal Nehrn : Certainly,

if Mr. Kamath can manage it.
Shri Kamath : If you will let me

do it.
Shri J^iwaharlal Nehm: But what 

I want is to call the attention of the 
House to this building up of a new 
India which is taking place all over, 
and that too under the most tremend­
ous difficulties and strains. Take the 
Chitaranjan Locomotive Works which 
have grown up and are producing 
locomotives. Take the Hindustan 
Aircraft factory and so many other 
things. There are those magnificent 
national laboratories which are pro­
ducing very fine results apart from 
laying the foundation of our future 
progress. It is a long list and I would 
like the House and the country to 
know about these. But somehow our 
minds are concentrated on certain 
negative aspects and on finding out— 
as of cours^, we should—whether we 
have erred. We certainly should do 
that, but I think it is also right that 
we should think of the achievements 
that are taking place in the country.

Well, it is said that comparisons are 
bad and one should not compare—and 
certainly as Foreign Minister I do not 
like to compare my country with 
another country—but it would be 
interesting if this House and hon. 
Members sometimes compare the past 
three or four years in this country 
with what has happened in other 
countries, in Asia, Europe or 
America—barring none of them. You 
may compare the circumstances under 
which we have functioned, the context 
of things after independence and the . 
partition and these migrations and all 
that, and see what has been achieved 
here, in the realm of foreign policy, 
in the realm of domestic policy, in 
the realm of building up a structure 
in this huge country, and compare it 
with any other country. I do not mean 
to say that we are superior to other 
countries. That kind of vain-glorious
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approach is wrong. But I think when 
you compare these, you will find tha t 
we have done rather well, and we 
have done much better than most 
countries. We hear so much talk 
about corruption in this country. Let 
us meet this corruption and this black- 
m arketing with the severest measures 
th a t we can devise. I agree to that. 
But compare all this with other 
countries. See the state of the world, 
the state of other countries, see some 
of them going down, some of the 
biggest and most powerful countries. 
And I think you will come to the 
conclusion that we as a Parliament, 
we as a Government, we as a people 
can hold up our heads high before the 
world.

Dr. Mookerjee referred to hundreds
of thousands of people from Pakistan— 
I mean from East Pakistan—coming 
and voting and being urged by the 
Pakistan authorities to vote for the 
Congress. I really am astonished to 
hear this statement. I do not know 
w hat proof he has, but it so happened 
tha t we enquired from Dr. Roy about 
the border areas and he said it is true 
th a t some few people might have come 
across the border as the people there 
come and go. But this large-scale 
statem ent of hundreds of thousands of 
people coming and voting, 1 cannot 
understand. Of course only those can 
vote whose names are on the electoral 
rolls. They cannot suddenly come up, 
vote and go away. Maybe some on 
the rolls might have crossed over and 
come back again. Possibly tha t might 
have happened. And as regards the 
other statement that the Pakistan 
authorities sent them to vote for the 
Congress is one for which there can 
be no justification, it is sheer guess­
work.

Dr. S. P. Mookerjee: It is true.
Shri Kamath: Has reports reached 

the Prime Minister of some Muslim 
League candidates displaying Pakistan 
badges and raising slogans of 
‘̂Pakistan Zindabad” in Madras?

Shri Jawaharlal Nehra: Well, I
have had no special report, but I read 
something in the papers. I entirely 
agree with the hon. Member in his 
thinking that it was highly objection­
able. As a m atter of fact, I have taken 
some action about it.

Mr. Depiity-Speaker: I will now put 
the amendments to the vote of the 
House. Hon. Members will kindly 
indicate whether they propose to press 
the ir amendments.

Pudlt Balkrishaa Sharma (Uttar 
Pradesh); I beg leave of the House to 
withdraw all the three amendments.

Amendments were, by leave, 
withdrawn.

Dr. Deshmukh (Madhya Pradesh): 
I beg to withdraw my amendment.
Amendment was, by leave, withdrawn.

Shri D. S. Seth (U ttar Pradesh): 
I thought I would have an opportunity 
to speak but as I have not had tba 
same, then the only alternative is that 
I withdraw my amendment.
Amendment was, by leave, withdrawn.

Shri Brajeshwar Prasad (Bihar):
I beg to withdraw my amendment.
Amendment was, by leave, withdrawn.

Shri E. Velayndhan (Travancore-
Cochin): I would like my amendments 
to be put to the House.

Mr. Deputy-Speaker: The auestioo
is:

At the end of the motion add the  
following:

*‘but regret that many elected 
members to the Legislatures and 
Parliam ent are either detained, or 
under w arrant of arrest or are 
imprisoned and that many political 
organisations including the Com- 
munits Party  of India is banned 
in the States of Hyderabad and 
Travancore-Cochin.”

The motion was negatived.
Mr. Deputy-Speaker; The question

is: '
At the end of the motion add the  

following:

‘‘but regret that the Government 
faflied to solve the problems of 
food and clothing.”

The motion was negatived.

Shri Kamath: I would like xasw
amendment to be put to the House.

Mr. Deputy Speaker: The qiiestioni
is;

At the end of the motion add the  
following;

“but regret that the Address 
makes no reference to the unsatis­
factory manner in which the 
General Elections have been con­
ducted.”

The motion was negatived.
Dr. M. M. Das (West Bengal): I beg 

to withdraw my amendments.
Amendments were, by leave» 

withdrawn.
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question

At the end of the motion add the 
^following :

‘*but regret the absence of any 
mention of any effective steps 
being taken against black m arket 
which is flourishing everywhere.”

The motion was negatived.
Prof. K. T. Shah (Bihar); I would 

lik e  my amendments to be put to the 
House.

Mr. Deputy-Speaker: The question
is :

At the end of the motion add the 
follow ing:

“but regret that no reference has 
been made to the defects in the 
working of the Representation of 
the People Act, 1951 as revealed 
by the recent General Elections.”

The motion was negatived. '

mr. Deputy-Speaker: The question
its:

At the end of the motion add the 
following :

“but regret that, while speaking 
of the economic situation at home 
and the fall in the price index, 
no reference has been made to 
current talks in London regarding 
the rupee-sterling ratio, and the 
likely consequences on India’s 
national economy of any change in 
the existing position forced by the 
departure of Britain, unilaterally, 
from the Sterling-Dollar Ratio as 
fixed in August, 1949.”

The motion was negatived.
Air. Depaty-Speaker: Mr. Velayu-

^h an 's  third amendment is the same 
;as moved by Shri Kamath, which has 
already  been negatived by the House.
I t is therefore barred.

Shrl S. M. Ghose (West B engal):
I beg l^ave of the House to withdraw 
'xny amendment.
•Amendment was, by leave, withdrawn.

Mr.
:is:

Deputy-Speaker: The question

‘‘That the Members of Parlia­
ment assembled in this Session are 
deeply grateful to the President 
for the Address which he has been 

■jpleased to deliver to the House.”

The motion was adopted.

Delhi VnUferaity m
(Amendment) Bill

Mr. Deputy-Speaker: As regards tha 
rest of the business I suppose the next 
item is the Resolution on Punjab.......

The Minister of State for Parliar 
mentary Affairs (Shri Satya Narayaa  ̂
Sinha): No, Sir, the Delhi Universitsr 
Bill.

Mr. Deputy-Speaker: So the Delhi
University Bill will be taken up th is 
afternoon and then the first thing 
tomorrow will be the Resolution oo 
the Punjab.

The House then adjourned for Lunch  
till Three of the Clock.

The House re-assembled after Lunch  
at Three of the Clock.

[M r . S peaker in the ChairJ
DELHI UrrtvERSITY (AMENDMENT) 

BILL
Shri Kamath (Madhya Pradesh): 

On a point of order, may I submit for 
your consideration that the House waa 
taken completely by surprise by the 
announcement of the Deputy-Speaker 
this morning that this Bill would be 
taken up first. Only last night w^ got 
a copy of the list of business and this 
Bill figures in the list of business for 
the 13th and 14th, and the earlier list 
of business given for the 11th and 
12th mentions consideration of Bills 
entered in the revised list of business 
for the 8th February. But if you turn  
to the list of business for 8th F e b r u i^  
you will find that the Delhi University 
BUI is the last item in the l is t  It is 
the very last item.

Mr. Speaker: Any way there was a  
notice on the 8th also that the Bill 
would be taken up on the 8th, pro­
vided, of course, that we could finish 
the business.

Shri Kamath: Yes, Sir, but.
Mr. Speaker: I t is something like

what happens in a court of law when 
a number of cases are placed on the 
board. You go by the list but some­
times some cases fall off and your case 
is taken up earlier.

Shri Kamath: But, Sir, it has been 
ruled in this House either by you or 
by the Deputy-Speaker that a com­
parison between a cause list in a court 
of law and the list of business here is 
not quite appropriate.

Mr. Speaker: I am not placing it 
on all fours. I quite see the point but 
the hon. Member's point of objectinc 
to a BUI being taken out of the order»
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In which it had originally been placed, 
is that Members had not sufficient 
notice. That could be the only 
objection, and to that, the most proper 
and I believe effective reply is that 
Members had notice that the Bill 
would be taken up on any day after 
the 0th. I quite see that, so far as 
possible, we should stick to the pro­
gramme, but sometimes an occasion 
arises when, either for the convenience 
of the House or for saving the time of 
the House or of the Minister or for 
various other reasons, items have to 
be taken out of the order. And in this 
case, I think the Deputy-Speaker had 
m ade an announcement in the House.

Hon. Members; Yes.
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(English translation of the above
• speech)

The Minister of Education (Manlanm. 
A n d ): 1 beg to move:

“That the Bill further to» amend 
the Delhi University Act, 1922, be 
taken into consideration.”

While prepiiring the agenda for the 
present Session of Parliament the 
Government decided that only those 
items should be brought up which 
were very essential and which could 
not stand delay, and further which 
needed very little discussion. So the 
agenda was prepared in view of these 
considerations and only things of 
immediate importance were brought 
before the House.

This Bill which relates to the Delhi 
University was prepared last year 
side by side with the Benares Hindu 
University Bill and the Aligarh 
University Bill. All the three Billa 
were of the same nature. The recom­
mendations of the University Educa­
tion ODmmission too were of about 
the same nature. Anyhow all the 
three Bills were prepared at one and 
the same time and it was contemplated 
to place them before the House one 
after the other. But, as you know,, 
time at our disposal was very short. 
In spite of our best efforts we could 
not find any time to place this Bill 
before the House then. The Benares 
and Aligarh University Bills were 
passed but this Bill remained pending 
and now the Government have taken • 
it up.

So far as those two Bills were con­
cerned every necessary action was 
taken upon them. You may be 
remembering that those Bills were 
referred to a Select Committee, and 
the Committee discussed them fully. 
Many changes were made in them to d  
then those changes came up before the 
House. The House considered them  
and after that those Bills were passed. 
The Government tried to amend this 
Delhi University Bill in the light of 
those changes, also keeping in view^
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their forms. They tried to see that 
nothing new was brought up in it 
which was not discussed by the House 
earlier, or which did not come up 
before the Select Committee when it 
discussed Benares and Aligarh Univer­
sity Bills. So there is nothing in it 
which has not come before the House 
earlier in the form of those two Bills 
and which was not debated some 
months ago. In a way there is nothing 
new in it which requires any fresh 
consideration. There is only one < 
question which did not arise in case 
of the Benares and the Aligarh 
University Bills but which, of course, 
did arise in the case of the Delhi 
University Bill. That is why the 
House would find that some changes 
have been made in the preamble of 
this Act. This University was estab­
lished with a view to make it a unitary 
teaching and residential University 
and everything related to it was done 
with that consideration. Before the 
World War II it was decided to bring 
all the colleges of Delhi within the 
jurisdiction of the Delhi University, in 
order that all the colleges would be 
a t one place and as such would form 
the constituent units of this Universily. 
The result of this decision was that 
some of the colleges were shifted to 
tha t place. But the War intervened 
and this process was held over. When 
the  War ended, this process was again 
set. going and the work of shifting all 
th e  colleges to that place is gradually 
taking place. But, in the meantime, a 
m ajor change took place in Delhi; 
its population increased all of a sudden 
and it spread far and wide. After the 
Partition a large number of people 
migrated from Western Pakistan to 
th is place, and we had to build new 
towns and townships. We had to 
arrange for the educational facilities 
as well for those towns and townships. 
New colleges are being opened and 
there is also a new college already 
functioning at present. Keeping all 
these developments in view the ques­
tion has arisen as to what should be 
done to meet this situation. If we 
keep the sphere of the Delhi University 
confined to a unitary teaching and 
residential university and do not 
allow it to affiliate colleges which are 
outside its premises, what would 
happen to all those new colleges which 
would be opened? The Government 
did not intend to change the nature 
of the Delhi University. But when this 
situation arose the position had to be 
reviewed. And after the position had 
been reviewed there seemed to be no 
other alternative but to change the 

jurisdiction of the Delhi University in 
such a manner as to enable it to

affiliate colleges other than its consti­
tuent colleges. We discussed a lot w ith 
regard to this problem. Only the day 
before yesterday we received a 
deputation from the Delhi University. 
We talked over things with them. 
They too agreed with us that a 
situation had arisen in Delhi which 
demanded some action and that lor 
this reason the jurisdictional sphere 
of the University should be extended. 
But we have to keep intact the basic 
peculiarity of the University as well, 
and to keep it intact there is only one 
way and that is that its colleges should 
be divided into two categories. One 
category should be of its constituent 
colleges which exist within the pre­
mises of the University and the other 
category should be of those which are 
affiliated to it. These affiliated colleges 
can im part education up to the B.A. 
standard only. They would have 
nothing to do with the Honours 
Classes after the B.A. standard and 
any student who may have got his 
education through any of these colleges 
can pursue his post-graduate studies— 
if he at all wants to pursue them— 
through the constituent colleges o t 
the University only. That position of 
the Delhi University would continue 
so far as studies beyond B.A, standard 
are concepped. With regard to educa­
tion up to B.A. we have opened the 
door for the colleges which are located 
in the new townships to get them ­
selves affiliated to the Delhi Univer­
sity, so that their problem too would 
be solved. The deputation from ihm 
Delhi University too agreed to this 
view. Now what we want is that the 
Bill be passed in the form in which it  
has been moved. No alterations are 
needed in it. The alterations in the 
preamble would remain as they are. 
And when the Statutes of the Univer­
sity come into existence it would be 
laid down in clear words that there 
would be two categories of the Delhi 
University colleges; one would be of 
the constituent colleges and the other 
affiliated colleges. That would be their 
position this would be made clear 
so that there remains no ambiguity 
whatsoever. Sir, I submit that this 
Bill does not contain anything which 
is controversial. All the controversial 
issues were dealt with when the 
Benares and Aligarh University Bills 
were placed before the House. They 
were fully discussed for about fourteen 
days in the Select Committee. They 
came back to the House and were 
considered again. What this Bill con­
tains is exactly what those two Bills 
contained. All those changes have 
been made here as weU. The Bill is 
just like those Bills. Therefore it need
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not be debated once again. The 
change which was made in this Bill 
but which was not required in the 

.iUJgarh and the Banaras University 
Bills was made on account of the 
special circumstances prevailing in 
Delhi. But this change was not made 
in a m anner as would change the 
basic character of the Delhi University. 
B ut some change was made in order 
‘to meet a particular situation that 
^rose in Delhi. With these words, 
n  move that this Bill be passed without 
.any further debate.

Mr. Speaker: Motion moved:
“That the Bill further to amend

the Delhi University Act. 1922, be
taken into consideration.”
I should like to know whether 

JPandit Kunzru wishes to move his 
amendment.

Pandit K anzm  (Uttar Pradesh): My 
'decision will depend upon the reply 
that my hon. friend the Education 
Minister gives to a question that I 
^ a n t  to ask him. I have followed his 
rspeech very carefully and I understand 
that he is prepared to give effect to 
th e  wishes of the Executive Council 
•of the Delhi University. But he wants 
to  do so by making the necessary 
provision not in the Act but in the 
Statutes. I should like to know from 

why it is not possible for- him to 
change the Act in such a way as to 
provide separate definitions for a 
constituent college and an affiliated 
college. If this is done. I think the 
Delhi University people will get all the 
■assurance that they need and we too 
will feel sure that the pressure of the 
increasing number of students who 
w ant to receive University education 
will not lead in future to the oblitera­
tion of that important distinction 
'between these two kinds of colleges. 
I  feel that there will be niore security 
for the maintenance of the present 
standards of education in the Delhi 
University if the Act were changed in 
the manner I have suggested. The 
same purpose, I admit, can be gained 

T>y changing the Statutes, but the 
Statutes can be changed far more 
easily than the Act can be and there 
is therefore a danger that in course 
of time if the number of aflRlintpd 
colleges increases the constituent 
colleges may be swamped by them arid 
the whole character of the Delhi 
University may be changed. Therefore, 
I want to know from the hon. Minister 
'»''̂ hy tb« int^odu^'^’on of
th e  necessary provisions in the Act 
itself. If he can satisfy me on this 
point, it will not be necessary for me 
to move my motion which asks for 
reference of the Bill to a Select Com­
mittee. I only hope that he will have

no serious objection to the course th a t 
I have ventured to suggest to him  
after a great deal of consideration.

Mr. Speaker: A similar motion 
been tabled by Mr. Basanta Kum ar 
Das.

Shri B. K. Das (West Bengal): I  do 
not wish to move my motion, but I  
may say a few words about it a fte r­
wards.
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(English translation of the above 
speech)

Aiad: As I said just now
the Government are in complete 
agreement with the main objective of 
the Bill. Only the question is how 
that objective be achieved. I suppose 
it is not necessary to make any alter£i- 
tions in the form of the Bill in which 
it  was introduced. If any alteration 
is made in the Statute, the objective 
achieved would be exactly the same. 
It becomes a consequential thing. It 
gives the definition of both the types 
of colleges. Now there would be two 
tsrpes of colleges i.e., the constituent 
colleges and the affiliated colleges. 
This thing would come up in the 
Statutes at its proper place, and the 
result would be exactly what we can 
possibly get by changing the Act. My 
friend apprehends that if this thing 
was kept in the Statutes only and not 
in the Act, it may not be easily 
changed. I suppose there would be no 
such difficulty because no alteration 
can be made in the Statutes unless it 

up before the ¥icitor, or, in

other words, unless the Government 
approve it. And as I stated there was 
no reason to believe that the Govern­
ment wanted to change the funda­
mental aspect of the Delhi University 
for nothing. However I do not find- 
there is any special need for it. But 
as the Government are in complete^ 
agreement .y^ith the main objective o r  
the Bill, I would have no objection 
whatsoever to make the alteration 
here and add the other category of ' 
colleges, after giving a definition 
thereof, if the House feels any nece9->* 
sity of doing so.

Pandit Kunzm: In view of what has-* 
been said just now by the Education 
Minister I shall not ask for reference 
of the Bill to Select Committee, l)Ut 
I hope that at a later stage you will 
allow me to make a few observations 
with regard to the Bill.

Mr. Speaker: He may do it now, if  
he likes.

Paadit Kunxru: It is true that, as  ̂
the hon. the Education Minister has 
said, the principles underlying the 
Amendment Bill have already been 
considered in the case of two other 
Central Universities. He has at the 
same time pointed out the essential 
difference between the character o f  
the Delhi University and that of the 
two other universities, namely the 
Banaras Hindu University and the 
Aligarh Muslim Univerisity. I have 
not been able to look carefully into* 
all the provisions of the Bill, but I am 
not in favour of changing the Statutes 
of the Delhi University in the wajr 
the Statutes of the Banaras and the 
Aligarh Universities have been 
changed. I hope that when the 
question of making changes in the 
Statutes is considered, the Education 
Minister w ill. appoint a committee to 
consider them just as he did when the 
Statutes relating to the other two 
Central Universities were considered.
I express this hope for this reason. As 
I have already said, the Delhi Univer­
sity is in some respects, in some 
im portant respects, different from the* 
other two Universities. Apart from 
that it is working in a different 
manner also. Besides, I confess that 
though the changes made in th e  
Statutes of the Banaras and Aligarh: 
Universities were made with the 
approval of the majority of members,
I feel that we have gone a little too 
far in order to prevent elections. The 
desirability of reducing the number o f  
elections is accepted on all hands. B ut 
I think we should not allow elections 
to become a bug-bear to us and shoulcS 
not flght shy of them in all circum­
stances.
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I t is» I think, desirable, therefore, 
th a t the changes in the Statutes of the 
other two universities should not be 
blindly adopted in the case of the 
Delhi University. It is desirable and 
indeed necessary that another Com­
m ittee should be appointed to consider 
the changes required in the Statutes 
of the Delhi University in orde»* to 
bring them into line with the pro­
visions of the Bill. That Committee 
may be supplied with the Statutes of 
the  Banaras and Aligarh Universities 
and I have no doubt that where it 
differs from them, it will do so after 
m ature consideration.

I do not know whether my hon. 
friend wants that the Bill should be 
passed immediately. I suppose it will 
take some time in order to introduce 
into the Act the definitions of a consti­
tuent college and an affiliated college.

1 ^ ^  y  *} •

V ? -  ^  ^  J.3 — ^  Iw:-, Iq.

-

[Maulana Azad: That can be done
Just now. This is a m atter of two 
lines. You may do it.]

Paatfit Knnzm: I confess I have not
got the definition of an “affiliated 
college’’. The definition of a consti­
tuent college as given in the Act itself 
may be accepted, while the new defini­
tion about an affiliated college may be 
added.

A constituent college : i3|3f
means a college constituted under 
aection 34.—

^  )* ^

J*i!yT

-

[MaaUna Azad: -A constituent
college means a collffge constituted 
under section 34. As this is already 
tliere, in section 34 we can continue 
the proceedings and in the meantime 
can introduce the amendment as well; 
or my hon. friend may move it but 
the BiU may be proceeded with.l

Mr. Speaker: We need not take up -
the time of the House in searching 
for definitions. The motion for con­
sideration, as suggested by the hon. 
Minister, may continue and in the 
meanwhile the hon. Minister will 
instruct his Ministry to look into the 
amendments necessary in the light of 
the agreed changes and I will allow 
those agreed amendments. Has the 
hon. Member to say anything more?

Pandit Kttnzru: I do not want to-
say an3Tthing more except to point out 
that the definition of a college, as 
given in section 2 of the Delhi Univer­
sity Act, will suffice for a constituent 
college. All that has to be done is to 
say that “a constituent college means 
an institution maintained or recognised 
by the University in accordance with 
the provisions of this Act in which 
instruction is provided under conditions 
prescribed in the Statutes and in 
which provision is made for residence 
of students of the University”. 
[Clause (a) of section 2 of the Delhi 
University Act]. Some further changes 
may be necessary in view of this 
amendment. I think that the Education 
Minister will have to ask  his Ministry 
to draft the definitions so that there - 
may be no inconsistency between them 
and the amendments that will be 
introduced.

Dr. S. P. Mockerjee (West Bengal):
I am sorry that Pandit Kunzru did not 
move his motion for reference to 
Select Committee for that would have 
given us an opportunity to place 
certain matters before this House and 
get the decisions of the House thereon.
I have not been able to appreciate the 
exact reason why the Hon. Minister of 
Education wants that the Bill should 
be hurriedly passed by this Parliament. .

• In fact the P/esident in his Address 
definitely assured the House that only 
undent and non-controversial matters 
will be taken up at this last session 
of Parliament. The hon. Minister has 
tried to explain it away by saying 
that this Bill does not raise any new 
m atter but only seeks to apply to the 
Delhi University certain provisions 
which have already been approved by 
the House in respect of Banaras and 
Aligarh. At the same time, in his 

, speech he pointed out that there was 
one fundamental difference between 
the Delhi University on the one hand 
and Banaras and Aligarh Universities 
on the otner and that was with regard 
to the charfirter of the University. As 
you know, Sir. Aligarh and Banaras 
are unitary type.s of University, 
whereas Delhi is a federating type. In 
fact, this Bill seeks to change the 
very preamble of the existing Delhi 
University Act, and the hon. Minister 
tried to explain it by saying that there
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/are solid reasons why this should be 
done. I have no desire to join issue 
with him on this point. When Delhi 
University was started, it was rightly 

xegarded as a University lo r team ing 
and research purposes only and it was 
to have a num ber ot constituent 
colleges and also certain departm ents 
of its own catering for higher studies 
and research. L ater on, new conditions 
have come into existence in this city. 
The popula::on ot Delhi has increased. 
Other institutions which cannot ever 
aspire to be c o n s titu ^ t colleges have 
also come into being, which may be 
affiliated to the Punjab University or 
to any other University outside Delhi 

-o r they may be affiliated to Delhi 
University. Naturally, if the wishes of 
the local people are to be respected, 
they would prefer their children to be 

' educated in institutions which will 
have direct contact with the University 
of the city. I have no quarrel with 
the Education Minister with regard to 
that point, but this changes the very 
character of the Delhi University. 
Pandit Kunzru meets it half-way by 
suggesting that the Act should include 
definitions of constituent colleges and 
affiliated colleges so that there may

* not be pressure brought to bear upon 
the authorities of Delhi University at 
a later stage by . the representatives of 
the affiliated colleges to remodel the 
functioning of the University in such 
a way as to affect adversely its main

• purpose, viz. Honours or Post-Graduate 
teaching and higher research. But 
I ask, Sir, does it by itself meet the 
entire object we have in view? Why 
should there be this hurry to pass this 
Bill without reference to Select Com­
mittee? And that by this last session 
of this Parliament? Now, when we 
were discussing the amendments to 
the  Banaras and Aligarh Universities 
Bills, it was pointed out that the duty 
of drawing up Statutes should not be 
left to the Central Government. The 
House will remember that there was 
opposition from many Members of this 
House indicating that it would be 
desirable to have the first Statutes 
passed by the House Itself, and when 
the m atter was discussed by the 
Select Committee, the hon. Minister 
of Education who was also impressed 
by the force of the above argument, 
admitted that a via media might be 
found out. I believe it was he who 
suggested that a Committee of the 
Members of the House might be 
appointed who would be asked to pre­
pare or help the Government in pre- 
parinj? the first set of Statutes, which 
wo\ild also be done in consultation 
with the Universities concerned. Now 
this does not find any place in the Act 
itself. That was the verbal assurance

which was given by the hon. Minister 
of Education. I am not aware whether 
in framing these Statutes for the  
Aligarh and Benares Universities any 
such Committee was appointed by t t e  
hon. Minister of Education or whether 
any consultation took place with the  
Members of Parliament.

* ^  ^  ^  U V

[Maolana Axad: The Committee did 
meet.]

Dr, S. P. Mookerjee: The Committee 
did meet. This is not a desirable state 
of affairs. I t  is not a question of infor­
m al consultation with some Members 
of Parliament. Then another im portant 
question arises: This Parliam ent
would soon go out of existence. A new 
Parliam ent will come into being and 
that Parliam ent will include a large 
number of new Members. Is it the 
intention of Government to frame the 
first set of Statutes of the Delhi 
University before the new Parliam ent 
comes into existence? Is the Govern­
ment going to anticipate the view­
points of the new Parliament? That 
will hardly be fair to the new Parlia­
ment, unless there is anything which 
is really urgent that the Bill has to be 
passed at once. It would have been 
better if the Bill had been brought 
before the new House or at least an 
opportunity given to a Select Com­
mittee to consider the various points 
in  the m atter. The 'Banaras and 
Aligarh Universities stand on an . 
entirely different footing. They were 
denominational institutions. They 
were institutions which were founded 
by private benefactions at the first 
stage, at the request of the representa­
tives of the two great communities of 
India, Hindus and Muslims. Ulti­
mately, Government came into the 
picture at a later stage and gave large 
benefactions, but they both had a 
history and traditions of their own.
On the other hand, the Delhi Univer­
sity was created by the Government 
by its own volition, and it is now
occupying a unique position in view
of the fact that it is situated ’ in the 
capital city of India. As has been
pointed out by the Radhakrishnan 
Committee, there are various directions 
in which the Delhi University may be 
expected to develop in future, and it 
has also indicated the association 
which this University should have, 
with the institutions already existing 
in Delhi, not only in Delhi but also 
with men and institutions outside 
Delhi. A certain percentage of seats 
was to be reserved for persons coming 
from all parts of India, this being a
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University which is situated in the 
capital city of India. For people 
belonging to the various Provinces 
who may be corning here either on 
business, or for service or for other 
reasons, .there should be facilities 
made available, so JLhat their children 
may receive their education here. 
Now, all these circumstances have to 
be considered and considered sympa­
thetically. The sweet reply of the 
Education Minister is that he will 
consider all these matters and embody 
them in the Statutes wnich the 
Central Government will frame. Then, 
we need not take much time of the . 
House and we can have just only one 
clause and say that there shall be a 
University in Delhi and that every­
thing in connection with the Delhi 
University will be regulated by 
Statutes which will be framed by the 
Central Government in the first 
instance. I was one of the Members 
who protested on the last occasion 
tha t this habit of Government in 
taking away the right of the ParUa- 
m ent to embody their decisions in 
the body of the Act itself and to 
include them as Statutes should not 
be encouraged too much. It is danger­
ous for the executive to decide 
m atters which really tall within the 
purview of Parliament. Now take for 
instance the composition of the various 
authorities of the University. They 
are to be determined by Statutes. At 
present they are determined by the 

Act. Take for instance the powers of 
the Vice-Chancellor and the method 
o f appointment of the Vice-Chancellor. 
These are matters in respect of which 
Parliament should have something to 
•ay  and it should not simply say that 
these matters shall be laid down by 
Statutes, which means that it is left 
to the Central Government, to the 
executive, to determine these very 
important questions, on the proper 
determination of which depends the 
future existence of the University as 
a whole. I would therefore ask the 
hon. Minister if it is at all possible, 
unless there is something very urgent 
which needs the passing of this Bill 
during this session, that he need not 
press' this Bill now. Though no doubt 
the House as at present composed did 
give Government the authority in 
lespect of the Banaras and Aligarh 
Universities, you give a chance to the 
new Parliament to express its view­
point on these important questions re. 
Delhi. At anv rate the new Members 
should be able to advise the Central 
Government as to how the only 
I te r a te d  University in India situated 
in  the capital city of this country 
ahould function. For instance I would 
very much like to know on this 
occasion as to how the Delhi Univer­
sity has functioned in accordance with

the model on which it has been 
established, how it has kept a watch- 
on the standards of teaching and 
research, how the difTerent faculties 
which had recently been added to the 
University, including the Teaching 
Department etc. have functioned. We 
should have a debate on these very 
important questions relating to the 
existing working of the University. If ' 
it is afterwards the wish of the House 
that this very important change should 
be made in the entire structure of the 
University, namely a combination of : 
teaching and research on the one hand 
and afflliating functions on the other, 
then the manner in which these dual 
functions will be discharged by the 
University should be generally outlined 
in the Act itself, instead of leaving 
everything vaguely to be determined" 
by the Statutes. For, those of us who 
have been associated with Universities 
know very well that while a University 
has to maintain its proper standards: 
in relation to its teaching and research 
activities it has also to see that the 
affiliating institutions which are asso­
ciated with the University are - 
encouraged to raise their standard in 
a proper way. Otherwise, what 
happens is not a case of levelling up ­
as the hon. Minister stated but it 
usually becomes a case of levelling 
down, and the standards of these 
higher departments of the University, 
be they concerned with teaching or 
research activity will go down in order 
to keep pace with the standard adopted 
by the affiliating institutions. No 
doubt matters are left to the Court bu t 
the Court will include a large per­
centage of representatives who may 
not be quite interested in the keeping 
up of the standards of teaching and 
research activities of the University. 
The only body which can decide this 
matter is the Parliament, not the 
executive. I do not want the executive • 
should take the responsibility, but 
matters of policy should be fully con­
sidered and decided by the House 
itself and then with regard to the * 
framins? of the Statutes for the pur­
pose of implementing the questions of 
policy v/hich may be laid down we 
may leave the matter to the Central 
Government. But now the proposal is. ■ 
to take away the powers which 
already vest in Pf^rliament, We pre­
viously pEissed the Statutes. ITie • 
Statutes torm part of the Delhi Uni^ 
versity Act and now it is suggested, 
on the model of Aligarh and Banaras. 
that all these Statutes will be brush-- 
ed aside and we will have some 
simple clauses included in the Delhi 
University Act and the rest v/ill be • 
left in the hands of the executive.
I would therefore suggest that th e -  
hon. Minister may ieither have a-i 
Select Committee appointed so th a t. .
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'^we can go into the details of each of 

these provisions or, preferably, unless 
there is anything very urgent, that he 
need not press this Bill during this 
session and leave it to the new House 
to decide how the Delhi University Act 
should be amended and how the Delhi 
University should be administered in 
future.

Dr. Deshmukh (Madhya Pradesh): 
Originally 1 thought that there was 
every reason for supporting the motion 
of the hon. Minister for taking the 
Bill into consideration, and I also still 
feel that the amendments suggested 
are more or less of the same pattern 
if not identical with those which the 
House has already approved of on two 
occasions. The hnn. Member who has 
ijust sat down (Dr. S. P. Mookerjee) 
has, however, advanced very weighty 
arguments in support of two distinct 
propositions. The two propositions are 
that the Bill should be either deferred 
altogether or in the alternative referred 
to a Select Committee. W hether it 
would serve his purpose and whether 
it would satisfy him if the Bill is 
merely referred to a Select Committee 
or whether it would be still more pre­
ferable to defer the consideration of 
the Bill altogether till the new Parlia­
ment comes into existence it was not 
very easy to follow. On comparing the 
weight of the arguments advanced by 
him on these two propositions I am 
inclined to agree with him so far as 
the  latter one is concerned, that is to 
defer the consideration of the Bill 
until the new Parliam ent comes into 
existence. But if at the same time we 
look at the character of the amend­
ments I feel that reference to Select 
Committee is unnecessary, although 
there would not be a proper oppor­
tunity  to discuss the work that has 
been done by this University and to 
know and understand what advantages 
we have secured as a result of the 
various measures and Dolicies adopted 

T)y the Delhi University. I t  should 
also be possible to bring in more 
radical changes in the constitution of 
the Delhi University into force even 
at a later stage if we so desire. So 
by the mere reference of the Bill to a 
l^ lect Committee the latter aim of my 
friend would not be served. But look­
ing to the amendments that have been 
Droposed I think the reference to 
Select Committee is not necessary in 
view esoecially of the fact that we 

'"have adopted not only the various 
amendments suggested here but even 
the wording that has been proposed. 
If it is possible for the hon. Minister, 
however, to accept the la tter sub­
mission of his and if he is prepared 

Tto d r̂trer the Bill—which I think is

probably not possible—I would no l 
be sorry. But so far as the suggestion 
of a reference to the Select Committee 
is concerned. I think the Select Com­
mittee would be able to do precious 
little in view of the fact that similar 
amendments have been made to the 
other two Acts and they follow iden­
tically the recommendations of the 
University Education Commission. I t  
is, however, a fact that the House 
never had an oppgrtunity of discussing 
adequately all the far-reaching recom­
mendations made by the University 
Education Commission at any m om ent 
On the last two occasions when we 
debated at some length the two Bills, 
the Aligarh and the Benares University 
Bills, we were in a terrific hurry 
and we were asked to shorten our 
speeches and we were also told, for 
want of time, that we should not delay 
the passing of these Bills. Those were 
the only two occasions when it was 
possible to put in some observations 
as to the state and condition ot 
University Education in this country. 
There is this bulky volume p ro d u c t  
by very learned and expert persons, 
and everybody understands what 
importance we should attach to higher 
education, and especially University 
education.

Again there is a complaint, and a 
justifiable complaint, that our Univer­
sity education has followed a parti­
cular pattern which is not of 
indigenous growth. It has been copied 
from foreign countries and the Univer­
sity Commission itself has more than 
once said that the present Universities 
have been brought up on certain funda­
mental considerations not altogether 
indigenous to this country but in 
many respects alien and foreign to 
the genius of our countrymen. That 
being so there is much to be said in 
favour of the proposition that there 
should be some occasion given to 
Parliam ent to have its full say not 
only on whether these recommenda­
tions should be accepted or not but to 
consider the whole structure of Univer­
sity education nnd to give guidance 
to the various Universities that are ki 
existence as well as those which we 
hope will be coming into existence so 
that they will not be merely replicas 
of the present structure of the Univor^ 
sities but will be modelled on new 
lines. So far as this Bill is concerned, 
however, I feel that a mere reference 
to a Select Committee will not take 
us any farther than where we are. I 
do not think there is a possibility of 
any changes being made as a result of 
a reference to a Select Committee so 
far as this Bill is concerned; and If 
there are changes contemplated by m y
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hon. friend Dr. Mookerjee, they will 
be probably outside the scope of the 
-Bill as it stands today. From that 
point of view, I feel that if it is 
possible for the hon. Minister to defer 
consideration altogether, that would be 
a desirable proposition to accept. But, 
if that is not possible, reference to a 
45elect Committee will not be of any 
use.

However, I would like to take this 
opportunity to say a few words con­
nected with Univerl;itv edi^cation and 
ithe policy of the Central Government 
so far as University education is con­
cerned. I do agree with Dr. Mookerjee 
th a t the Delhi University enjoys a 
unique position among similar insti­
tutions in the whole country. It can­
not be altogether compared with the 
other Universities, although we are 
going to base our amendments on the 
amendments which we have made in 
the Aligarh and Benares University 
Acts. This University stands by itseU 
and quite apart from the rest not only 

^because it is situated in the capital 
of the country, but because there are 
many features which are peculiar to 
this University. Secondly, It is the 

one institution to which I for one 
would look for redress of some of the 
grievances of some of the colleges. 1 
TOfer particuUurly to the difficulties 
that we are likely to experience here­
after in regard to institutions having 
their own medium of instruction. I 
had gone to the extent of suggesting 
that the Benares Hindu University Act 
phoulH be so amended that it should 
t)6 able to affiliate any institution of a 
collegiate status having any medium 
of instruction whatsoever. That was 
not possible; that was not acceptable 
to Government. The only course, the 
only hope left before me is therefore 

-to see if the character of the Delhi 
University could be altered in such a 
way as to permit it to have affiliated 
to it any institution in the whole 
country having a medium of instruc­
tion not acceptable to the University 
in the area of which University that 
institution is situated. Of course, this 
is a very high aim, a very big Ideal 
which it is not possible to discuss fnllv 
•on the occasion of this amending Bill. 

3 u t  that is, Sir, a problem which I 
would like particularly to bring to the 

'notice of the Central Government and 
th e  hon. Minister, viz,, whether the 
Delhi University will be able at some 
future date to carry out the aim that 
I have in my mind or whether it will 
be possible to organise some Federal 
University in the near future or at a 
later date by which this difficulty of 
the people who are congregating more 
and more from one Pr6vince le  
another, and people speaking one 
language going to stay as permanent

residents in another State could *be 
removed. What is going to be the M it  

of these people? What is going to  be 
the fate of those institutions? W lu it 
arrangements are likely to be made to  
meet the difficulties which confrottt 
them at the present moment? I urfa 
consideration of these pertinent Ques­
tions.

Another point that I wish to bring to 
the notice of the Central Government 
and the hon. Minister on this occasion 
is whether at any time in tĥ e near 
future the Central Government is going 
to see that a minimum standard o i 
financial resources and efficiency of 
administration is maintained by every 
University. I am quite happy and quite 
pleased that large grants are made 
available for those Universities which 
are centrally administered institutions, 
and which are constituted by Acts of 
the Central legislature. I do not mind 
their getting large grants. But. if we 
compare the finances of other Univer­
sities, we will find that they vary, so 
much and that some of the institutions 
going by the name of Universities are 
hardly worth being called Universities. 
Their financial resources are confined 
to the income they derive from fees 
for exam inations: nothing beyond that. 
The assistance that they get from, the 
State Governments is so meagre that 
they cannot possibly have any of the 
facilities which a University in the 
modern age is expected to have. Under 
these circumstances. I would like very 
much to know whether it will be 
possible for the hon. Minister to press 
on the Central Government to allocate 
at any near period, say, within a year 
or so, a certain fund which could give 
assistance to those Universities so that 
a minimum standard of efficiency of 
administration a^d financial s tab ilitf 
might be ensured.

Shrimati Durrabai (Miadras); L ei 
the Central Government take over 
all the Universities; they will have 
ample finances.

Dr. Desbmakh; My sister wishes th a t 
the Central Govemmtent should take 
over all the Universities. I think that is 
too far to hope.

Shrhnati Durgabai: I say they will 
have ample finances.

Dr. Deshmnkb: The other point thsd 
I would like to urge on the hon. Minislw 
is this. After all, as a result of this . 
amendment, we will be having more o r 
less the same pattern of administration. 
We created the Vishva-Bharathi. I  for 
one wish to offer my congratulations 
to the hon. Minister for the expedition 
with which he has given his sufiport 
to the recommendations of the Univcv» 
slty ,Commission and has accepted th e
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recommendations made by them in 
raspect of the three Universities. He 
has also given us the Vishva-Bharathi 
as a University. For that, he not only 
deserves our congratulations, but also 
our thanks. If, however, we look at 
the structure of these four Universities, 
we find that their pattern and their 
structures are more or less the same. 
What the University Commission has 
repeatedly laid emphasis on is that 
University educaiioii, instead of follow­
ing the beaten track, should undertake 
wmr experiments and that Universities 
shoula oe orgaiiisea wiin new ideals 
and new patterns. In the country 
people are not wanting who are trying 
to bring into existence Universities, 
not altogether of the same character 
as existing ones. But they suffer 
Irom financial difikulties. There are 
efforts being made to organise insti- 
ttttions more or less of an original 
naiuie. I (lope consistently wiiii me 
recommendations made by the Univer- 
ilty  Commission, it will be possible for 

the Central Government and the hon. 
Minister to give these institutions and 
these experiments every chance and 
every support. That is a submission 
which is in conformity with the recom­
mendations of the University Com­
mission and I hope that my submission 
will be accepted by the hon. Minister, 
and that he will be pleased to see that 
wherever attempts are made to 
establish institutions, not on the lines 
of the existing Universities, but on the 
basis of different considerations, suited 
to the modem age and modern ideas, 
those efforts are encouraged and finan­
cial assistance in a liberal measure is 
given to them. These are essentially 
private efforts, and private efforts 
always do better than purely Govern­
ment efforts. That is the experience of 
everyone in the field-^f education. For 
tevery rupee of contribution which the 
Government makes, the private insti­
tution finds two in order to meet the 
expenditure. Whenever we meet 
educational experts and other people, 
they always speak very sympa­
thetically; but when the occasion comes 
far the translation of that sympathy 
Into action, we find that the same 
aympathy is not forthcoming. I hope, 
wo far as the new experiments are 
concerned, the hon. Minister will see 
tha t a more liberal assistance is given 
to them without loss of much time.

With these words, I support the 
motion made by the hon. Minister, 
namely that the Bill be taken into 
consideration immediately.
4 P.M.

81ui B. K. Das: The hon. M inister 
pointed out that this University has a

special feature and it is distinct from, 
the two other Universities about which 
this House had occasion to debate and 
pass Bills: the Benai^es and Aligarh 
Universities. He wants to bring this 
Bill in order to bring the Delhi Univer­
sity Act in line with the other two Acts^ 
already amended. The Hindu 
University and the A l^arh  Uni­
versity are unitary teaching Univer­
sities and the Delhi University is of 
a special character as it is a federative 
University. The hon. Minister wants 
and he has expressed this desire, to 
accept some amendment so as to retain 
the federative character of this Univer­
sity. He has in fact, pointed out, that 
he would be agreeable to accepting a 
definition of constituent colleges andv 
aftlliated colleges in the body of this 
Bill, and that would, in his opinion,, 
be enough for the purpose of m aintain-' 
ing the special character of this Univer­
sity. But to me it seems that even 
after accepting such amendments to 
the Bill, the federative character of 
this University may not be very dis­
tinct. Therefore I would suggest to 
the hon. Minister that he should, 
bearing in mind the special character- 
of this University, suggest some other' 
amendments so as to make the federa­
tive charatcer of this University quite 
disthict so that in future, the fear that: 
was expressed by Pandit Kunzru here 
may not come true. For instance, I 
may point out that in clause 2, it iŝ  
suggested that In place of the words 
“unitary, teaching, residential Univer­
sity”. the words “teaching and afflliat* 
ing University” should be substituted. 
Here, of course, we are changing the- 
residential character in view of the 
changed circumstances, and in view of 
the fact that there are many colleges^ 
which are coming into being due to the* 
advent of refugee students and also as- 
there are still several colleges to be" 
aflflliated to this Delhi University. 
Therefore for the words “residential' 
University” the words “affiliating 
University” are to be substituted. I 
think that some such name as “â  
federative University” should be given 
to this universit. so that it may 
always be a special characteristic o5* 
this University.

Moreover, from now a lot of power- 
is to be giver to the Court because the 
Court shall be the supreme authority 
and the Statutes, including the powers- 
to determine the conditions of appoint- 
m^ent of the Vice-Chancellor, w ilt 
depend upon the decision of the Court. 
I would very much like that in a 
University like this the powers and' 
duttos of the Vice-Chancellor shoul(i^ 
be definitely laid down in the Act;
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itself. 1 would therefore suggest to 
the hon. Minister that when the first 
Statutes are being laid down, there 
should be a Committee to suggest 
what Statutes, would be suitable. lu 
short, my fear is that when there is 
a gxeat number of colleges affiliated 
to tfeifi University, its special ch4- 
xacter may not be mamtained and 
the constituent college^ as Pan- 
»dit Kunzru pointed put, might be 

‘ swamped by the coiieges. I
hope the hon. Minister will take that 
also ii^o oonsidi^ation;.

To. sum up, I n m t tĥ  ̂ faderttiyt, 
character of the University to be main- 
t a i l ^  andi I wpuid xMuest the hon. 
MisSter ^  su rest some amttufihfi]^ 

<of tb^ BiU to briAg about this efEa«ct.

With th e ^  words, 
motion.

I support t](f.

Pfbf. K. T. Shall (Bihar): I also feel
great hesitation in supporting this 
mdtfon, fbr crtie thing because I cannot 
see the extreme urgency why in this 
session when we were assured that it 
would take up only non-c6ntroversial 
mAtters, this measure should be 
brought up and desired to be passed in 
such hurry. No suggestion is made, 
no indication is given in the Statement 
of Objects and Reasons which can 
justify the introduction of the measure, 
the desire to have it passed imme- 
-diately. Reference is made in the 
Statement of Objects and Reasons to 
the recommendations of the Univer­
sity Commission, saying that the 
implementation of those recommenda­
tions is desirable'. Each University 
having its own history, its own record, 
its own special place in the scheme of 
our national education will have to be 
treated  separately. The recommenda­
tions of the University Conunission are 
more in the nature of a guide than an 
absolute charter that we ought to 
follow in ev^ry place. Moreover, these 
reconmiendations them^^lves suggest 
the desirability of variation, of variety, 
In the form and structure and functions 
of Uaive^sities. The piece of legislation 
thai is now before the House iŝ  ̂similar 
to  the two that were introduced last 
SMsJgn and this recommendation of 
the Commission does not seem to have 
te e n  luUy ac^epte^ by the i^thorities 
concerned. In lact, there seems to be 
a tendency to patternise Universities 
and leave very little coom for any 
kind of originality or specialisation or 
io r developing on spedfU lines that 
Universities might and should in this 
coUntiy. find that the authorities 
tend more and more to centralise 
iK^wer.and the fact, tbat the^ are. In a

position to make grants is instrumental 
in making the Universities dependent 
more and more upon the Central 
Government. The essence as far as I 
can see of University education and 
the way to get the best results from 
them is to give them autonomy, the 
greatest pqssible measure of freedom, 
and this would be incompatible with 
their dependence on the Government 
for the i^ants that they receive. If the 
ideas, therefore, which are adumbrated 
in the University 3Education Commis­
sion’s report are to be truly carried out 
in the spirit and in the s ^ s e  in which 
thoij# ideas have been propounded, then 
I s u l ^ t  it would be far more d o a b l e  
to have some kind of general pattern 
worked out, leaving room for
variety, for individuality m yniversitiM

for different creeds or schools of 
thought, and in that way bring about 
a richness which pattemization of the 
t3rpe adopted by thes^ legislative 
measures does not encourage.

Speaking last time on the subject of 
the Benares University Act and its 
co^a^« r’ Act the Aligarh University 
Act, I had to point out that the essence 
of university education, the fullness 
of it, would demand a much greater 
variety than v/e are tending to show 
in this country while organising and 
activating University education in the 
country. I think that in the University, 
as an hon. Member just now pointed 
out, the scope for the individual or 
what he called private enterprise, is 
very much neglected. Up till now we 
have thought of private enterprise in 
regard to Universities only in the shape 
of donations or charities that some 
well-inclined persons may come 
forward to make, to ‘ develop certain 
functions or to commemorate their omvti 
names. But private enterprise of the 
type that I am thinking of is conceived 
in’ the spirit of initiative by teachers 
and by individu^s capable of very 
oflig^al aiid ind^enden t thought of 
their own and schemes of education 
Which t^ey would like to implement 
and which they would like to develop 
in their own way, provided certain 
facilities like recomltion etc. are avail* 
atoliŝ  to'itliem. In the scheme of things 
as given here that is not and will not 
be easily available and therefore H 
seems to me that if you are to consider 
tlur'^om m ecidations of the University 
Commission as suggested in the State­
ment of Objects and Reasons in thif 
Bin as a sort of guide to you, then you 
would have to overhaul the whole 
University system in this country and 
not taking them by bits and holding up 
these bits as so many precedents fear 
yoii to copy. That is a fundamentallj
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objectionable policy and as such 1 
would like to oppose a motion like this.

Another consideration which prompts 
me to register this opposition is in 
regard to the structure and functions 
of the vario.us bodies in the University 
which are also brought under the 
Statute and not introduced in the main 
Act itself, so that changes may be 
made by the changing gusts of winds 
in the University or other considera­
tions extraneous to the University, 
which would not be desirable in the 
interest of the University itself. If you 
are going to regulate University 
education by legislation, if" you are 
going to provide for the activities of 
such eminent or exalted bodies as the 
Universities by specific Acta, thea I 
think it would be just as well to provide 
for at least the essential matters, in 
the main Act and leave only the 
mechanical or application part to 
Statutes or Ordinances that may be 
framed thereafter.

My main point, however, is that the 
present proposition is by no means 
very urgent and that if you wlah to 
alter the University, which Hfti a 
special character of Its own (and it is 
recognised that it has a special 
character), then it would be desirable 
and be in the fitness of things that the 
m atter be postponed for the present 
and when the new House meets it 
should be given the proper opportunity 
to consider it in all its aspects ^nd it 
should not be rushed through in the 
manner which is sought to be done 
here. There has been also evidence 
that the University authorities them­
selves are by no means happy over the 
proposed change. If you create in this 
country exalted bodies of eminent 
persons, each distinguished in their 
own field of learning and entrust them 
with the so-called autonomous orga­
nisation of a University, thep it is 
but fair and proper that you should 
also consider their objections, if, any, 
by giving full time and due conside­
ration to their point of view as well. 
So far as I can judge from press re­
ports it seems that the authorities 
of the University bodies are by no 
means in favour of this legislation 
as such I would request the hon. 
Minister to withdraw tb^ motion or 
allow it to be considered in all its 
aspects if not by a Select Com* 
mlttee, then at least by the authorities 
primarily concerned, namely the Delhi 
University authorities and then at a 
later stage when the new House is 
formed to bring it up again so that 
they would not incur the reproach of 
hustling a legislation of a fundamental 
character through the fag end f't a 
Parliam ents life.
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(English translation of the above 
speech)

m aulaaa Azad: Some of my boo.
friends have questioned the wisdom 
of presenting the Bill at this juncture
and not leaving it to the new P arlia­
ment. As I have already explained ia
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m y short speech, the University 
Education Commission considered the 
problems of the Benares, the Aligarh 
and  the Delhi Universities at a 
uniform level and recommended 
changes accordingly. Three similar 
Bills were drafted. Due to lack of 
sufficient/time only two of them were 
passed but the one, now before the 
House, could not be introduced. At 
tha t time we intended to introduce Jt 
in February, if time permitted. In 
view of this there is no reason why it 
should be left to the new House. It is 
not an issue on which the new Housie 
is likdy  to feel differently and thus 
necessitate drafting a new 
Bill concerns a university and c e r t ^  
changes have to be made, partly on 
SK^count of our Constitutiozl aUd panly  
on account of certain reforms. The 
Hpuse has already passed two amend­
ing Bills of a similar nature, and there 
is .n o  reason,w hy this one should be 
postponed. If we let it remain hatigihg 
in the balance, several matters about 
the  university which have to be bon- 
*idered and straightened out, will 
remain as they are, incomplete and 
unclarified. Taking all this into 
account, I feel that it would be 
improper to postpohe this Bill.

Secondly, I do not think it is 
necessary to refer the Bill to a Select 
Committee. All the questions which 
can be considered by a Select Com­
mittee, have already been examined 

by the Select Committee to which the 
Bills relating to Aligarh and Benares 
Universities were referred. There is 
nothing new in the Bill which may 
w arrant its reference to a Select 
Committee. There is only one point 
of difference and the Government are 
ready to give it such a complexion as 
to fulfil the object of the Delhi 
University. It was thought that a 
modification in the Bill is not neces­
sary. That modification will be 
carried out in the Statutes. But the 
Government are not in the least keen 
about it. The Bill can be modified.

It was suggested that a Committee 
should be appointed to advise on draft- 
idtg Statutes for the Aligarh end the 
Benares Universities. A Committee 
w as . appointed and Statutes were 
d r a f t s  on the basis of their recom­
mendations. We did not consider it 
necessary to appoint any such Com­
m ittee with regard to the Statutes 
concerning the Delhi University. But 
if the House feels otherwise, the 
C o ^ rh m en t will have to  ob}t<^ibn. 
The Government will be pleased to 
a too lo t such a Committee of the House 
m i  will carry out the changes in the 
0fcattjtes according to th e  advice of the

Committee. This also is no good reason 
why consideration of such an important 
Bill should be postponed.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to.am end 
the Delhi University Act, 1922, be 
taken into consideration.'*

The motion was adopted.
Mir. Dwity-Speaker: I see that thera 

are no amendments..........
Paadli K m rn : There are certain

amandmetits that ar^ going to be |iut 
forward by the Education Blinister 
hinlsalf and thajr will ba moyad after 
coiisultatioti between us.

^  1  u J  A  ^  ^  

f f  “ (J»* O*'* ^

^ (Ministry of Law)
i .  l t * ^

»} i:Al - (j>* ^  (wording) 

^  JT  -  If ^  

f*

- ^  yy^H

[Maulaiia Axad: I am p r^ a re d  to
accept the amendment, I have indicated. 
But I think it would be better to 
consult the Law M ii;^try about its 
wording. I shall" myself move that 
amendment and accept i t  The House 
may proceed with the ct>nsideration of 
other clauses of the Bill. Meanwhile we 
shall have finished with the consulta­
tions on this issue.]

M l. Depntsr-Speaker: I am not able
to follow. We are going through the 
clauses now and the a!mendments have 
to be moved immediately. I can get 
through ^ e  second reading now, clause 
by clause, and if there are any verbal 
alterations I can allow them at the 
third reading. But any alterations of 
substanca mttst be done only now.
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J i  £ [ 1 ^  i f  J i  U ^f 4i H i f  

r  ujAX*- sr»i 4*

jA5| ^  y f

-  ^  r*

[Manlana Azad: The alteration we
want to make in clause 3 is substantial. 
But because we are short of time, I 
suggest that the House should go on 
with the discussion leaving clause 3 
aside. Within half an hour we shall 
take a decision with regard to that 
alteration.]

[Mr. Depaty-Speaker: |  I
(I agree)

1 will put these clauses to the House.

Shri Kamath: I submit, Sir, that the 
clauses may be put to the House one 
after another. We may like to speak 
on individual clauses.

Clause Z,— (Amendment of long title and 
preamble, Act VIII of 1922)

Shri B. K. Das: May I suggest that 
the hon. Minister may kindly consider 
whether the word “federative** may not 
be used here? Clause 2 as it stands 
suggests that for the words “unitary 
teaching and residential University”, 
the words “teaching and affiliating 
University'* sliall be su b stitu t^ . I 
would suggest for my hon, friend^ con­
sideration the words “teaching and 
federative University”.

tS  lx,<yu-, ^  : a|}T 

i}jbyt £ |y.J (affiliated)
^  - If ^

^  A. (*  V~^

i v t  M  ^  ^  ^

^\s tS ^  ^  cJU

}•> ujl ^

^  u»*

(constituent college)
yjl )jl A  O i ^

( nature ) »?'
^  ^  l3l^ ^  ^ 1 ,  J ^ l< -

-  *51^ i<u>j< *; Wl*K

[Manlana Azad: I do not Chin&
that the addition of the word “affilia­
ted'’ will amount to anything. We 
have made the alteration and have 
also clarified that affiliated coUe|{e» 
would be of two types, namely, con­
stituent colleges and affiliated colleges: 
and that education imparted in  them  
would be up to a certain standard- 
Thus the nature of the University 
becomes clear; it cannot be affected 
by the word “affiliated**, it may be 
there or it may not be.]

The Minister of State for Parlla- 
mentary Affairs (Shri Satya Narayan 
Sinha): Sir, I would suggest that thiff 
Bill be adjourned for half an hour. 
We can take up the Explosives Bill in 
the meantime and after half an hour 
the hon. Minister will be ready to* 
continue with this Bill.

Mr. Deputy-Speaker: I think it i»
desirable to postpone the clause-by- 
clause consideration of this Bill until 
the hon. Minister is ready with his 
amendment to clause 3.

Shri Kamath: Am I to understand
that if the Explosives Bill does t^ot go 
through then this will be taken ap 
again, interrupting that Bill?

Shri Satya Naraystn Sinha: After
finishing with the Explosives Bill we 
shall take up this Bill.

INDIAN EXPLOSIVES (AMEND­
MENT) BILL

The Deputy-Minister of Works;. 
Production and Supply (Shri B ara - 
gohain): I beg to move:

“That the Bill further to amoid 
the Indian Explosives Act, 188^ be 
taken into consideration."

The Indian Explosives Act w a r  
enacted in 1884 in order to empowe 
the Central Government to make rule^ 
to regulate the manufacture, posses­
sion, use, sale, transport and importa^
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tion of explosives and to impose 
penalties lor the contravention of 
<^ose rules. As the Act is essentially 
of a technical and protective nature 

ithe penalty c o n t^ p la ted  under its 
jprovislons is of fine and it is supposed 
-to apply to persons normally engaged 
-in the explosives industry and trade, 
'-and as the breaches were mostly 
technical no alternative punishment 
by way of imprisonment is provided. 
But on the whole there have been 
numerous instances to show that the 
breach of these rules has re s u lt^  in 
very serious accidents resulting in 
uSeaths of large numbers of persons 
iindaading women and children. Very 
rrecently, on the 14th January, 1952, a 
'Very serious and unfortunate accident 
^ook place in District Quilon in 
Travancore-Cochin State. The preli- 
minajcy .report of the Inspector of 
Exploaives, Southern Circle, Madras, 
who visited the place of occurrence on 

J21st January reveals a most undesir­
ab le  state of affairs in regard to the 
‘{Storage and firing of gun-powder. The 
accident took place in the ancient and 
sacred temple of Ayyappan which on 
th is  particular day, that is the Makara 
:Shankranti day, attracts a very large 
'number of pilgrims. On this particular 
-day it is said there were about two 
lakhs of pilgrims congregated at this 
*temple. Firing of small pop gtms is 
considered to be one of the items of 
religious ceremony observed by the 
pilgrims. A large number of pilgrims 
th a t collected there had also to cook 
their own food and they did so in 
improvised ovens and therefore the 
•risk of fire was present everywhere in 
and around the temple premises. 
Suddenly on this particular day a fire 
broke out and a large number of 
pilgrims were caught in it and they 
received very serious burns. Up to the 
23rd January twenty-eight were report­
e d  to have died and about an equal 
anumber still lying in hospital.

"Similarly, several serious accidents 
have occurred, mostly in the South, 
and it is considered that the penalties 
f>rovided by the provisions of the 
present Ism are quite inadequate as a 
•deterrent. Therefore, it is now pro- 
f)osed in the present Bill to provide 
lo r  increased fines and also, as an 
alternative, for imprisonment.

So far no amendments have been 
taljled by any hon. Member to this Bill 
and I hope this being a non-controver- 
sial measure will be accepted by the 
House.

Mr. Depnty-Speaker: Motion moved:
“That the Bill further to amend

the Indian Explosives Act, 1884, be
taken into consideration.**

Shri B. Velayudhan (Travancore-
Cochin): I have to congratulate the 
hon. Minister for bringing forward an 
amendment to this Explosives Act 
which I think is as old as a century. 
With reference to the Incident in 
Quilon which was a tragic one, the 
figures of deaths given by the hon. 
Minister are not quite correct. It was 
reported in the local press that more 
than 60 or 70 persons met with tragic 
death a t the Sabarimalai hill itself 
and more than 30 persons died at the 
hospital at Kottayam and at some 
other places.

There is a fundamental defect not 
only in the Act itself which I read 
some time ago but also in the opera­
tion of this Act in the P art B States. 
This latter defect was more responsible 
lor this kind of tragic incidents in 
some of the Part B States, especially 
in my State. There the operation of 
this Act is now practically effected by 
the District Magistrate and the police 
and the officers of the Department of 
Explosives work only from Madras. 
Therefore there is no proper control 
as far as Part B States are concerned. 
Before the merger of these States the 
practice was that the States themselves 
controlled the whole thing and there­
fore there was no infringement of the 
laws. We had also separate laws 
regulating the handling of explosives 
in our own State. But now there is no 
proper control. Periodical inspections 
are quite essential and not only 
punishment. Therefore my request is 
that a subordinate office of the 
Explosives Department should be 
opened in the Part B States, or at 
least our officers—the District Magis­
trates or First Class Magistrates— 
should be empowered to take up this 
particular aspect of work in our own 
States. Otherwise, incidents like this 
will happen very often. Take for 
example what happened at the Sabari­
malai temple. A huge stock of gun­
powder was stored in the hills and this 
was responsible for the tragic incident. 
Not only did T>eopla die but a part of 
the temple was bilmt down. Apart 
from Sabarimalai, similar incidents 
have happened in two other temples 
also and caused the death of five or six 
persons. Therefore, when you amend 
this law and give a severe punishment 
to the offenders, it is better to see that 
the law is given effect to by the local 
authorities, as otherwise there is no 
use of this law at all. I hope the hon. 
Minister will take these points into 
consideration.

Shri Kamath (Madhya Pradesh): 
This Bill has not come a day too soon, 
because it is universally agreed that
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we are passing through very difficult 
times, and not only in India but in 
many parts of the world an explosive 
situation is fast developing, and it is 
all the more necessary in the public 

in terest that our very conscientious 
Ministers must see to it that at least 
in  this respect, if not in others, they 
take care to see that unfortunate 
accidents do not occur damaging public 
property or life.

I would like to know firstly whether 
th is incident was a solitary one in the 
:south, or whether there have been 
similar tragic happenings which have 
made the Ministry sit up and take 
notice. If other accidents have 
occurred, then where have they 
occurred and how much has been the 
loss of public life and property? 
Secondly, I would like to know 
whether Government have taken any 
steps to see that the negligent officials 
are tracked down, and if no such 
action has been taken why did Govern­
ment sit idle? Jn  Delhi itself, there 
was a big fire a few months ago 
and the papers reported that there 
was quite a considerable loss of public 
property, if not of life. Did the 
Ministry enquire into this matter and 
if they did not, why did they not do 
:so? How long has this deterioration 
as regards storage of explosives been 
going on, and what action have 
Government taken to tighten up the 
:security measures? Lastly I may 
suggest, even at the risk of a little 
irrelevancy, that it is not uncommon 
or unusual for us to read about 
accidents to children and even grown­
ups on account of explosives in the 
form of crackers during Diwali etc. 

1 wonder if Government have taken 
any steps to impose restrictions or to 
inspect the manufacture of these 
^explosives. Even though they are not 
highly explosive, they do result in 
damage to public life and property. If 
Government have not taken any steps, 
I would like to know why they have 
not done so. May I therefore ask the 
Deputy Minister to enlighten us if he 
can on these points? Or he may ask 
•for time and the debate may be put 
off till tomorrow. I want information 
about storage of explosives in general, 
the machinery or inspection, the 
•various explosions that have occurred 
so far, and the action taken against the 
ofUcers responsible. I also want 
information as to the steps which 
Government propose to take to see 
that explosive crackers and other 
things manufactured in the country for 
children are quite harmless.

Shrl Bnraffohain: I am obliged to
my hon. friend Mr. Velayudhan for 
complimenting me on bringing this 
Bill. In this particular case, the

accident took place because the temple 
authorities permitted people to handle 
these explosives without any proper 
licence. The provisions of this Act 
have been extended to the Part B 
States since the 1st April, 1951. The 
m atter is under enquiry and the 
District Magistrate is holding the 
enquiry. The Inspectorate of Ibcplo- 
sives also will be represented in it and 
when the report is received, Grovem- 
ment will consider what else can be 
done in this matter. It may be true 
that some more deaths have occurred 
in the meanwhile than I gave in my 
opening speech, because some of the 
injured persons in hospital were in a 
very precarious condition when the 
Inspector of Explosives visited that 
area.

Shri Kamath: I am afraid there is 
no quorum in the House. There should 
be thirty-two Members, whereas there 
are only twenty-nine present.

Mr. Deputy Speaker: Several Mem­
bers have resigned and the quorum is 
now less than thirty-two. In any case, 
I see some three or four Members 
coming into the House. The discussion 
may continue.

Shrl Kamth: The Deputy Minister
cannot proceed unless there is quorum.

Shrl Amolakh Chand (Uttar 
Pradesh): Several Members have re­
signed; so the number required to form 
the quorum will be less.

Shri R. Velayudhan: Is there any
control for the issue of gunpowder?

Shrl Bnragohain: Yes, it is certainly
governed by the Act and also the rules 
framed thereunder. Nobody can use 
gunpowder without a licence.

Shri R. Velayudhan: For instance,
in the accident to which I referred, a 
large quantity of gun-powder was 
found in a well.

Shri Bnragohain: That is one of the
matters which will be gone into during 
the course of the enquiry which Is 
being held.

With regard to some of the points 
which have been raised by my hon. 
friend Mr. Kamath, I may tell him that 
this Bill was introduced in the last 
session of Parliament. For want of 
time it could not be proceeded with.

I have with me some figures relating 
to the accidents which took place since 
1949. Most of these happened in the 
South.

Shri Naziruddin Ahmad (West
Bengal): What is wrong with the
So^jth?
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Sbri Venkatanunan (Madras): It is 
very explosive.

Shri Baraffohaln: In an accident in 
August, 1949 at Shanmuga Champion 
Fire Works Factory, Sivakasi, for 
instance, 23 persons, including 18 
children, were killed and seven, includ­
ing three children were injured, 
because no competent person experi­
enced in handling explosives had been 
employed in the jpanufacturing shed.

In the year 1949, 96 accidents were 
reported in connection with explosives 
resulting in 83 persons being killed and 
141 injured.

In 1950 the figures for the more 
serious accidents were 60 killed and 
35 injured. According to the present 
provisions of the Act, in the event of 
loss of life, an enquiry has to be con­
ducted by the District Magistrate 
himself. In any other case the enquiry 
can be held under the direction of the 
District Magistrate by a subordinate 
Magistrate. The result of the enquiry 
in either case has to be reported to the 
Central Government. That is how the 
Central Government comes to know of 
these accidents.

Shri Kamath: What about these
accidents which the hon. Minister read 
out just now? What happened to the 
enquiries? Was anybody punished at 
all as a result of these enquiries?

Shri Bnragtrfiaiii: I have not got the
details of these enquiries, but they 
must have been punished.

Shri Kamath:
tion.

Shri Bnragohaln: In some of the
cases I have mentioned, they were 
holders of licences, but they employed 
incompetent persons. For instance 
fhey employed persons who did not 
have adequate Imowledge of handling 
these explosives; in certain cases they 
employed children below 16 years of 
age.

Shri Kamath: Have their licences
been cancelled?

Shri Bnragohatn: That is the least
that has to be done, in the event of 
violation of a condition of the licence 
resulting in deaths and injury.

Shri R. Velayudhaa: Is it not a fact
that in many cases the stores are near 
the working places? There is a rule 
under the Act that the store-house 
should be about 40 or 50 yards away 
from the working centre. This salutary 
provision is more often than not 
violated by the factory-owners.
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Unwarranted assump-

Shri Boragolimiii: It is possible that
accidents might have occurred due to 
defective storage. But these conditions 
are laid down in great detail- in the 
licence itself and the rules cover all 
conceivable cases.

I do not think I can add anything 
more to what I have said. With these 
words, I commend the motion for the 
acceptance of the House.

Mr. Deputy-Speaker; The question^
is:

‘‘That the Bill further to amend 
the Indian Explosives Act, 1884, be 
taken into consideration.*’

The motion was adopted.
Mr. Deputy-Speaker: There are no*

amendments tabled.
Clauses 1 to 3 were added to the BiU.
The Title and the Enacting Formula 

were added to the Bill.
Shri Buragohain: I beg to move:

“That the Bill be passed."
Mr. Deputy-Speaker: The Que8tioii<

is:
“That the Bill be passed.*’

The motion was adopted.

DELHI UNIVERSITY (AMENDMENT) 
BILL—concld.

Clause 2.—(Amendment of long title 
and preamble. Act VIII of 1922)

Mr. Depnty-Speaker: There are no
amendments to clause 2; I shall, there­
fore, put it to the House.

The question is:
“That clause 2 stand part of the 

Bill.** •

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.—(Amendment of section 2, 
Act VIII of 1922)

Pandit Kunirn: I beg to move:

In page 1, for lines 18 and 19 substi­
tute the following:

“(a) ‘College* means an in stitu -’ 
tion nialn tafaed br adnfiitt^ to Its 
privileges by the University, and 
includes an Affiliated College and 
a Constituent College.
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Explanation I.—‘AffUiited Col­
lege’ means an institution recog­
nised by the Univeriity in 
accordance with the provisions of 
this Act and the Statutes in which 
instruction is provided in accord­
ance with the provisions of the 
S tatutes and Ordinances u)p to the 
Bachelor’s degree, but exclusive 
of Honours and post-graduate 
degrees;

Explanation IL—‘Constituent Col­
lege* means an Institution recog­
nised as such by the Executive 
Council in accordance with the 
provisions of this Act and the 
Statutes.”
This definition safeguards the 

position of the constituent colleges and 
lays down the limits within which the 
affiliated colleges will be able to provide 
instruction. This will, I think, meet the 
needs of the situation. I might, how­
ever, say that the solution embodied 
in this Bill has been brought forward 
by Government and in principle has 
been accepted by the Delhi University. 
I therefore raise no objection but left 
to myself, I should have preferred that 
new colleges started in the Delhi State 
which can teach up to the B.A. pass 
standard only should be allowed to be 
affiliated to the Punjab University. I 
am told that there might be some 
complications in that case. I do not 
know what the difficulties would have 
been but I think that solution would 
have been better than trying to make 
the University discharge two functions. 
However, in view of the fact that the 
Delhi University has accepted the 
additional responsibility that this Bill 
places on it, the new definition will 
provide both for the extension of higher 
education to meet the increase that has 
taken place in the population of Delhi 
during the last few years, and provide 
for the maintenance of a high standard 
of education by the University and the 
constituent colleges. I hope, therefore, 
that the House will accept that defini­
tion.

Azad: I vsree.J
Shrl Nazlniddin Ahmad: What is

the definition? The difficulty is that 
no copies of the amendment are 
supplied to us, and so it is impossi­
ble for us to follow what is proposed 
and what is accepted.

Mr. Depnty<*Spettker: The question
is:

In page 1, for lines 18 and 19 substi­
tute the following:

•‘(a) 'College' means an institu­
tion maintained or admitted to its

privileges by the UtHVerslty. te d  
includes an Affiliated College and 
a Constituent College.

Explanation I.—'Affiliated Col­
lege' means an institution recogr 
nised by the University in 
accordance with the provisions oi 
this Act and the Statutes in which 
instruction is provided in accord­
ance with the provisions of the 
Statutes and Ordinances up to th e  
Bachelor’s degree but exclusive of 
Honours and post-graduate degrees;

Explanation 71.—‘Constituent Col­
lege* means an institution recog­
nised as such by the Executive 
Council in accordance with the 
provisions of this Act and the 
Statutes.”

The motion was adopted.
Mr. Deputy-Speaker: The Question

is:
“That clause 3, as amended, 

stand part of the Bill.**
The motion was adopted.

Clause 3, as amended, was added to the- 
Bill.

Mr. Depnty-Speaker: Unless hon. 
Members would like me to put one 
clause after another, I would like ta  
put all the clauMs together. What is 
the good of taking up the time of th e  
House?

Shri Kamatfa: Except clause 6. 
Clauses 4 and 5 were added to the BilL
Clavse B.— (Amendment of section 6.

Act VIII of  1922)
$hri Kamath: Clause 6 of the BiU

raises a question of great importance 
and that is about religious instruction 
in Universities. It is a pity that when 
the Aligarh University Bill and the 
Benares University Bill were taken up 
in this House and passed, I could not 
be present owing to illness. Otherwise 
I had intended at that time to have 
my say in the matter, but this Bill 
gives me an opportunity to do so.

Mr. Deputy-Speaker: This is in̂
accordance with the Constitution.

Shri Kamath: I will just point out
the contents of that article as compared 
with what obtains in this p a ^ c u la r  
section. Before I do so may I submit 
in all humility that the hon. Minister 
is or rather was not quite sure in his 
own mind about this particular m atter 
when this came up in an i n j e c t  
manner in connection with the Visva- 
Bharati Bill. The House will recall the  
very keen debate that followed on an
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Amendment moved by me and by 
Mr. Jhunjhunwala seeking to re­
incorporate the words “Shantam, 
8ivam, Advaltam** in the text which 
was mutilated by Government in so far 
as the introduction thereof in the Bill 
twas concerned. The Goverzunent, did 
succeed in mutilating that text, and 
I recollect that the Minister said on 
th a t occasion that though he did not 
•differ from the description of the 
^Supreme Being in those words, yet he 
found no reason why the text should 
be in its original form. In other words, 
th e  impression that we got was that 
th e  idea at the back of his mind was 
that that might conflict to a certain 

^ t e n t  with what is commonly regard­
ed as the secular character of the 
State; if I am mistaken in that impres­
sion, the Minister will correct me later 
on, if not just now. But I was happy 
to  see that after he left this Parliament 
Chamber, after he left New Delhi and 
made a pilgrimage to Belur, to Santi- 
tiiketan and participated in the cere­
mony a few months ago, subsequent 
to the passage of that Bill,—I was 
happy to read in the papers that the 
-Minister made amends for his fault— 
1 would not say offence—that he com­
mitted during the passage of that Bill. 
iThe papers reported—I am only quoting 
from memory—“that according to the 
M inister’s speech on that occasion. 
Government had no ulterior motive or 
tha t the Government's intention was 
not in any way bad in seeking to 
delete those words of Gurudeva'* in 
the name of the Supreme Being 
‘̂Shantam, Sivam, Advaitam’*. The 

Minister, if the press reports are 
<jorrect, went so far as to say that if 
anybody’s feelings had been hurt, lie 
was sorry, i  welcome the 'amende 
honourable’ that the Minister made 
for the fault that he committed and 
which he did not recognize at that 
tim e in the House. And the Gov­
ernm ent’s cussedness in this m atter 
-went so far as to insist upon a divi­
sion of the House.
^  P.M.

^  u J  ^  (1 )  09'^

[Maulaaa As«d: I want to know
-what it has to do with clause 6.]

•̂ <11 I fN h R T (reUgious
instruction) ^  ^

«fr a m  * rn m  ift arronT \

[Shri JU nufli: I shall explain Juft 
now. 1 want to say something about 
religious instruction. If the hon. 
Minister keeps patience, everything 
will become crystal clear.J

Mr. Depaty-Speaker: The connection
seems to be very remote.

Shri Kamath: Well, Sir, the connec­
tion may be very remote. But the very 
fact that you said that the connection 
is remote shows that there is some 
connection, though it may be remote. 
Whether remote connections are to be 
tabooed in the House and only near 
connections are to be allowed is for 
you to decide. Whether the connection 
is remote or far or near or close, I 
submit it must be allowed in the House, 
so long as it is relevant. And in so far 
as there is some connection, whether 
far or near or distant or close I submit 
it is relevant in a discussion on this 
matter. So I submit that the Minister 
will be a little more patient to listen 
to the debate that will ensue on this 
particular clause.

Now taking article 28 of the Consti­
tution which has a direct bearing on 
this subject, it refers to religious 
instruction— n̂ot merely that, but also 
religious worship that may be conduct­
ed in such institution or in any pre­
mises attached thereto. This is provid­
ed in sub-clause (3) of article 28 of our 
Constitution.

«fr a n rrJ if

wnr I
[Shri Bhatt (Bombay): Sir, if this

is going to be a lengthy speech, it may 
be delivered tomorrow.l

[Mr. Depnty-Speaker: It will not 
take long.]

I ^  ^  irnr f  i

[Babu Ramnarayan Singh (Bihar): 
It will not. Jt concerns religion.]
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Shri Lakshnumaii (Travancore- 
Cochin): May I draw your attention 
'that it is now past five o’clock?

Mr. Depaty-Speaker: We will sit for 
half an hour more.

Pandit Konzm: Is there any urgency
-about this Bill? Must it be passed 
■today?

Mr. Depaty-Speaker: I thought that 
it may not take time. There is one 
other point that hon. Members may 
kindly remember. We have set apart 
tomorrow for discussion relating to 
Punjab. There are a number of reso­
lutions, and that is the only day. They 
have to be disposed of tomorrow. 
Therefore, whatever time is taken up 
tomorrow on this m atter will to that, 
ex ten t take away the time of the dis­
cussion on those resolutions. I do not 

 ̂ think, except for this particular clause, 
the  hon. Member has got any observa­
tions to make )vith respect to the other 
clauses. There are also no amendments 
tabled.

An Hon. Member: How much time 
will it take?

Shri Kamath: It depends on the
House. I am not the only Member of 
the House. There are other Members 
too who may like to speak, if not on 
this clause, perhaps on the other 
-clauses.

Now, Sir, it was unfortunate, as I 
said at the outset, that this Bill has 
been sprung as a surprise upon us. I 
at any rate did not expect that the Bill 
would be taken up this afternoon, 
because the list of business showed 
otherwise. If it were not so, I would 
have given notice of amendments to 
various clauses. And this clause was 
one of them about which I had made 
up my mind to table an amendment. 
Unfortunately, due to circumstances 
beyond my control, due to the arrange­
ment of business in a manner that I 
may submit is not quite fair to the 
House, we have been taken by surprise 
and there has been no time to give 
notice of amendfnents.

Anyway I would make an oral 
suggestion to the Minister. As it is not 
a  formal amendment I am afraid that 
you too might come in the way, and 
say that the amendment cannot be 
moved. And that is the handicap that 
I am labouring under. I would have 
welcomed the acceptance of Pandit 
Kunzru’s suggestion that there ie no 
particular urgency about the matter 
•so that Members might be given time 
to  table amendments.

Mr. Depaty-Speaker: The notice was 
circulated as early as on the 7th 
February.

Shri Kamath: That put the Bill at
the bottom of the list. And then last 
night we got a revised list of business 
and this Bill was put for tomorrow. 
Anyway, if that cannot be helped now 
and if we have to go on, I submit that 
so far as this particular clause is 
concerned I would have liked to include 
therein the words which occur in sub* 
clause (3) of article 28 of our Consti* 
tution, and that is, besides religious 
instruction add the words *^attend any 
religious worship that may be conduct­
ed in such institution”.

Mr. Depaty-Speaker: How does it fit 
in here?

Shri Kamath: In the proviso. In the 
original clause the words are......

Mr. Deputy-Speaker: In the one
case it is positive and in the other it 
is negative.

Shri Kamath: We can make the
whole clause positive. Where there is 
a will there is a way. A negative can 
be turned into positive and vice veraa^ 
There is no difficulty about that. I 
have got the original Act here. Even 
in the Constitution it is negative.

Mr. Depaty-Speaker: I am afraid
there is some misunderstanding. Sub­
clause (3) of article 28 of the Consti­
tution definitely requires consent. It 
says **No person attending any educa­
tional institution...,.....  shall be re­
quired......  uxihm  such person or, if
such person Is "a minor, his guardian 
has given his consent thereto”. Con­
sent is a positive thing. In the Act as 
it stands the wording in the proviso is 
“not unwilling to receive it by per­
sons......  etc.”. That is negative. It is
not unwillingness. He is in the first 
instance obliged to attend, and then he 
may say ‘I am not going to attend’. 
But as a matter of fact that is opposed 
to the Constitution, to article 28. 
Therefore he must positively consent. 
Otherwise he is not bound to go and 
sit there. This has been carried out by 
the amendment.

Shri Kamath: My point is different
The first is whether consent should oe 
given in writing. ‘‘Not unwilling" 
means he has given cpnsent.

Mr. Depaty-Speaker: There is a lot 
of difference between not being 
unwilling and actively consenting.

[Manlana Amd: There is a difference
between the two.]
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•ft vrm r • VTT v f t t  vn6t 
^  f  fir not unwilling ^  ?

[Start Kwiath: Is it not enousb to 
wtaln the words “not unwilling"?!

^  UJl ^  W y.

- ^

[Maalana Azad: Yes, it may sufflceO
Mr. Deputy-Speaker: This is only

carrying out the provisions oi the 
article in the Constitution. I do not 
know what objection the hon. Member 
has.

Shrl Kamath: Inclusion ol the words
in the Constitution as regards religious 
worship is necessary.

Mr. Deputy-Speaker: Where does it 
occur in this Act?

Shri Kamath: The Act was passed
in 1922 long before the passage of the 
Constitution. 1 would have tabled an 
amendment......

Mr. Deputy-Speaker: But is it not
jgoing beyond the scope of the amend­
ing Bill? An amending Bill, as the 
bon. Member knows can be interfered 
with only in so far as it seeks to amend 
a particular section in the original Act. 
It is not as if the whole Act is under 
consideration by Only
particular sections arcTtouched and any 
amendment to that particular portion 
of the section can be taken up, but not 
the rest of the sections, or even the 
rest of the section.

Shrl Kamath: May I submit that
in so far as the new amendment does 
not militate against the spirit of a 
particular clause, I feel that the House 
Is competent to have such an amend­
ment passed.

Mr. Deputy-Speaker: I am afraid, it 
enlarges the scope of the Bill.

Shri Kamath: If it was contrary to 
the clause, that is a different matter.

Mr. Deputy-Speaker: Worship and 
other things do not occur in the 
section. *

Shrl Kamath: Religious Instruction
and worship go together. There again, 
the point raised by me in the beginning 
comes in. Who is to draw the line 
between religious instruction and 
religious worship? What exactly is 
worship and what exactly is 
Instruction? May I raise this funda­
mental issue, which I think, should oe

decided by the House as to what 
constitutes religious instruction and 
what constitutes religious worship, 
whether worship itself includes or 
necessitates external forms and cere­
monies or the burning of frank^ 
incense, myrrh and all that, or whether 
worship can be as simple as mere 
instruction. Suppose a teacher sum­
mons the students to his class ,room 
and asks them to silently pray to the* 
one Supreme Being who is Shantam, 
Shivam and Advaitam. Will the hon. 
Minister, who held a different view 
some months ago, and who changed 
t ^ t  in Shantiniketan...........

Dr. Deshmukh: It is not instruction;: 
it is asking to worship.

Shri Kamath: Will the Government
say that the teacher has asked the 
studentF. to worship, when actually, in 
the strict sense of the word, that will 
be only instruction. After all, what is 
instruction? If you go to the root uf 
the m^nter regarding the word ‘Instruc­
tion’, it is instruction of the mind and 
spirit.

Mr. Deputy-Speaker: I will cut short 
the discussion. The point raised by 
Mr. Kamath is this. Sub-clause (iii) of 
clause 6 of the Amending Bill seeks 
to make the consent of the pupil or his 
guardian necessary in accordance with 
sub-clause (3) of article 28 of the 
Constitution. He wants to convert the 
negative into a positive act. Mr. 
Kamath wants to add the words 
‘religious worship* after the words 
‘religious instruction* in the original 
Act. The proviso to section 6 in the 
original Act refers only to religious 
Instruction. It runs as follows:

“Provided that nothing in this
section shall be deemed to prevent
religious instruction being given in
the manner prescribed...... **

The addition of the words ‘religious 
worship* will mean that it is unneces­
sarily added to the categories envisaged 
by the Act itself. They may not con­
template any religioua worship. There* 
fore, no prohibit'. ’»n is necessary. I say 
that no religious worship is con­
templated by the Delhi University Act 
This prohibition is not necessary. The 
original Act does not contemplate 
religious worship in any form going on 
there, except instruction. The Consti­
tution itself makes a difference 
between religious instruction and 
religious worship. Religious instruc­
tion alone is provided for here. 
With respect to that, it has a nega* 
live approach. It has been made 
positive in accordance with sub-clause 
(3) of article 28 of the Constitution.
I therefore rule that any reference 
to religious worship is irrelevant.
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There is no amendment now before 
the House. No amendment has been 
tabled. Apart from that, even any 
argument on that footing is quite 
irrelevant.

Shri Kamathi May I take it that 
religious worship, if the University has 
it now. will be allowed in future?

Mr. Depnty-Speaker: No. It would
not be. Under the Act» there is no 
provisidn for religious worship. Reli­
gious instruction alpne is possible and 
«ven that too with the consent of the 
pi^il or the guardian. Religious wor- 
flh^ is not' allowed; only religtous 
instruction is allowed. The hon. Mem­
ber evidently thinks tiiat because 
religious worship is not taboo speciflc- 
alljF, he»«V it is powible- te introduae 
relitfous worship in the Delhi Unlver- 
8itjr« It is not. The wording of the 
section, on the other hand is this:

“T he University shall be open to 
all persons of either sex..........

Provided that nothing in this 
section shall be deemed to prevent 
religious instruction being given in 
the manner prescribed..........
It does not contemplate religious 

worship at all.
Shri Kamath: The point that I was 

making was that those students who 
have given their consent or whose 
guardians have given their consent 
may be allowed to attend religious 
worship which is conducted in the 
University.

Mr. Depaty-Speaker: Where is reli­
gious worship here? It is not here. The 
original Act does not contemplate any 
religious worship. The amending Bill 
touches only one portion relating to 
religious instruction. Therefore ft is 
foreign to the scope of the Bill.

Shri Kamath; Does this amendment 
or the amended Act bar the introduc­
tion of religious worship? Will it debar 
religious worship for ever?

Mr. J[>«ptity-Speaker: I am not com­
petent to say that.

(w or- \ j i y

XMaiilm Asad: The question of 
worship does not arise there.]

Mr. Depaty-Speafcer: It does not
appear in the original Act. If the hon. 
lumber fe ^  that under the 
Act, it is possible to introduce religious 
worship and therefore wants to bring

an amendment preventing religious 
worship or allowing religious worship 
under particular conditions and circum* 

. stances, that is foreign to the scope of 
the Bill. That is an independent pro­
position.

Shri Kamath: Then» will the hon. 
Minister take the trouble to define 
what exactly is religious instruction 
and what exactly is not?

Mr. Devnty-Speaker It is u n d ^  
stood.

-  4

[Maulmu And: It is not oecea«U7.
B\refrybody understands what is instruc­
tion. J

• ft

[Shri Kamath: It is very difficult to 
understand.]

Maulana Azad: Instruction is
instruction.

Mr. Deputy-Speaker: Religious in*
struction is already defined in the 
Constitution. It is there in the original 
Act. Therefore, it need not be defined 
here again. This is only an amending 
Bill. If there is any lacuna in the 
original Act and if the sponsor of the 
amending Bill has not chosen to bring 
an amendment for that here, no Mem­
ber is competent to introduce it. This 
is only an amending Bill.

[Maitlaiia Azad: Let clause 6 be put 
to vote now.]

Shri Kamath: Is there any distinc­
tion between relii^ous instruction and 
spiritual instruction?

Mr. Dei^uty-Speaker: The Questioo
of distinction does not arise. Reli^ous 
instruction ' may be difiPeifent from 
spiritual instruction. Religious instruc­
tion may rettite to certain sections 
IMhereas spiritual instruction magf be 
common to all creeds generally. The 
hon. Member knows that too well. All 
thii is academic and the question does 
not arise out of clause 6. That is alL

Shri Kamath: The ideas of Members 
of Gtovenunenjt are somewhat hazy on 
the subject: there is a lot of confusion
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[Shri Kamath]
In the public mind and also in the mind 
of the Government because of the so- 
called secular State and all that. It is 
therefore necessary to clarify what 
exactly is religious instruction and 
what exactly is not.

- ^ (confusion) ^>5^

[Manlana Azad: There is no con­
fusion about th is j * •

^  3rrr ^  tk

^  I

[Shri Kamath: There is. It was you
who spoke on it there.]

Mr. Depnty-Speaker: Order, order.
I have allowed sufficient time to the 
hon. Member even just to stray out to 
see how far it will be relevant. Any­
how, he wants to introduce the words 
•religious worship*. That is not proper. 
This is an amending Bill. It'confines 
itself to religious instruction. As I 
read it, there is no need to amplify it 
by way of any definition. It is there 
In the Constitution. It Is there in the 
original Act. Spiritual instruction is 
far away. There are no such words 
here. Therefore, the attitude of the 
Government, the secularity of the 
State and other things are not relevant. 
The hon. Member has nothing more to 
say. I will put clause 6 to the vote of 
the House.

The question is:
“That clause 6 stand part of the 

Bill.’*
The motion was adopted.

Clause 6 was added to the Bill.

Shri Naiirnddin Ahmad: Sir, there 
Is no quorum in the House.

Mr. Depnty-Speaker: Let me see.
Why there are 30 in the  House.

Shri NailniddiB Ahmad: But the
quorum is 31.

Mr. Depnty-Speaker: The thirty-ilrft
is the Deputy-Speaker himself.

Clauses 7 to 27 were added to the Bill. 
Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the BilL

(_r1 i  : ^13? UJy*

• ^  ri

X J< i  

^

-  5̂*̂  J* ^  »} ^

^  H L h i  e ­

H  ^  ^

• ^  ^  ^  (j-f 

W ^  «»)»->

L (Cabinet)
^  ^  V

*1*»- ») - A

fjJI tS M t.i i ,

'"M r*

i  v i  cA -' ■ ^  - i

l /  ^

.  ^  ^  V»

l5,f S»l J U .

-  Uf (,**V

{English translation of the above 
speech)

Manlana Azad: My hon. friend has 
unnecessarily repeated the old story. 
It is not correct to say that I changed
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the opinion which had been formed by 
the Government during the discussion 
on the Visva-Bharati Bill, after I paid 
a visit to Santiniketan. What was said 
here was that this phrase fitted beauti­
fully in its place. The Cabinet had 
decided that it wat not necessary to 
give it a place in the Act. That decision 
still holds good. What I said there 
was that though the Government had 
decided not to accord a place to this 
phrase in the Act. it should occupy 
the same place it did in the papers of 
the University, because it fitted there 
admirably. This was the opinion I 
expressed in the House at that time 
and do so even now.

I beg to m ove:

^That the BiU. as amended, be 
passed.**

Mr. Deputy-Speaker: The questioo>
is:

*<That the BiU. as amended, be 
passed.”

The motion was adopted.

The Home then adjourned till a 
Quarter to Eleven of the Clock on. 
Wednesday, the 13th February, 1952.


